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BEFORE THE NATIONAL GREEN
TRIBUBAL(WZ) AT PUNE

ORI. APPLN NO : 221/2024

APPLICANT : Vanshakti (NGO) & Anr!

V5.

RESPONDENTS : Dist. Collector Mumbai City
and Ors.

AFFIDAVIT IN REPLY ON SEHALF OF THE
RESPONDPENT NO.2

I, Ashwani Kum.ar, the Deputy Salt Commissioner,
aged 35 years, working as an Under Secretary,
DPIIT, also holding additional charge as Deputy Salt
Commissioner and having office at Udyog Bhavan.
New Delhi- 110 011, for and on behalf of the
Respondent No.2, do hereby state on solemn

affirmation as under: -

1. That the instant application preferred by the

Applicant NGO raising various issues regarding the

o Land owned by the Dy Commissioner of Salt (Salt

// Q‘ H‘\.H.._J'.\ 1 - ia
a2, \Z\Dept.) touches the very core aspect of the misuse of

N he Land leased to.lthe Salt Pan Operator. Though
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nothing is prayed againsi the Respondent No.2 and
noting is averred against it, the Respondent No.2
would like to appraise this Hon’ble Tribunal about

certain facts.

2. That salt pan land admeasuring about 84 acres,
28 gunthas and 00 anas named Dadkhudai Salt Works
was leased to the predecessors of one Taher Chinoy
for 21 years which expired on 30/04/1908. This Salt

work has been in existence since prior to 1865.

3. The renewal of the lease was dispensed with in
view of the GR No. 4917 of 1885 & the salt
manufacturer was continued on the strength of the
license till terminated in 1962 by the notification
No. GSR 133 dated 27/02/1962 and thereafter in
pursuant to the court Direction in Suit No. 4179 of
1962 filed by the salt manufacturers against the
termination of license by the said notification. The

said suit stood disposed of by the order dated

Yo an /Py way of the perpetual injunction. The first appeal
VAo
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preferred by the Respondent was dismissed. The

lands of this salt works are recorded in the name of

Central Govt ‘Salt Deptt’ in the revenue Records.

4. It is submitted that after the de-licensing of the
Salt Industry in the year 1996, the license rights held
by the salt manufacturers in the public premises
came to an end. They were required to execute lease
with the Govt of India in respect of the public
Premises to remain in the Lawful Possession.
Despite the notices issued to them, the salt
manufacturers did not execute any lease with the
Govt of India and therefore they were issued notice
under sub sec (1) & Clause (b)(ii) of sub sec (2) of
Sec 4 of the Public Premises (Eviction of

unauthorized occupants) Act, 1971 on 24/05/2013.

5. The Estate Officer after hearing the parties and
after going through the evidence on 01/12/2016
ordered the persons who may be in the occupation of

the land or any par thereof to vacate the land on

““\f(g, before 20/12/2016.
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6. It is submitted that the Salt manufacturers had
assailed the order of the Estate Office before the
Hon’ble Bombay High Court in WP No (0S). 3069 /
2016, wherein the Hon’ble High Court vide its order
dated 15/12/2016 was pleased to grant the status-

Quo on the matter. A copy of the order dated

15/12/16 is annexed hereto and marked as

ANNEXURE-R2-1. It is further submitted that the

Answering Respondent is fervently trying to vacate

the status Quo granted by the Hon’ble High Court.

7. Be that as it may, the Answering Respondent in
the month of Nov 2020 had received the information
regarding the dumping of the C & D Waste on the
Land of the owned by the Answering Respondent.
Accordingly, the officer of the Answering
Respondent had visited the Land and had found that
plenty of the Debris was dumped on that Land.
Consequently, he had lodged the complaint/FIR with
the Wadala a Police Station Mumbai on 05/11/2020.

A copy of the FIR dated 05/11/2020 is annexed

. |Z]lhereto and marked as ANNEXURE-R2-2.

237



==

8. Thereafter again on 30/11/2022 & 15/12/2022
the communication was sent to the Wadala Police
Station informing about the same with a request to
take the suitable action. A copy of the
communications is annexed hereto and collectively

marked as ANNEXURE-R2-3.

9. That on 11/04/2023, the Answering Respondent
had issued one more communication to the Wadala
Police Station informing the encroachment upon the

Govt Land. A copy of the said communication is

annexed hereto and marked as ANNEXURE-R2-4.

10. Further, the salt Pan operator had organized a
wedding function on the Salt Dept. Land. This fact
was brought on record to the Dy. Salt Commissioner,

Mumbai vide letter dated 14/08/2023. A copy of the

said letter is annexed hereto and marked as

ANNEXURE-R2-5. The answering Respondent again

had communicated to the Sr. Inspector of Police,
adala regarding the misuse of the Dept. land for

purposes other than salt manufacturing, vide its
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letter dated 27/10/2023. A copy of the said letter is

annexed hereto and marked as ANNEXURE-R2-6.

11. That on 06/05/2024, again the Answering
Respondent had communicated to the Sr. Inspector
Wadala about the fresh encroachment by some
people with someone Ganesh Khot & Ganesh
Hiruvale and their threats to the officers of the

Answering Respondent. A copy of the said letter is

annexed hereto and marked as ANNEXURE-R2-7.

Further the dumping of the waste material was made

known to the Municipal Corporation of Greater

Mumbai vide letter dated 24/06/2024. A copy of the

said letter is annexed hereto and marked as

ANNEXURE-R2-8, So also to the Sr. Police

Inspector, Wadala Police Station & Dy. Collector
(Removal & Encroachment) Dharavi Division,
Mumbai & The Assistant Commissioner MCGM, F-
North Ward, Mumbai vide communication dated
02/08/2024, 27/09/2024, 12/11/2024 & 06/12/2024.

A copy of the said Communications is annexed
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hereto and collectively marked as ANNEXURE-R2-

9.

12. As there was no result against the complaints
supra, the Answering Respondent, along with the
Forest Officials, conducted a Panchanama on
14/01/2025, documenting the ongoing illegal
activities. A copy of the said Panchanama is

annexed hereto and marked as ANNEXURE-R2-10.

Subsequently, on 23/01/2025, the Answering
Respondent lodged a complaint with the Senior
Inspector, Wadala Police Station, regarding the
illegal dumping of waste materials, including
construction and demolition (C&D) waste, and
unauthorized parking, which pose a continuous
threat to the mangroves and the surrounding
environment. The police authorities were requested
to take action against the miscreants. A copy of the
said complaint is annexed hereto and marked as

ANNEXURE-R2-11.

The Dist. Collector Mumbai was also informed

i = - ':_"—\.I'.;"":\'ﬁ. i

Kr‘f«\#ﬁ. % _ /dapout the encroachments and the dumping of the C
\\ .%l. "?l{ T ‘\/ '/1,
o/
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& D Waste, vide letter dated 27/03/2025. It was,

R

through this letter, also informed to the District
Collector that as the land is not in possession of the
Answering Respondent, it cannot take any direct
action and that leaves it with no resource but to
repeatedly alert the concerned authorities and
request their intervention. A copy of the said letter

is annexed hereto and marked as_ANNEXURE-R2-

12,

14. That on 03/04/2025, the Office of the District
Collector, Mumbai City convened a meeting of all
concerned departments and directed them to take
necessary action and to submit their reports to the
Collector’s office. In the said meeting, specific
directions were issued to the Brihanmumbai
Municipal Corporation (BMC), the Salt Department,
and the Mangrove Cell to conduct a joint site

inspection for assessing the quantity of debris

present at the site and to initiate the process of

““Hebris removal without delay. The departments were

B

. 58D /O
..i‘?r,-_ﬂ_- /%W ;-%urther instructed to prepare and submit an Action
\ qVo K/ .
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Plan with the estimated cost of debris removal to the
Mangrove Cell, Mumbai, with a copy to the District
Collector’s Office. In compliance, a joint site
inspection was carried out on 04/04/2025, and on
22/04/2025, the Action Plan along with the
associated cost estimates was duly submitted to the
Additional Principal Chief Conservator of Forests &
Head, Mangrove Cell, Mumbai, with a copy to the
District Collector’s Office. Immediate action for
removal of the debris was also requested by the
concerned authorities. A copy of the said
communication is annexed hereto and marked as

ANNEXURE-R2-13.

15. That thereafter, on 05/06/2025, the Answering
Respondent once again addressed a letter to the
District Collector, Mumbai City, urging the
Collector to take lead action in the matter,
considering his authority and responsibility to
ensure the removal of illegal waste and
encroachments from the Wadala Salt Factory land,

rotection of the mangrove ecosystem, and

O i % '
"13""'
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compliance with the directions of the Hon’ble
National Green Tribunal (NGT). The letter reiterated
that the Salt Department is unable to undertake
direct action due to lack of physical possession and
jurisdictional limitations. A copy of the said letter

is annexed hereto and marked as ANNEXURE-R2-

14.

16. It is submitted that in dearth of any powers
muchless coercive the Answering Respondent hardly
can take any action against the salt pan operator as
well as the encroachers. Though, it had time and
again sought the intervention/assistance of the
authorities namely the Police and Collector, it had

been faced with the considerable non-co-operation.

17. The Answering Respondent further submits that
it had also placed on record these facts through an
affidavit before the Hon’ble Bombay High Court in

WP No. 3069/2024. The copy of the affidavit dated

07/02/2025 is annexed hereto and marked as

. ANNEX_UR]_E:-RZ-IS.
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18. Thus, it could be see¢n that, the answering
Respondent is leaving no stone unturned to save the
land and the mangroves and the surrounding
ecosystem. The Salt pan operator after obtaining the
status quo from the Hon’ble High Court, is taking
the undue advantage of the same by allowing the
truck parking, dumping of the C & D waste,
arranging the marriage function etc. It is further
submitted that the other Govt Authorities till today
had acted naive in the matter which encouraged the
Salt Pan Operator to act in defiance of the Law,

society and the Environment.

E RESPONDENT NO.2
39 T

Deputy Salt Commissioner
Haé/Mumbai
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VERIFICATION

I, Ashwani Kumar, aged about 35 years, Deputy Salt Commissioner,
presently working as an Under Secretary, DPIIT, also holding
additional charge as Deputy Salt Commissioner and having my office
at Udyog Bhavan, New Delhi- 110011, do hereby verify that the
contents of the above Affidavit herewith are true and correct to the
best of my knowledge, no part of it is false and nothing material has

been concealed therefrom.

Solemnly affirmed at Mumbai)

On this%"/cﬂly of Deeenibey2025)

Identified by ;ﬁ

Aoﬁﬁggﬁﬁ I

UNION OF INDIA
GREATER MUMBAI
REGD NO. 9185
EXP. DT. 21/10/2026

=), .': ; SnJ Nu.‘_a_tﬁz.__..?ﬂfau. fsirt.___co____.,.
4 pm,_ w7/ 531122623
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BEFORE THE NATIONAL GREEN TRIBUBAL(WZ) AT

RESPONDENTS :

ORIGINAL APPLICATION NO.

PUNE

APPLICANT :

Vanshakti (NGO) & Anr.

Vs.

LIST OF ANNEXURES

221/2024

District Collector Mumbai City and Ors.

Sr

ANNEX

Description of Document

Page Nos.

Copy of the Order dated 15.12.2016 passed by the

Hon'ble Bombay High Court granting status-quo
on WP (OS) 3069/2016.,

13-15

Copy of the First Information Report (FIR) dated
05.11.2020 lodged with Wadala Police Station,
Mumbai.

16-19

Copy of the communications sent to the Wadala
Police Station dated 30.11.2022 and 15.12.2022
regarding the dumping of debris.

20-21

Copy of the communication dated 11.04.2023 to
the Wadala Police Station informing the
encroachment upon the Govt. Land.

fi.

Copy of the letter dated 14.08.2023 addressed to
the Dy. Salt Commissioner, Mumbai, regarding

the salt pan operator organizing a wedding
function.

23-24

Copy of the letter dated 27.10.2023 to the Sr.
Inspector of Police, Wadala regarding misuse of
Department land.

25-29

Copy of the communication dated 06.05.2024 to
the Sr. Inspector Wadala regarding fresh
encroachment.

30
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Copy of the letter dated 24.06.2024 to the
8. R2-8  |[Municipal Corporation of Greater Mumbai 31-
regarding the dumping of waste material.
Copy of the communications (dated 02.08.2024,
27.09.2024, 12.11.2024 & 06.12.2024) to various
> e authorities (including letters, endorsements, and et
photos)
Copy of the Panchanama dated 14.01.2025
10. || R2-10 |documenting ongoing illegal activities (including | 45— 65
Panchanama and related site photos).,
Copy of the complaint dated 23.01.2025 lodged
iR with the Senior Inspector, Wadala Police Station., Sisd
ANNEX |Copy of the letter dated 27.03.2025 to the District
12. |[URE-R2- |Collector, Mumbai City, informing about 119-173
12 encroachment and dumping of C & D Waste.
Copy of the communication dated 22.04.2025 to
ANNEX |the Additional Principal Chief Conservator of
13. |[URE-R2- |Forests & Mangrove Cell, regarding the estimated ||174— 292
13 quantity for removal of C&D Waste., (Includes
estimation report and related annexures/maps).
Copy of the letter dated 05.06.2025 addressed to
the District Collector, Mumbai City, urging action
for removal of illegal waste and encroachments
ANNEX |from the Wadala Salt Factory land, protection of
14. |[URE-R2- |the mangrove ecosystem, and compliance with 293-352
14 NGT directions, also reiterating the Salt
Department's inability to take direct action due to
lack of physical possession and jurisdictional
limitations
ANNEX ||Copy of the affidavit dated 07.02.2025 placed
15. |[URE-R2- |before the Hon'ble Bombay High Court in WP No.|353- 400
15 3069/2024
PUNE («)'K .

DATED :

A

COUNSEL FOR RESP NO. 2
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ANN EXURE ~R2-1

== 901 prwpl3341-16

FARAD CONTINUATION SHEET
IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.3341 OF 2016

Office Notes, Office Court’s or Judge’s orders

Memoranda of Coram, |

Appearances, court’s |
‘orders or directions

'and Registrar’s orders

Mr.EE.De'Vitre, Sr.Counsel a/w  Ms.Ankita
Singhania i/b M/s.Bachubhai Munim and Co. for
the petitioner

Mr.S.R.Rajguru a/w Mr.Bharat Mehta for the
respondent

CORAM : K. K. TATED, J.
DATE : DECEMBER 15, 2016
PC.:

1 Not on board. At the request of Advocate for

the petitioner, matter is taken on board for urgent
orders.

2 Heard the learned counsel for the parties.

3 By this petition under Article 226 of the
Constitution of India, the Petitioner challenges the
order dated 1.12.2016 passed by Estate Officer,
Office of the Deputy Salt Commissioner under
section 5(1) of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 directing

petitioner to hand over land admeasuring 84 acres

Mohite /3
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901 prwpl3341-16

22 gunthas situated at City Survey No.210 of
Matunga, in the District of Mumbai City to the
respondent Government of India.

4 The learned counsel for the respondent
raised preliminary issue about maintainability of
the Writ Petition. He submits that against the
impugned order passed by the authority,
substantive appeal is provided. Hence, Writ Petition
is not maintainable and same is required to be
dismissed. In support of this contention, he relies
on the judgment of this court in the matter of
Edward alias Adward Paul Machado, IMumbai V.
J.R.Aryan, Chairperson, Airport, New Delhi and
others, 2016(3) ABR 309 paragraph 35.

5 The learned Senior Counsel for the petitioner
submits that this court in the matter of Sir N.PVakil
Trust and anr. vs. Union of India and Ors., 2016
SCC Online Bom 4913 held that if jurisdiction of
the authority itself is challenged then Writ Petition
is maintainable. Considering these facts, following

order is passed:

a)  Office is directed to place the matter on
board on 16.1.2017.

b)  Petitioner to remove all office objections
on or before 10.1.2017, failing which Writ
Petition shall stand dismissed without

referring back to the court.

2/3

::; Uploaded on - 17/12/2016 ::: Downloaded on

.‘
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¢) Till next date, parties are directed to

maintain status quo as of today.

JUDGE

Mohite 3/3
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ANNE XURE -R2-2 g, @

FORM-14 - NE}RB \
9. et ’r.lF 1 ‘-. '
i , 0157614 >
- FIRST INFORMATION REPORT .
wirorerd) ufbaT WRATAT T 4y OFTE ( Unasr sushen A an PS)
1. mﬁgjmwga‘? ------ et o e, e T D, 265, = mmmm el 120207
State District Police Station FIR No. Year Date™™
I T s % - E——— T 00 ot T o i slimatmne
(i) wfafR Act... o, T Sections....
(iif) WWHWW%NGMH& PR, SR _mr S
3. (a) SUvETEl €E . m %u@'sq"ﬁp? i iu ........ 'Pr .
Occurrence of offence : Day Date from Time Date 10 Time

e s (wew) (v et v s g ) (Tick applicable portion).
(1) 00.00 & 03.00 (2) 03.00 7 06:00 (3) 06.00 T 09.00 {4} 29.00 T 12.00 (5)12.00 & 15.00
(6) 15.00 & 18.00 (7)18.00 & 21.00 (8)21.00 & 24.00 () 06.00 I 18.00 (5) 18.00 @ 08.00

) ) a1 o e Praveareh i OS A lirene 1. AR0R
Information received at P. S. - Date Time
() T SR Ferdl R o Sl AT w AR | 2@l aritE 08 W\ toes, A0S ST
, General Diary Reference © Entry No. Date - Time
| mifedEn 5ER Type of information - .. AW ) / arrWritten / Oral .. ﬁlg _______________

5. Wmm{a}wmaﬁ?ﬂ% .................... et / de / gRE T A

Place of Occurrence - (@) Dlrewo%
(b) TET S fEwvme T LA o m

Address of Occurrence Name m—' G)@ if a’w it
B LTl AT | SR L

Nearest identifiable place 4 %q‘-ng Post Taluka Dist State
(© Q‘fﬁﬂﬂmﬁ%gﬁﬂ?mﬁmﬂmwﬂﬁ%m T sl R ssanens ons VO spiions
in case, outside the fimit of this Police Station Taluka Dist. State
6. aweR / WaR oW A g 9 Com nanmnformant Permanent Address, —ad,
)y @ A, ....Wsuﬂ.. 2 e (b) e/ T A, ﬁ LT, ““, S
Name E;; : Father's / Husband's Name -
(€) T AR U T assssisicrs Be (4 v QTR PR ‘9"267%1&
Date of Birth and Age Nationality Phone Mo, ~
(o) TIRTH BHD ...ocivsreisnesiiiass , Rrama RAE s R s (f) eEmaTy "}ﬁsﬁ
) Passport No, Date of lssue Place of Issue Occupation
(g) @ Religion ... ,@3’ ......... B o7 S———— . oFond Sub-Caste .. _
) S camusseimens IR 150 A g W/ A i W /A A ot a’m’i A
Address | rd House/Name No. Phone/Mo é PAN Mo. « Card No.™
RO T ..,,Awqaa@wﬁmq. S 1 kb 09«7«&1 f*JG‘f/W a?/wqao:!
Road Nearest identifiable place Village Post
o {
G112 ISR FRBBL. ... oo neoere vrasssnisinns T oo covorncivamnosans, TTEATHY T cocspanpporpunsapssiianiissscnietaese
Taluka Dist State Present Address

1. mmwmwam{wmmmm}mﬁw}mu @ Rddem ¥ 1B &

mﬁmﬂmaﬂmmﬂwwmuﬂ ah'eﬂmmm‘amuﬂsﬁ
Details Name and Address of known Accused (Attach separate sheet, if necessary.) (If suspect particular of physical

feature write on form 1-B of attach FIR 1-B to Case Diary.)
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ST fe.oq/22 /300

MGz 17 gt o1 N g9 yu ab g A, TET $i/20% fRErew
DT TS 3ITE T SIS H%, HT 7.2 ¥ 56932,

T afe gat YA T IYS Uik AT o3 HEHOTgH  HTH
FAEHET wUATH AR, W T Bufed= 7 A gude=s e e 4
TeTeR FA IR, T@EAT W 9igy AY gHiise ATE Wee AW AT wrd

-

3.

IHE Wiez fedfad= ¥ wddEdst gsses faamma ofdw frerm
FLIUT/ GETHT HOATH HH A Fe 0 ST 02¢ UG 20ATT 7S TR,

f@24/0% /2030 TR Y +2  FrdE IV BTUE WEIST aeH
g2 ® g/ ferr ==y feEe Ay 9d 7.3%0 TEgEE A aF a7
ferT T\ ST STHaET Y owrd S ®, WErTT S wwoit Frva
AT 3Te. TS I AT 24 /0% /3030 USH FST Wifas ward=dl @ &
TR IRET T ST gar SIS TSSS WS EVArE o, wrast ° A
Aretdt AT fHaret A, @Har '@ oy 20.3030 USH Ferer B oW
HEETe WS WS F.320 ISR Wew gf AT 9z feet gar §Er fHErvTy
ITSTT SAAG HUN T JA|E FHET TR Yo A Lo TH SHIT TFAT T
AT 3T

fE.cg/20/3030 TS wier @raar= fird e safoas  =nod
Qg ®# gere fawmr e S SHiS Zreedr SE eTgedrEt mTEAT
faurme Wl v ST T et swwE e TR arEe
FOGT GIHT ARTTT FS T e AEHGS AT UF HoT HATH s U sy
¥ F.330 QAT e g9 I WA ferR uftwd Igear SmER e
frafe e,

Gt 379ar ar "T8 S0 YHToT g3sR § @ 3TE.

HHE,
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. Reasons for delay in reporting by the Complainant / Informant
ﬁfﬁ;& mm;wmmm(mmwmmm;mwmm
b ’ Particulars of properties stolen ‘and involved {Attach necessary Proforma) write down details on blank back page,

10 (a)mmfﬁﬂ"lﬂmﬂww ......... beE D ARG AR AN TS e pe s F SRR RS .
Total Value of properties stolen {involved
(p) R Frareren HIETERT (Recovered Properties)
Unnatural / Accidental Death Case No., if any
12, mmwm(mmmmmmmﬁammw
First Information brief contents Anachsepamtaaheet.!wmd} Detall wite down BECK blaik pags.
‘% o oanoh).. Lot @ o ey e, AL
.—,C\c—r - .cﬂ..-mﬁwt B fh b ARSI

m.@égg X L AR U1 AL
.A..‘,'&.eom. AR ICLS u},g . qara,,-,a”;.ﬂ?:r
. GOAH... 44.2 ..... sy, 6;1)‘@

e Ryt Fvem . o wefe AT TR A E% TIRATEN raren, gar wvTEd s e

3. Zal GIE ST A HRVA ST i W el , formgr i
Action taken ; Since the above information reveals Commission of offence (s) uls @s mentoned & ftem Ne 2
“(1) Registered the case and took up the Investigation of Directed (Name of LO ) Rank . iae v MOana
to take up the Investigation of
£ (2) Refused INVESHGation QUE t0.....oooomermpisie e o (3) TransferredtoP.S. ... R
" ‘") ‘District... i on point of jurisdiction.

WWT&T’/WWWW WWWWWXW/WWWM&W'#W

53 7 e T A T R 0ATd ST

£1R, read over to the Complainant/ Informant, admitted to be correcily récord ied and a copy given to the Lon

Complainant /

) informant, free of
ROAC) [
qﬁm d:rh Wﬂ W
14. - EgcH on
Signature and Thumb impreﬁﬁ \I+ 202
of the Complainant / Informant, ..5301 f M
W&, mmﬁ .....--;---.._-.,_.h‘:-;‘-.‘.
15. 1 SraTeRET WieY HerHl aL . Posting i B 3 ) c77 610

1 Date and time of submitted to the Coum q'm CodeNo. of |,O
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Govern;nent of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI - 400042.
C. No. - 1(1) Admn/Wdi/2021/3€% - 2.4 @ Date: 30/11/2022

)5

The Senior Inspector of Police
Wadala Police Station,
Wadala , Mumbai - 37

Sir,

It is learnt from shri Ashwin Vijay Mokal, our watch & ward staff deployed
for Wadala area, that a truck/dumper no. MHO1 CV9078 is caught by him red
handed while dumping debris in the salt works area of CS.no. 210 in the evening of
29.11.2022 (around 7 pm) at Wadala and brought to the Wadala Police station for
further action in the matter. Please find enclosed herewith a photograph revealing

the caught dumper.

Here it may be noted that a FIR no. 265/2020 dated 05.11.2020
(copy enclosed for ready reference) has already been lodged with Wadala police
station against unknown persons for dumping debris in the area.

You are, therefore, requested to take suitable action against the truck
owner & the driver involved in illegal debris dumping activity in salt pan area.

Enclosures - As above. Yours faithfully,

(S N Pandey)
Deputy Superintendent of Salt

Wadala
c bmitted for kind inf tion 1
1) The Deputy Salt Commissioner, Mumbai.
2) The Superintendent of Salt, Bhandup.
RECEIQVED
S )
@”’c__.- Fis~ateh Writer

Wadala rolica Station, Mus
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Govern-I.I;;:nt of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBALI - 400042.
C. No. - 1(1) Admn/Wdi/2021/5¢ % - 273 & Date: 15/12/2022

o

The Senior Inspector of Police
Wadala Police Station,
Wadala, Mumbai - 37

Sir,

Please find enclosed herewith a copy of online complaint dated
10.12.2022 made by shri D. Stalin, Director - Vanshakti regarding use of salt pan
land for social purpose viz. wedding etc. From the letter it appears that the area
described is salt pan land of Messrs. Dad Khudai sait works (C.S.no. 210) of
Wadala. For dumping activity in the area a FIR no. 265/2020 dated 05.11.2020
has already been lodged with you against unknown persons. For organizing wedding
and other functions in the area no any permission is granted from the Sait
department authorities. You are, therefore, requested to take suitable action in the
matter against the persons involved.

Enclosures - As above. Yours faithfully,

/\‘7: E ?’
(S N Pandey)

Deputy Superintendent of Salt
Wadala

ol .
c bmitted for kind inf tion t L
1) The Deputy Salt Commissioner, Mumbai with reference to his e mail dated
12.12.2022.

2) The Superintendent of Salt, Bhandup.

3) Messrs. Dadkhudai Salt Works, Wadala. Since the possession of the salt
works is with them, they are requested to take necessary measures to stop
misuse/ abuse of salt pan land falling under their jurisdiction.

RECEIVED
T

Dispatch Writer
Wadala Police Station, Mus
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Government of India,

Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI — 400042,

C. No. - 1(1) Admn/WdI/2023/79 A Date-11/04/2023

To,

The Senior Inspector of Police,
Wadala Police Station,
Wadala, Mumbai -37.

Please find enclosed, herewith, forty A(44) no. of photographs revealing
therein structures constructed over the central govt. land, falling in CS no. 210 and
Salt Pan Road falling under Salt Pan division, illegally/ unauthorizedly. Few

carried out illegal construction on the pretext that “JO SABKA HOGA VO MERA BHI
HOGA."Here it is to mention that people residing in the area are encroachers over
government land and further extending their existing illegal structures or
unauthorizedly occupying the land falling in front of their illegal structure on pretext
to keep cleanliness or else.

It is tried to get the name of person/s concerned along with mobile number
responsible for constructing illegal structure but they need further verification from
the authority before action against them. The name is written on the photo showing
the concerned structure. You are requested to take suitable action in the matter
against the encroachers in order to prevent the govt. property.

/\":?aithfully,

Enclosures - As above.

\(1:-_) (S N Pandey)
/\ Deputy Superintendent of Salt
Wadala

1) The Superintendent of Salt, Bhandup for information please.
2) The Deputy Salt Commissioner, Mumbai for information please.

RECEIVED,}, ole

Lo\

Dispatch Writer
Wadala Police Station, Mur
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ANNEXURE -R2-5

Government of India,
Office of the Deputy Superintendent of Salt

Wadala
C. No. - 9(2) /L&B/Wdl/ZOZBjZ"gg, 1< Date: 14/08/2023
To,
The Dy. Salt Commissioner
Mumbai
Madam,

Subject :- Complaint - Illegal Marriage functions on Govt. land bearing CTS
No. 210 of Salt Pan Division under Wadala Salt Factory- Reg.
Ref - Your letter C. No. D11030/BIdg./2005/11/2896, even No. 2894 dt 21.06.2023

Please refer to the attachments sent with your above referred letter It is brought to your
kind information that we are having report of organizing wedding function on Salt Department
land. Mr. Mangesh Bichare might have given permission to them. Recently, may be due to
monsoon, we have not noticed organizing of any wedding ceremony on the site, however
decorating accessories along with one diesel Generator set is lying at the site. Notice was
issued to the decorators and one police complain against him has been lodged. On another side
of the salt works few persons are using land for commercial purposes and are indulged in
trading of house constructing materials.

Verbally it was told to stop such activities but they did not pay heed to our instructions.
We have planned to clear the premise during demolition drive. We have submitted our estimates
to take demolition drive on M/s Dadkhudai Salt works bearing CTS No. 210. Once the estimate
is sanctioned, we will make all possible efforts to remove the encroachments.

In our earlier letter even No. 133-34 dated 26.05.2023, wherein, Authority of Mr. Rajesh
Saraiyya was questioned and it was requested to take all possible measures to detach his
authorities from the salt works. Mr. Sarraiyya with his caretaker (Mr. Mangesh) is acting like
owner of the land. Immediate action should be taken against both of them

A kind reference is invited to letter received from Advocate Shaunak Satpute & Co.
dated 22.12.22 addressed to senior Inspector of police, Wadala and copy to us, wherein, it was
requested to the Police not accept our complains against M/s Dadkhudai Salt works. As salt
Department has no auythority overCTS no 210. Attachments to the letter states that the said
piece of land is acquired by the Maharastra State through a panchnama on 30" April 1970 and
the same was reported to the Dy. Sait commissioner, Mumbai by Land Survey officer vide his

letter 3 June 1970. (enclosed).



claims. A Copy may kindly be provided to us because for want of such documents, in state

entertain our letters related to M/s Dadkhudai Sait Works.

Copy submitted to

1. The Superintendent of Salt, Bhandup

"SjUBaIoSIW
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AN NEXURE -R2-G

Govt. of India

S.M.Road, Wadala ,Mumkai - 4000

30 T g e, IR
Ofiice Of Tha Deputy Sail Commissicner
¢ Mumbai

74

27 001wl

f Salt, * 9%‘4_

L 253

—

\ L\
C. No. - 9(4)/Land/ &wzozs/ wdl/ 3¢

To,

The Senior inspector of Police,

Wadala Police Station,
Wadala, Mumbai -37.

™ Aly ‘:2(

260

673

e —

Date -27.10.2023

Sub. :- Misuse of salt department land for purposes other thzn salt Manufacturing — under
CTS No. 210, Dadkhudai Salt Works, Salt Pan Division — Reg.

With respect to the above said subject it is informed that at present M/s Dadkhudai Salt
works is under the possession of salt pan operator Mr. Chinoy and others. Lease of the land is expired

decades back. Salt is not being produced in the sait works. Mr. Rajesh Saraiya, Power cf attorney holder

is misusing the Govt. Land for purposes other than salt production activities.

Earlier he has permitted Mr. Saddam to ciganize wedding ceremony en one portion of the
land. Now he is using a part of the land for heavy vehicles parking. It was verbally requested to stop
these activities but he is adamant on his stand and is not paying heeds to our instructions.

It is for your kind information and further course of action. The matter may kindly pe looked
into at your level and these activities be stopped immediately.

o

Copy Submitted to

1. The Superintendent of Salt, Bhandup
\./2-/ The Dy. Sait commissioner, Mumbai
3. The Asstt. Municipal Commissioner, F/N ward

(grgzhfuii;r

% \o\ \ Uj/
v

[Ranjeet|kEmar)

Dy. Supdt\@f Salt

Wadala

o e —————
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| Eastern Fre / East, Mumbai, 400037,
A

8 Lat 19,016419, Long 72.871998

10/19/2023 12:17 PM GMT+05:30

a Note : Captured by GPS Map Camera
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Government of India .
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of salt
™ Bhandup (E), Mumbai

C. No. 3(1)L&B/MWdI/2024/ 13 = Date : 6-5-2024
To,

The Sr. Inspector of police
Wadala police station

Subject:- Fresh encroachment on Salt Pan road - regd.

R T

Sir,

On 3™ & 4" of this month some people along with someone Ganesh Khot and
Ganesh Hiruvale made encroachment on Salt Pan road's portion (Survey No. 6 Part) located
near Kharganga Ganesh temple near Customs/CPWD campus wall on other side of free way
passing near to Sy. No. 210 of Salt pan in Wadala. They tried to prepare sheds to keep their
labourers. On intervention by our Ward & Watch staff Shri Ashwini Mokal, they threatened and
abused him. This land is a part of Salt Pan Road which is in totality 7.24 Km long and moves
through Wadala in form of branches. Width of this road is 52 feet but due to intense
encroachments it became narrow at most of the places. This road is owned by the Salt
Commissioner, Government of India. Therefore please take action against miscreants if they
don’t vacate the place.

Yours faithfully

ax Hard

£ b e » Dy. Superintendent of Salt
T Ty € e Wadala Salt factory
@?7 E-Mail : sanjaythakore.69@gov.in

L P,
-

1. The Superintendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai : :
3. MCGM, F-North Ward. If encroachers do not remove their Machine & Material from site

BMC may confiscate it as per rule and in consultation with police.

submitted

-

RECEIVED
=5\

Dispatnt - §

Wadaia Police so_ ..., Mut
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Government of India
Dy. Superintendent of Salt Wadala
C/o Officz of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&BMW!I2024/ 149 |~ , Date : 24-6-2024
To,

The Assistant Com missioner
MCGM, F - North ‘Vard
Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

e dedeidr i e ke dede s e dedede e

Sir,

It has been observed since 21-6-2024 that some un-known people dumping waste material on
said sait land. This Salf works is lying fallow since long ago. Its ownership is sub judice and
Hon'ble High Court, Mumbai has orgered status Quo on 15-12-2016. Please take appropriate

action.
Yours faithfully

(S. K. Thakere)
Dy. Superintendent of Salt
Wadaia Sait factory

Copy submitted to -

1. The Wnder Secratary (Environment & CC Department), 15" floor New Administrative
building, opp. Main Mantraiay building Mumbai — 400032

2. Sr. Palice Irspector, \Wadala.

3. Superintencdant of Salt, Bhandup

4. The Dy. Salt Commissioner, Mumbai

[P e RECEIVED
m, k=4 :;v’r;-"\"“" ii
U amry t.';rﬁ_a-,-_»'?% : Wadaiz ~ojjer o Wme’q’gﬂ‘]
S~2% . daiz ~0lice Station, My
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Government of India
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&B/MWdI/2024/ z_2_ Date : 2-8-2024
To,

The Sr. Police Inspector,
Wadala Police Station
-~ Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

e e e e e ok o e e o e e e e e Ak Rk k
Sir,

It has been observed since 21-8-2024 that some un-known people dumping waste material on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hon'ble High Court, Mumbai has ordered status Quo on 15-12-2016. This happening is also
concerned with environment and NGT laws. Please take appropriate action.

Yours faithfully

(S. K. ;!:ﬁako"re}

Enclosure: Photo Dy. Superintendent of Sait
Wadala Salt factory

RECEIVED

Q%Writer

Wadala Police Station, Mut
Copy submitted to :-

1. The Superintendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai




Government of India ’33 -
Office of Dy. Superintendent of Salt
Wadala Salt factory c/o Bhandup Salt office
C. No. 3(1)L&B/WAI2024/ 26w - 168 T Date :27-9-2024

To,

The Dy. Collector (Encroachment & Removal)
Dharavi Division, Mumbai

Subject:- Earth material dumping/transit on CTS 6 & 210 Salt Pan division, Mumbai
- regd.

kkAk T AR A A AT ARk de ke ke A
Sir,

It has seen that some people are engaged in dumping/transit of debris and excavated earth
material on CTS 6 which is a revenue land and shares boundary with CTS 210 (Dadkhudai Salt
Pan land). This people are said to be under umbrella of MNS political party and stopping us
coming there saying that this is not a Salt land. Previously they also started a work contract of
MCGM regarding repairing of ball bearing of fly over of freeway. This place is near to Khargang
Ganesh temple and freeway. Environmentalists have great concern about this as Mangroves

and notified forest land is also there. Please look into this matter.
Yours faithfully

—"‘gc“l-t‘q
(S. K. Thakore)
Dy. Superintendent of Salit
Wadala Salt factory

Copy submitted to:-

The Assistant Commissioner, MCGM, F-ward North,
The Superintendent of Salt, Bhandup.

The Dy. Salt Commissioner, Mumbai for information.
Police station Wadala
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GOVERNMENT OF INDIA
Office of the Deputy Salt Commissioner
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg, Ballard Estate,
MUMBAI - 400 001
Phone: 2082 5206, 2082 2192
E-mail: dsaltcom.mum@nic.in

v

C. No. SC0O-22014/(24)/2024-RO Mumbai/ 43 L3 Dt <11-2024
[ wRam Imd )
To, A2 HE (wizaa) ard eratay

The Assistant Commissioner D BR1D:
F/North Ward, Raiw: O1[0][eoss

Matunga, Mumbai

L AT 3 Feidm aftrr &)
Subject: Urgent Request for Intervention Regardi ng Land Encroachmentin— —
Wadala.

With reference to above citied subject, | would like to inform you of on
ongoing legal matter regarding illegal encroachment and ililegal activities on
Salt land situated in CS No. 210 of salt Pan division, covering an area of 84
ai‘:f’és}'i‘é’gbhghas, and 00 anns.

This land originally owned by the Government of India‘through salt department
was previously leased to salt manufactures Shri Tahir Chinoy and others. The
leased expired on April 30, 1908, and was not renewed thereafter. Several
show cause notices were issued to manufacturers, and ultimately eviction
order under the Public Premises Act 1971 was issued by the estate officer on
December 1, 2016. The salt manufacturer cha llenged this eviction order in WP
(3069). The enforcement of the order has been stayed by the Hon’ble High
Court, which has directed that Status quo be maintained. The land was in
possession of salt man ufacturers.

Currently, the matter is pending in court, However, during this prolonged
period, power of attorney holder (caretaker) misusing the land and not
maintaining status quo order. They have highly rented a portion of land for
mandaps service where weddi ng functions is being organised. The issue of
organizing wedding functions on government land has been raised in State

T ()5‘3\1 i
e [Hlnl2ey
Lt I’L__— Lé&

]
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Assembly. In respect to which earlier many police complains were made but no \
action was being taken. Furthermore, they have illegally and unauthorizedly

utilized another portion of the land for parking heavy vehicles. Complaints have

been lodged with the police regarding this issue as well, yet no action has been J

taken to rectify the situation.

Despite lodging repeated police complaints, no action has been taken. Day by <
day, the encroachers become more emboldened, which not only gives them

more power but also undermines the rule of law and threatens the integrity of

the land. This lack of intervention sends a concerning message that illegal

- activities can go unchallenged, further complicating efforts to restore the area
. and protect its ecological significance.

Closer to the salt works, some portions of the land are covered with mangrove
forests in marshy areas, where encroachers have started dumping waste. They

are also attempting to convert these protected areas for other uses, which is

entirely against forest regulations and possess 2 significant threatto the local W
ecosystem. & destruction of mangroves not only arms biodiversity but also A
disrupts natural flood protection and contributes to soil erosion. This reckless

actvity undermines conservation offorts and endangers the livelihoods of local
communities who depend on a healthy environment. immediate intervention is
essential to halt thesg_\ii.otations and restore the ecological balance of the area

Numerous complaints have been filed by the Salt Department and concerned
NGOs, yet little action has been taken to address these encroachments. This
situation not only violates legal mandates but also poses significant
environmental risks. If no action is taken, it will result in considerable
inconvenience to the public and lead to severe losses for the public exchequer.
The continued neglect of this issue threatens the integrity of the la nd and
undermines the efforts of those striving to protect our natural resources.

We kindly request your intervention to facilitate the removal of these o
encroachments and to uphold the law rega rding public premises. Your support

in this matter is crucial to restore the integrity of this Salt Pan land and

ensuring compliance with existing legal orders.

Your prompt action on this matter is crucial to prevent further degradation of
the salt pan lands. | urge you to take all necéssary measures to protect these
lands and uphold the regulations governing their use.
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" v-:' Movement and dumping of C & D waste is prohibited therefore MCGM should
: d prevent its any use /dumping in the salt land possessor should not use land
& other than salt manufacturing.
{ Your prompt attention to this matter is earnestly requested.
T@_{?

Encl: As above

Ranjeet Kumar
Superintendent of Salt
Regional office Mumbai

Copy to: -
1. MPCB (Maharashtra Pollution Control Board)
. The Deputy Conservator of Forests (Mangrove Cell),302, Wakefield house,
near Britania Restaurant, Ballard Estate, Mumbai
* 3. The Deputy Commissioner Police Part Zone, Ballard Pier

4 The Superintendent of Salt; Bhandup
5. The Deputy Superintendent of Salt, Wadala
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“_-..'-*9 Office of the Depuly Al ._,om.mls.: 1
Government of India \ L@ -
Dy. Superintendent of Salt Wadala ‘ 6 DEC 7024
|

Clo Office of Superintendent of salt
Bhandup (E), Mumbai ‘ o AT

C. No. 3(1)L&B/Wdl/2024/ 2 O Date : 06-12-2024
To,

The Assistant Commissioner
MCGM, F — North Ward
Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

e 3 v v e e o e sk e e e ok o ok ol e ok e ok ok e e

Sir,

At CTS 210 (Salt Pan Division) and Salt Pan road near Hanuman Mandir, In front of Anand
Nagar someone Raju Ismyle Deshmukh and Salim Ismyle Deshmukh have dumped C & D
waste. They are engaged in Coal trading and cement blocks trading there. Another person
Dipak Misal is maintaining a Garage and parking there. All these are illegal possessions there.
C;TS 210 is eco-sensitive place and need to be conserved therefore please take action against
them.

Yours faithfully

(S. K. Thakor:
Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to :-

1. The Under Secretary (Environment & CC Department), 15" floor New Administrative
building, opp. Main Mantralay building, Mumbai — 400032
2. Sr. Police Inspector, Wadala.
3. Superintendent of Salt, Bhandup
__4.-The Dy. Salt Commissioner, Mumbai
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GOVERNMENT OF INDIA
Office of the Superintendent of Salt
Circle Office, Bhandup (E) MUMBATI - 400 042
E-mail: supdtsalt-bnd@gov.in

SCO-22014/24/2024-Regional Office Mumbai / ¢r- Date: 23.01.2025

To

The Senior Inspector of Police,
Wadala Police Station,

Wadala, Mumbai - 37

Subject: Police Complaint for Encroachment on Govt. Land in CS No. 210 in Salt Pan Division
(Dadkhudai Salt Works), Wadala (East), Mumbai.

Reference:
1. FIR No. 0157614 dated 05.11.2020.
2. C.No. - 1(1) Admn'Wdl'2021/266-268 dated 30.1 1.2022.
3. C.No. - 1(1) Admn/Wdl'2021/283-286 dated 15.12.2022.
4. C.No. - 1(1) Admn/Wdl/2023/69-71 dated 11.04.2023.
5. C.No.-3(1) Admn/Wdl'2024/130 dated 06.05.2024.
6. C.No.-3(1) L&B/Wdl/2024/221 dated 02.08.2024.

Sir,

I'am writing to address the matter regarding the filling, dumping, and encroachment activities occurri ng
on the Salt Pan Land situated at C.S. No. 210, Salt Pan Division, Matunga, in the District of Mumbai

City, specifically in relation to the Wadala Salt Factory, which is owned by the Government of India
through the Salt Department.

The land in question, measuring 84 acres, 28 Gunthas and 00 Annas is currently part of the
Dadkhudai Salt Works in Wadala, Mumbai. On 22.09.1891 a registered lease deed was executed for
twenty-one years with effect from 01.05.1887 expiring on 30/04/1908 (Copy Enclosed). As per GR No.
4917 dated 1885 only licensing of Salt Works will serve the purpose and no need to execute any
additional documents. The de-licensing of the salt industry in July 1996 resulted in the cessation of the
salt manufacturers’ licensing rights. After cessation of licensing rights, it was directed to execute lease
deed. Despite notices issued for executing a new lease with the Government of India, the salt

manufacturers, failed to comply. Consequently, notices under the Public Premises (Ewﬁctton gf
Unauthorized Occupants) Act, 1971, were issued on 24.05.2013, and the proceedings culminated in

2016 with the declaration of the salt manufacturers as unauthorized occupants.

In response to these actions, the salt manufacturers filed Writ Petition No. 3069/2016 in the
Bombay High Court, which led to a stay order on eviction with directions to maintain a Status quo. The

land was given under the possession of Salt Manufacturers. This petition has been pending for the last
six years, preventing the execution of eviction orders.

During the pendency of the Writ Petition, it has also come to our notice that unauthorized
encroachments have occurred, with debris being dumped on the subj?ct lfind._nnd the alleged
landholders allowing social functions, including weddings to lake_ place. The situation has wors%‘tiled
with unauthorized parking, further encroachment, and the spreading ?f?onstru.clwn and d?mo!moq
(C&D) waste on the salt pan land (Photos enclosed). Thls'nllegal _actmty is altering the land’s natura
state and poses a threat to the mangroves and the surrounding environment.




W -

We ha\.cl made several attempts 1o address these issues by writing to you, MCGM and other
relevant a}nhonues: however. we have faced considerable non-cooperation, and since the land is not
currently in our possession, we are ur:n:_thlc to take direct action. This leaves us with no recourse but to
repeatedly alert the concerned authorities and request their intervention.

. The occupants Mr. Taher Chinoy and Ors. through their representatives, Mr. Rajesh Sariya and
his se'cun't}' in-charge, Mr. Mangesh Vichare, continue to flagrantly violate the status quo order,
allowing to operate a marriage venue (creating third party right), allowing heavy vehicles to park. and
profiting from these unlawful activities. They are also increasing area of parking ground slowly and
consistently by dumping C&D waste on the marshy land endangering environment and nature of salt
pan land. This is a blatant disregard for the law and must be addressed immediately.

OOn. 6th J:mua-r)' 2025. we received communications from the office of the District Collector,
Mumbai City, regarding the illegal dumping and destruction of the natural wetland reserve forest plot
at CS No. 210 and wanted a report of action taken by the Salt Department. In response. our office. along

with the Forest Department, conducted a survey on 14th January 2025, and a “Panchnama™ was signed
(copy enclosed).

We are in the process of filing an Interim Application in Writ Petition No. 3069/2016 to request

the Court to vacate the stay order, allowing us to take appropriate action against the unauthorized
occupants.

In the meantime, we request to lodge a formal police complaint against ex-lessee Mr. Taher
Chinoy and Ors. through their representatives, Mr. Rajesh Sariya, Mr. Mangesh Vichare, and all others
involved in these illegal activities. The continued dumping of C&D waste and the unlawful use of the
land for profit-making activities must be halted immediately. Additionally, we insist that any vehicles
involved in the transport of C&D waste be seized, and the source of this waste be thoroughly
investigated.

We expect prompt action from your end to address this serious breach of law. The land in question
belongs to the Government of India, and its protection from illegal occupation and environmental
degradation must be treated with utmost urgency. We look forward to your swift and decisive
intervention in this matter.

Encl: As stated above and request letters issued to other
authorities enclosed herewith.

O{ Circle Office, Bhandup

Copy to —
1. Assistant Municipal Commissioner, F/North Ward
2. District Collector, Mumbai City
3. Member Secretary, MCZMA
4. Maharashtra Pollution Control Board (MPCB)

Copy Submitted to —
1. Dy. Salt Commissioner, Mumbai
2. The Salt Commissioner, Jaipur for information.
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From .

Mr. Stalin, .

2% Floor, Nandkumar Pawar House, )
Oppjagannath Darshan, MD Keni Road, (o mmg‘;
Nahtr (E) Mumbai- 400 042 ”"“;‘“‘“L"‘L e
Moz 9820232302, 'r

Date: 14.01.2025. l T S 2
To, : ./ No.

The Divisional Commissioner,
Konkan Division, Konkan Bhavan,
CBD, Belapur, Navi-Mumbai- 400 614.

Sub: Destruction of Mangrove & dwmpingof mangrove in Salt Pan land at Wadala.

During the last meeting held at Konkan Bhavan, it was decided to lodge FIR
against the Salt Department officer who are protecting the land mafia and help
them for dumping of debris. Till date they yet to clear the debris issue in Salt pan
tand near Shantinagar Wadsla and they simply told they have filed FIR against the
Salt Manufacture for the dumping.

Principle Chief Conservator of Forest also threaten them if you have not removel
the debris then Salt Department officer should be prosecuted. It seen thal they ure
shameless officer, they have not complied the instructions.

And, again in another Salt pan land near proposed GST Bhavar there is dumping
is going on systematic way. Till now he has dumped niore 10 ten thousand truck
and prepared land &;Jleavy vehicle parking and this is going on with the help of
Salt Officers. »

tt is requested to bring ehis fact to the officer of Salt Department and also filed
magalnstd':dm. ‘ ¢ 2

Yours smc_m:y. : "

cmmmawu&wmmm Mmmwnmgmﬂardm
'_ ce Commissioner, uumwmmwhmmmmm

<.
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From E <35 {
Lopes Fernandez, liﬂ*“’_f.. —_—
2709, Lotus Height, Bhakri Pork.

Near Bhaktipark Mororgil § tation,

wWoaale, Mumbai-400 037

Email: jogrukindia. yahoo.co.

Date: 131 Jan., 2025

To,
l. The Additional Principal Chief Conservator Of Forest,
Revenue & Forest Deptt.,
Maniralaya Mumbei,
Madam Cama Rama Road,
Manfrrolaya Mumbat- 400 032,

2. The Additional Chief Conservgfor of Forest &Mangrove Cel,
Room No.302, 3+ Fioor, wilefiled House,
Near Britannia Restaurant,
Ballard Estate, Mumbai- 400 001.

Sub: Dumping of dekbris . deslruction of Mangroves in Salf Pan af Wadalq,
dereliction duties of Saif Officer.

I have regretfully state that at Wadala Salt Pan land there is dumping of debris is
going since last two-three years without any hesitation & fear of Salt Department
Officer, Forest Officers &. MCGM officer. There is nexus among the debris mafia & all
officers. When | contfacted MCGM and Police station Wadala they told Salt Pan
land is owned by the Salt Department/Ceniral Covernment. The officers of Sait
Department are well aware about the dumping of debris in Salt Pan land but they
keep silence because they are getting regularty haitas and it goes up to higher
authority of their Department. During last two-three years they even hardly filed any
complaint or filed FIR against the debris mafia. The Sailt Department Officers are well
aware who is doing this 'busfness but they keep silence. In addition dumping of
debris there are several hec\)y vehicles are parked in the Salt Pan area and also the
land mafia also installed marriage hall in the Salt Pan lond and charging Rs. One Ilac
per mariage. Under whose shelter this business is going on, enclosed photographs
shows all bloody activities. Whether it is run on the instruction Honorable Minister Shri
Piysush Goyal ji, who is Minister of Commerce & Industry under whom the Salt
Department is come. So, it needs to enquired deeply and filed criminal cases
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against the officer who are involved fhis bloody business. The Solt Department
officers shouid be kicked officer from the Government Services.

I humbly request you, please take up the matter with the Honorable Minister of
Commerce & Industry for taking strict action on the Sait Department Officers who
are involved in this bloody business.

Youps Sincerely,

{Lopes Fernandez)

Copy to:
I} The Minister of Commerce & Industry, New Delhi PP ——
 2) Prema Joshi. Salt Commissioner, Minitry of commerce & Industry, New Delhi
3} The Police Commissioner, Mumbai Police for taking action against the Salt
Daparﬁmnraﬂﬁ:er & filing criminal case against them.
#\ Depuly Commissioner Salt, Ballard Estate, Neer Hindustan Petrol Pump,

5] Salt office Bhandup. Under your nose the bloody business is going on & you
simply keep sitlence, you have responsibility or not 2

- pr— A -
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Annexuzsel(

Govemmght of India
Office of Dy. Superintendent of Sait
Wadala Salt factory

C. No. 3(1)L&BMWdI/2024/ % & 3 — 3L 9{(:_ Date : 27-12-2024
To,

The Manager
M/s Maurer Sanfield

Subject:- Encroachments and Dumping of waste material on CTS 210 (Salt Pan Division)
- Wadala Salt factory.
s sass tE s r oot n B s bl et

Sir,

We have come to know that your company is the contract bearer of MCGM contract to repair
bearings of fiyover related to freeway in Wadala. Despite that we resisted and warned your sub-
contractor that land you are occupying is either CTS 1/6 (Salt Pan division) belongs to sait
commissioner and CTS 210 of same division is in possession of Ex salt manufacturer. Your
sub- contractor Ganesh Hiwalkar who is MNS activist also has did not cared and created labour
hutments on these survey number thereby not only encroaching upon but also damaging .
Mangroves. Now district collector has asked us to take action in this regard. It is expected from
you to restore mangroves, remove C & D and do not occupy either of these two survey
numbers.

Yours faithfully

(S. K. Thakor8)
Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to :-

1. The Superintendent of Salt, Bhandup for information.
2. The Dy. Salt Commissioner . QWJ—
3. MCGM.F-North dudipdh 7

4. Shri Ganesh Hiwalkar, for necessary action.

WE‘%-!&
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Anmeyyre (1) ~9&-

Government of India
Dy. Superintendent of Salt Wadala
C/o Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&B/MWdl/2024/ 23~ Z 4o o/ 4 Date : 06-12-2024

To,

The Assistant Commissioner
MCGM, F = North Ward
Mumbai .

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Laa SR s Rt e R A s 2 d ot ids o i)

Sir,

At CTS 210 (Salt Pan Division) and Salt Pan road near Hanuman Mandir, In front of Anand
Nagar someone Raju Ismyle Deshmukh and Salim Ismyle Deshmukh have dumped C & D
waste. They are engaged in Coal trading and cement blocks trading there. Another person
Dipak Misal is maintaining a Garage and parking there. All these are illegal possessions there.
CTS 210 is eco-sensitive place and need to be conserved therefore please take action against

them.
Yours faithfully .
(S.K. T::amr >

-Dy. Superintendent of Salt
Wadala Salt factory

Q:D i .' : .r‘&mf
Wadala Pouce Siation, Mus

Copy submitted to :-

1. The Under Secretary (Environment & CC Department), 15" floor New Administrative
building, opp. Main Mantralay building, Mumbai — 400032

Sr. Police Inspector, Wadala.

Superintendent of Salt, Bhandup

The Dy. Salt Commissioner, Mumbai

& aN

4T

ST, "oy,
TE amy, orderagg

16 ggm
'
ARy,
B TR R, e

o ———

331







333

AR~




et gy

—
r

g

99 .

| 334
Annexuse( T _)

i %ﬁ;@&%‘% i
i SL){/ . : &g MET-Ea

',“,'-"‘\—_,‘_--—
RN T
i h T

%

Edi- Q@
s w- 30 GU
8 h‘- lﬂ-\ 1zhat
GOVERNMENT OF INDIA 2t
Office of the Deputy Sait Commissioner
Exchange Building, 4™ floor, Sir Shivsagar Ramgulam Marg, Ballard Estate, d f
MUMBAI - 400001

Phone: 2082 5206, 2082 2192 & By
E-mail: dsaltcom.mum@nic.in

m\ A

e

C. No. $C0-22014/(24)/2024-RO Mumbai/ 42 L3

To,

The Assistant Commissioner
F/North Ward,

Mﬂ&nga, Mumbai

Subject m‘mn‘t lh,‘huest for lnterventipn Regardmg an
Wadala. '

~ With mferenwto abam citied snb}ect I would like ta inform you of on

was M\mn‘mﬂm Shn Tahwcmanm The
leased expired on ms&,&m andwas not renewed themafter Severai
show cause mﬁces were issuedto maﬂemrem, andu _',_ n ,

ment beénstasaed by the Hon'ble. High
h has directec M‘WW be maintaizfed The land was in
salt manufacturers.
Currently, the. matter is pending in ecrurt, However, duﬂng this prolonged

period, power of attorney holder (caretaker) misusing the land and not
maintafmng status quo order. They have highly rented a portion of land for

mandaps service where weddmg functions is being organised. The issue of
organizing wedding functions on government land has been rd in State

mmm-Iw
T %42 ﬂ
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Assembly. In respect to which earlier many police complains were made but no \\
action was being taken. Furthermore, they have illegally and unauthorizedly

Jtilized another portion of the land for parking heavy vehicies. Complaints have
been lodged with the police regarding this issue as well, yet no action has been J

taken to rectify the situation.

Despite lodging repeated police complaints, no action has peen taken. Day by
day, the encroachers become maore emboldened, which not only gives them

more power but also undermines the rule of law and threatens the integrity of i
the land. This lack of intervention sends a concerning message that itlegal
* activities can _gquncha__llenged, further complicating efforts to restore the area
.. and protect. its ecological significance.
T T o,
| enEel gt orest regulations 2n¢ Posse S B rrte o O
jstem. The Jestruction of mangroves not OnYy N27e ~———=— ou ¥

t0s

eaithy environimcii

M_. | W ( salance o7 L

We kindly mqmssyourmwunﬂonmfacﬂimm removal of these OO
encroachments and to uphold the lawwrdingpubncpnmises Your support
in this matter is crucial to restore the integrity of this Salt Pan land and

ensuring compliance with existing legal orders.

Your prompt action on this matter is crgcial to prevent further degradation of
the salt pan lands. | urge you to take all necéssary measures to protect these
lands and uphold the regulations governing their use.
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‘—}' Movement and dumping of C & D waste is prohibited therefore MCGM should
,./ prevent its any use /dumping in the salt land possessor should not use land

& other than salt manufacturing.

2 i Your prompt attention to this matter is earnestly requested.

‘e

o

Encl: As above
& :
fully,

Superlntendent of Salt
Regional office Mumbai

Copy to: -

MPCB (Maharashtra Poliution Control Board) -
z/{ The Deputy Conservator of Forests (Mangrove Cell),302, Wakefield house,

neaantama Restaurant, Baﬁard Estate, Mumbai

’ oo}ﬁm; ‘LI /212004
.- ferumita = afwy, mwﬁwm mmm&ﬁwmmm
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N NEXUTE \}Jj .
Government of India .
Office of Dy. Superintendent of Salt
Wadala Salt factory c/o Bhandup Salt office

Tl

C.N*

A

?(1)L&B/MWAI2024/ 245 - 278 7 Date : 28-9-2024
<

To,

The Regional Transport officer
Wadala, Mumbai

.

Subject:- Truck parking on CTS 6 & 210 Salt Pan division, Mumbai — regd.

RAREAEAA AR TR A AT Tt

Sir,

It has seen that an un-authorized truck parking is in operation on the said land near to wadala
freeway. This is located on periphery of CTS 6 (Revenue land) and CTS 210 (Salt Pan)
operated by unknown people. We have also referred this to court which is hearing ownership
issue of this Salt pan. Environmentalists have serious concerns about this. Maharashtra
government has also notified this land for forest reserves. Please take appropriate action.

Yours faithfully

£

(S. K. Thakare)
Dy. Superintendent of Salt
Wadala Salt factory
sanjaythakore.69@gov.in

Copy submitted to:-

1. The Superintendent of Salt, Custom road, Bhandup (E).
2. The Dy. Salt Commissioner, Exchange building, Bellard Estate, Mumbai.
3. Forest officer, Bhakti park, Wadala.

4. Police station Wadala
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Government of India
Office of Dy. Superintendent of Salt
Wadala Salt factory c/o Bhandup Salt office

C. No. 3(1)L&BWdI/2024/ 2.6 - 268 7,  Date :27-9-2024

To,

The Dy. Collector (Encroachment & Removal)
Dharavi Division, Mumbai

Subject:- Earth material dumping/transit on CTS 6 & 210 Salt Pan division, Mumbai
- regd.

ﬂﬂﬂ****“’**ﬂﬂ‘!**ﬂ
Sir,

It has seen that some people are engaged in dumping/transit of debris and excavated earth
material on CTS 6 which is a revenue land and shares boundary with CTS 210 (Dadkhudai Salt
Pan land). This people are said to be under umbrella of MNS political party and stopping us

- coming there saying that this is not a Salt land. Previously they also started a work contract of
MCGM regarding repairing of ball bearing of fly over of freeway. This place is near to Khargang
Ganesh temple and freeway. Environmentalists have great concemn about this as Mangroves

and notified forest land is also there. Please look into this matter.
Yours faithfully

o
(S. K. Thakore)
Dy. Superintendent of Salit
Wadala Salt factory

Copy submitted to:-

The Assistant Commissioner, MCGM, F-ward North,
The Superintendent of Salt, Bhandup.

The Dy. Salt Commissioner, Mumbai for information.
Police station Wadala
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Govemment of India
Dy. Superintendent of Salt Wadaia ) *-
_ Clo Office of Super t of salt

& Bhandup (E), Niumbai

Date : 2-8-2024

C. No. 3(1)L&BMdI/2024/ 21
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Government of india
Dy. Superintendent of Salt Wadala
Clo Officz of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&BMICI/2024/ 14§~ |+ 5 Date : 24-6-2024
To,

The Assistant Com: missioner
MCGM, F = North ‘*Nard
Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Sir,

It has been observed since 21-8-2024 that some un-known people dumpiqg waste q'later_ial on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hon'ble l_-ligh Court, Mumbai has ordered status Quo on 15-12-2016. Please take appropriate

action.
Yours faithfully

(s E Thakore)
Dy. Superintendent of Salt
Wadala Sait factory

Copy submitted to -

! : ) e :
1. The Wnder Secratary (Environment & CC Department), 15" fioor New Administrative
building, opp. Main Mantraiay building. Mumbai — 400032
. Sr. Police Inspector, VWadala.

2
3. of Salt, Bhandup
4. The Dy. Salt Commissioner, Mumbai

RECEIVED
V‘ﬂdaia‘. *EH Writer cho']
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= Government of India
= Dy. Superintendent of Salt Wadala
Y Clo Office of Superintendent of salt
oY Bhandup (E), Mumbai
C. No. 3(1)L&BMWdI/2024/ 12 & Date : 6-5-2024
To.
= The Sr. Inspector of police

Wadala police station

Subject- Fresh encroachment on Salt Pan road - regd.
i i bk i b bk ik
Sir.

On 3™ & 4" of this month some people along with someone Ganesh Khot and
Ganesh Hiruvale made encroachment on Salt Pan road’s portion (Survey No. 6 Part) located
near Kharganga Ganesh temple near Customs/CPWD campus wall on other side of free way
passing near to Sy. No. 210 of Salt pan in Wadala. They tried to prepare sheds to keep their
labourers. On intervention by our Ward & Watch staff Shri Ashwini Mokal, they threatened and
abused him. This land is a part of Salt Pan Road which is in fotality 7.24 Km long and moves
through Wadala in form of branches. Width of this road is 52 feet but due fo intense
encroachments it became narrow at most of the places. This road is owned by the Salt
Commissioner, Government of India. Therefore please take action against miscreants if they

don’t vacate the place.
— PRI Yours faithfully
- " S K
Evcly, M+h}.,&“ﬁw Dy. S Isa“:tcgwsmt
4977 E-Mail : sanjaythakore.89@gov.in

. MCGM, F-Nortt .lfdonotramo'vatheirMachim&Mateﬂalfmmsite
BMC may confiscate it as per rule and in consultation with police.

RECEIVED
s\
Dispatr’ Ser

Wadaia Police s.. ..o, Mt
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI — 400042.

C. No. - 1(1) Admn/WdI/2023/77, -1y

Date-11/04/2023

1) The Superintendent of Salt,

Bhandup for information please,
2) The Deputy Salt Commissi

oner, Mumbai for informatien please.
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI - 400042.

C. No. - 1(1) Admn/WdI/2021/2¢ % — 24 & Date: 15/12/2022

To,

The Senior Inspector of Police
Wadaia Police Station,
Wadala, Mumbai - 37

Sir,

n Please find enclosed herewith a copy of online complaint dated

J 10.12.2022 made by shri D. Stalin, Director - Vanshakti regarding use of salt pan
land for social purpose viz. wedding etc. From the letter it appears that the area
described is salt pan land of Messrs. Dad Khudai salt works (C.S.no. 210) of
Wadala. For dumping activity in the area a2 FIR no. 265/2020 dated 05.11.2020
has already been lodged with you against unknown persons. For organizing wedding
and other functions in the area no any permission is granted from the Sait
department authorities. You are, therefore, requested to take suitable action in the
matter against the persons involved.

Enclosures - As above. Yours faithfully,

(S N Pandey) :
Deputy Superintendent of Salt

Wadala
'3-) pyv submitted for kind info T1on I Ol)_

1) The Deputy Salt Commissioner, Mumbai with reference to his e mail dated
12.12.2022.

2) The Superintendent of Sait, Bhandup.

3) Messrs. Dadkhudai Salt Works, Wadala. Since the possession of the salt
works is with them, they are requested to take necessary measures to stop
misuse/ abuse of salt pan land falling under their jurisdiction.

RECEIVED
A

Dispalch Writer
Wadaia Polics Station, Mor
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBATI — 400042.

C. No. - 1(1) Admn/WdI/2021/2£¢ - 2.{ ¢ Date: 30/11/2022

To,

The Senior Inspector of Police
Wadala Police Station,
Wadala , Mumbai - 37

Sir,

Itis learnt from shri Ashwin Vijay Mokal, our watch & ward staff deployed
for Wadala area, that a truck/dumper no. MHO1 CV9078 is caught by him red
handed while dumping debris in the salt works area of CS.no. 210 in the evening of
29.11.2022 (around 7 pm) at Wadala and brought to the Wadala Police station for
further action in the matter. Please find enclosed herewith a photograph revealing

the caught dumper.
Here it may be noted that a FIR no. 265/2020 dated 05.11.2020

(copy enclosed for ready reference) has already been lodged with Wadala police
station against unknown persons for dumping debris in the area.

You are, therefore, requested to take suitable action against the truck
owner & the driver involved in illegal debris dumping activity in salt pan area.

Enclosures ~ As above. ‘:  faithfully,

.

(S N Pandey)
Deputy Superintendent of Salt
Wadala
1) The Deputy Salt Commissioner, Mumbai.
2) The Superintendent of Salt, Bhandup.
RECEIVED
P
pe 14
Ole— Rix~steh Writer

Wadala ~oiice Station, My
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GOVERNMENT OF INDIA
Office of the Deputy Salt Commissioner
Exchange Building, 4™ floor. Sir Shivsagar Ramgulam Marg. Ballard Estate.
MUMBALI - 400 001
Phone: 2082 5206, 2082 2192
E-mail: dsaltcom.mum@nic.in

SCO-22014/24/2024-Regional Office Mumbai/ |38y ~1385 Dated:27.03.2025

To

District Collector, Mumbai
Old Custom House,

Shaheed Bhagat Singh Marg,
Fort, Mumbai — 400001

Subject: Response to Complaints and Request for Action Regarding Unauthorized
Dumping and Encroachment on Land Survey No. 210 (Wadala Salt Factory).

Reference:
1. CSLR/S&LR-1/TE-1/Kandalwan Complaint/2024-25, dated 02/01/2025
2. CSLR/S&IR-1/TE-1/Kandalwan Complaint/2024-25, dated 02/01/2025

Sir,

| am writing to address the matters raised in your letters referenced above regarding the
unauthorized filling. dumping, and encroachment activities occurring on the land situated at
C.S. No. 210, Matunga, in the District of Mumbai City, specifically in relation to the Wadala
Salt Factory, which is owned by the Government of India through the Salt Department.

The land in question, measuring 84 acres and 28 gunthas, is currently part of the Dadkhudai
Salt Works in Wadala. Mumbai, and was previously leased for 21 years to salt manufacturers,
with the last lease expiring on 30/04/1908. The de-licensing of the salt industry in July 1996
resulted in the cessation of the salt manufacturers’ license rights. Despite notices issued for
executing a new lease with the Government of India, the salt manufacturers, failed to comply.
Consequently, notices under the Public Premises (Eviction of Unauthorized Occupants) Act,
1971, were issued on 24.05.2013, and the proceedings culminated in 2016 with the declaration
of the salt manufacturers as unauthorized occupants.

In response to these actions, the salt manufacturers filed Writ Petition No. 3069/2016 in the
Bombay High Court. which led to a stay order on eviction and status quo being maintained.
This petition has been pending for the last six years, preventing the execution of eviction orders.

During the pendency of the Writ Petition, it has also come to our notice that unauthorized
encroachments have occurred. with debris being dumped on the subject land, and the alleged
landholders allowing social functions, including weddings, to take place. The situation has
worsened with unauthorized parking, further encroachment. and the spreading of construction
and demolition (C&D) waste on the salt pan land. This illegal activity is altering the land’s
natural state and poses a threat to the mangroves and the surrounding environment.




~A2.0-

We have made several attempts to address these issues by writing to MCGM and other relevant
authorities: however. we have faced considerable non-cooperation, and since the land is not
currently in our possession, we are unable to take direct action. This leaves us with no recourse
but to repeatedly alert the concerned authorities and request their intervention.

Given the urgency of the situation, a team from the Salt Department. along with officials from
the Forest Department. visited the site on 14.01.2025. A Panchanama was conducted (Copy
enclosed) by the Forest Officials documenting the unauthorized activities taking place on the
land. Following this, we promptly submitted a letter dated 23.01.2024 to the Senior Police
Inspector at Wadala Police Station (Copy enclosed). requesting the registration of a Police
Complaint regarding the encroachment of Government land in Survey No. 210, within the
Dadkhudai Salt Works area. A copy of this letter was also provided to your office. However,
despite the passage of time, no action has been taken by the Wadala Police.

In light of this inaction, we kindly seek your immediate intervention and support in ensuring
that appropriate steps are taken to address the encroachment and the unlawful dumping of
waste. We are in the process of filing an Interim Application in the pending Writ Petition No.
3069/2016, requesting that the Court directs the Petitioners to take all necessary measures to
prevent further encroachments, or alternatively. to vacate the stay order and allow for the
eviction of unauthorized occupants. We are fully committed to cooperating with the relevant
authorities to safeguard the land and prevent further illegal activities.

Additionally, we request that your office take prompt and decisive action in addressing the
complaints filed by Shri Zoru Bhathena and Shri Stalin D.. and issue any necessary directives
to resolve this issue effectively. Your assistance in this matter will be greatly appreciated.

We look forward to your swift response and hope for a coordinated effort with the relevant
authorities to protect this crucial land from further harm.

Encl: as stated above.

O /c
Superintendent of Salt
Regional Office. Mumbai

Copy Submitted to —
SCO. Jaipur
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GOVERNMENT OF INDIA
Office of the Supermtendent of Salt
Circle Office, Bhandup (£) MUMBAL - 400 042
F-mail: supdisali-bad a gov.in '

SCO-22014242024- Regional Office Mmb.i}?h" &8 Date: 23.01.2025
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We have made several attempts 1o address these issues by writing to you. MCGM and other
relevant authorities: however. we have faced considerahle non-cmmmti({n. and since the land is not
currently in our possession, we are unable to take direct action. This leaves us with no recourse but to
repeatedly alert the concerned authorities and request their intervention.

The occupants Mr. Taher Chinoy and Ors. through their representatives, Mr. Rajesh Sariya and
his security in-charge, Mr. Mangesh Vichare. continue to flagrantly violate the status quo order.
allowing to operate a marriage venue (creating third party right). allowing heavy vehicles to park. and
profiting from these unlawful activities. They are also increasing area of parking ground slowly and
consistently by dumping C&D waste on the marshy land endangering environment and nature of salt
pan land. This is a blatant disregard for the law and must be addressed immediately.

On 6th January 2025, we received communications from the office of the District Collector,
Mumbai City. regarding the illegal dumping and destruction of the natural wetland reserve forest plot
at CS No. 210 and wanted a report of action taken by the Salt Department. In response. our office, along

with the Forest Department. conducted a survey on 14th January 2025, and a “Panchnama” was signed
(copy enclosed).

We are in the process of filing an Interim Application in Writ Petition No. 30692016 to request
the Court to vacate the stay order. allowing us to take appropriate action against the unauthorized
occupants.

In the meantime. we request to lodge a formal police complaint against ex-lessee Mr. Taher
Chinoy and Ors. through their representatives, Mr. Rajesh Sariya, Mr. Mangesh Vichare, and all others
involved in these illegal activities. The continued dumping of C&D waste and the unlawful use of the
land for profit-making activities must be halted immediately. Additionally, we insist that any vehicles
involved in the transport of C&D waste be seized, and the source of this waste be thoroughly
investigated.

We expect prompt action &umyourmdtoaddmsst}ﬁsseriousbtmhoflaw.ﬂclandinquesﬁon
bclongswuuﬁovmmoflmudinpmcﬁmﬁvmmqa] occupation and environmental
degr&ﬁonmbemwhhmmgemy.Welmtfmwmwyowswi&m&cisive
intervention in this matter. '

Encl: As stated above and request letters issued to other
authorities enclosed herewith.

Copy to -
1. Assistant Municipal Commissioner, F/North Ward
2. Distriet Collector, Mumbai City
3. Member Secretary, MCZMA
4. Maharashtra Pollution Control Board (MPCB)

Copy Submitted to —
I. Dy. Salt Commissioner, Mumbai
2. The Salt Commissioner, Jaipur for information.
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Fiom

Me. Stalin,

2% Flgor, Nandkumar Pawar House
Opp.Jagannath Darshan, MD Keai Road,
Nahur (E) Mumbai- 400 042

Mo 9820232302,

[ate: 14.01.2025.

The Divistonal Commissioner,

Konkan Division, Konkan Bhavan,
080, Belapur Navi-Mumbat- 400 614

e

[ e e we AV
(ol of 0 uau- AR

Sub: Dmefm&wmin&nm land at Wadala
mmummﬂmm Bhavan, it was decided %o lodge FIR

wmﬂwmnommmmmmmm

muwmwﬂﬂmﬁmwhm”nm pan

NP
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Cxlbit B
from T L
Lopes Femandez { B ING e ]
2709 '.-J'--;Heiqr-' Braxr Pork ‘
vear Bhaldipark saoroirgl Stailion,

odoia, !um..u -400 037
Email: jogrukindia.yahoo.co.
Date: 13" Jan., 2025

To.

1. The Additiongl Principal Chief Conservator Of Forest,
Revenue & Forest Depft.

mm Road,

Mantrralaya Mumbai- 400 032.

2. The Additional Chief of Forest &Mangrove Cef,
mmaﬂw House,

fe, Mumbal- 400 001.
mping of debris & des an of Mangroves in Salf Pan af Wadaia,

| have regreffully state that at Wadala Salt Pan lond there is dumping of debris is
going since last two-three years without any hesitation & fear of Sait Deparfment
Officer, Forest Officers & MCGM officer. There is nexus ameng the debris mafia & ail
omcers.WhenfoonmfedMCGMandPoecemﬁmwmmrddSuﬂPm
lmdbownaﬁbymeswoepmenﬁcmw The officers of 3alf
mmrmwammwtmwmdmmmmmmdwtmy
mpmwcmwmmwhmw#mwbm
authority of their Department. During last two-three years they even hardly filed any
complaint or filed FIR against the debris mafia. The Salt Department Officers are well
aware who s doing this business but they keep slence. In addition dumping of
debris there are several heavy vehicles are parked in the Sait Pan area and aiso the
!andmaﬂaafsohs?o!edmmbgehoﬂhfhe&aﬁPanlmdanddeR&Onem
per mamiage. Under whose shelfer this business is going on. enclosed photographs
shows alt bloody activities. Whether it is run on the instruction Honcrable Minister Shrl
Piysush Goyal ji who is Minister of Commerce & Indusiry under whom the Salt
Department is come. So, it needs to enquired deeply and filed criminal cases
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against the officer who are involved this micody business. The Soif Department

officers should be kicked officer from the Fovemment Services.

i humbly request you, please take uc fhe maotter with the Honorabie Minister of

Commerce & industry for taking stict action on the Saif Department Officers who

are involved in this bioody business.

Yi Siriceraly,
N&&maﬂdez}
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Government of India
Office of Dy. Sugerintendent of Salt
Wadala Salt factory

C. No 3(1)L&BMGI/2024/ 8 ¢ 3 ~ 357 5 Date : 27-12-2024

Te,

The Manager
M/s Maurer Sanfield

Subject:- Encroachments and Dumping of waste material on CTS 210 (Salt Pan Division)
- Wadala Sailt factory.

AT RTErTIN R R T R

Sir,

We have come to know that your company is the contract bearer of MCGM contract to repair
pearings of fiyover related to freeway in Wadala. Despite that we resisted and warned your sub-
contractor that land you are occupying is either CTS 1/6 (Sait Pan division) belongs to salt
commissioner and CTS 210 of same division is in possession of Ex salt manufacturer. Your
sub- contractor Ganesh Hiwalkar who is MNS activist also has did not cared and created labour
hutments on these survey number thereby not only encroaching upon but also damaging .
Mangroves. Now district collector has asked us to take action in this regard. It is expected from
you to restore mangroves, remove C & D and do not occupy either of these two survey
numbers.

e —
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Government of India
Dy. Superintendent of Sait Wadala
Clo Office of Superintendent of salt
Bhandup (E), Mumbai

Date : 08-12-2024

L6 ]

C. No. 3(1)L&BMWAI/2024/ 234{~ J 4o
To, .
The Assistant Commissioner

MCGM, F — North Ward
Mumbai .

Subject- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd. :

Sir,

At CTS 210 (Salt Pan Division) and Sait Pan road near Hanuman Mandir, In front of Anand
wambﬂﬂuigmwwsmmwmmwcw

ak Misal is maintaining a Garage and parking there. All these are illegal possessions there.
210 is eco-sensitive place and need to be conserved therefore please take action against
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GOVERNMENT OF INDIA 3 _ |
Office of the Deputy Salt Commissioner ———— ————amm =
Exchange 3uilding, 4" Roor, Sir Shivsagar Ramgulam Marg, Ballard Estate j
MUMBAI - 100 001
Phane: 2082 5206, 2082 2192 N B »
£-mail: dsaitcom.mum@nic.in T\‘{‘
= e W
C. No. sco-nommmmombumﬂ Dt -11-2024

To,
The Assistant Commissioner
FM Ward,

argam‘ wedding functions on government land M
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Assembly. In respect to which earlier many police complains were made out ng 1
Jction was being taken. Furthermore, they have iflegally and unauthorizedly
itifized anothar portion of the land for parking heavy vehicies. Complaints have
been lodged with the police regarding this issue as weil, yet no action has Deen
taken to ractify the situation.

Despite lodging repeated pofice complaints, no action has been taken. Day by
day, the encroachers become mare emboldened, which not only gives them
more power but also undermines the rule of law and threatens the integrity of
the land, This lack of intervention sends 3 conceming message that illegal

gan go unchallenged, further complicating =fforts to restore the area

of

mmm on this matter is crucial to prevent further
uuhut.ummumdmms these

mwmmmmmtm
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' Movement and dumping of C & D waste is prohibited therefore MCGM should
prevent its any use /dumping in the salt Iand possessor shoutd not useland
other than salt manufacturing

i Your prompt attention to this matter is earnestly requested

. Encl: As above

&
Copy to: -

1. MPCB (Maharashtra Poliution Control Board) ‘
; -/{ The mm/ Conervaterof Foresu {(Mangrove &9).302 Wakefield house,
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Government of India
Office of Dy. Supenntendent of Sait
YWadala Sait factory c/o Bhandup Sait coffice

2
C Nr-#ﬁ"”L&B!‘\lﬂ‘-’d'rr2024:' 24£9 . 43% # Date ; 28-9-2024
JE

To,

The Regional Transport officer
Wadala, Mumbai

Subject:- Truck parking on CTS 6 & 210 Salt Pan division, Mumbai - regd
Sir,

It has seen that an un-authorized truck parking is in operation on the said land near to wadala
freeway. This is located on periphery of CTS & (Revenue land) and CTS 210 (Salt Pan)
operated by unknown . We have alsa referred this to court which is hearing ownership
govemment has also notified this land for forest reserves. Please take appropriate action.

Yours faithfully
=

(S. K. Thakore)
Dy. Superintendent of Salt
sanjaythakore.69@gov.in

T A W . T e
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sovernment of India
Office of Dy. Superintendant of Salt

Wadala Satt factory c/o Bhandup Salt office

C No: 3(1)L&BWGI2024/ 2.6y - 268 J, Date 27-9-2024

To,

The Dy. Collector (Encroachmsant & Removal)
Dharavi Division, Mumbai

Subject - Earth material dumping/transit on CTS 6 & 210 Salt Pan division, Mumbai
~ regd.

R R e

Sir,

ithas seen that some people are engaged in dumping/transit of debris and excavated earth
material on CTS 6 which is a revenue land and shares boundary with CTS 210 (Dadkhudai Salt
Pan land). This people are said to be under umbreila of MNS political party and stopping us
coming there saying that this is not a Saft land. Previously they also started a work contract of
MCGM regarding repairing of ball bearing of fly over of freeway. This place is near to Khargang
Ganesh 2 and freeway. Environmentalists have great concern about this as Mangroves
and notified forest land is also there. Please look into this matter.

' Yours faithfully

el
(S. K. Thakore)

Dy. Superintendent of Sait
Wadata Salt factory

30 SEP 2% :

&
@M, 0300, oy,
B 2% 2o, 92
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Gevernmant of Ind!3
gy. Superintendent of Salt v adaa
‘o Office of Superintendent of salt
Bhandup (E), Mumbai -

C. No. 3(1)L&BWI2024/ 21, Date . 2-8-2024

e et
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Gavernment of india
Dy. Superintendent of Salt Wadala
Clo Offica of Superintendent of salt
Bhandup (E), Mumbai

C. No 3{(1)L&BWc2024/ 14 §0. 170 Date | 24-6-2024

To,

The Assistant Camnissioner
MCGM, F - North Ward
Mumbai

Subject- Dumpinrg of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Sir,
It has been dbserved since 21-5-2024 that soms un-known people dumping waste material on
said sait land. This Salt works is lying fallow since long ago. Its
Hon'ble Court, Mumbai has ordered status Quo on 15-12
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Sovernmant of india

¥

O

Superintendent of Salt Wadala
Office of Superintendent of salit
Bhandup (E), Mumbal

o. No. 3(1)L&BWdI/2024/ 1 5 = Date : 6-5-2024

T
10

The Sr. Inspector of police
Wadala police station

Subject- Fresh encroachmerit on Salt Pan road - ragd.

Sir,

On 3" & 4" of this month some people along with somaone Ganesh Khot and
achment on Salt Pan road’s portion No. 6 Part) located
ar Kha Hh.ﬁb d&@r%ﬂﬂbﬂﬁbmwm l&dmg
passing r pan in Wadala. mummww
W»@amuumamm& m‘
abused him. This land is a part of Salt Pan Road which is in totality 7. mwm
' Wadala in form of b - Width of this road is 52 nu:dmbm
.'__ltmmdmofmmm is o “s‘tﬂlhay

b -

rd. If & do not remove their Machine & Material from site
scal tnwwmmmmm

n%ﬂ Ly

' Ladd
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Government of India,

Office of the Deputy Superintendent of Salt
Wadala

Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI ~ 400042.

C.No. - 1(1) Admn/Wal/2023/72 ~TY Date-11/04/2023
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBALI - 400042,

C. No. - 1(1) Admn/Wdl/2021/2¢% - 24 & Date: 15/12/2022

Ti
T%emmoﬂ‘olice
, Mumbai - 37

403
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Govem;ent of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI - 400042.
C. No. - 1(1) Admn/Wdi/2021/34% - 2.4 Date: 30/11/2022
To,
The Senior Inspector of Police J
Wadala Police Station,
w%" T 2
,
1
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GOVERNMENT OF INDIA
Office of the Deputy Salt Commissioner
Exchange Building, 4" floor, Sir Shivsagar Ramgulam Marg, Ballard Estate,
MUMBALI - 400 001
Phone: 2082 5206, 2082 2192
E-mail: dsaltcom.mum@nic.in

SCO-22014/8/2025-Regional Office Mumbai [ 1738 Date:22.04.2025

To
The Additional Principal Chief Conservator of Forests
& Mangroove Cell Head Mumbai.

Subject: Submission of Estimated Quantity for Removal of Construction & Demolition Waste
from Survey No. 210, Wadala Salt Factory, Mumbai and Request for Immediate Action.

Sir/Madam,

With reference to the joint site inspection conducted on 04.04.2025 by the Office of the District
Collector, Mumbai City, in coordination with the Brihanmumbai Municipal Corporation
(BMC), the Salt Department, and your esteemed office, as per the decisions taken during the
meeting held on 03.04.2025 regarding Original Application No. 221/2024 filed before the
Hon’ble National Green Tribunal, the undersigned hereby submits the following information
along with an associated action plan for your kind consideration and necessary action.

During the site inspection, three locations were excavated to determine the depth of
Construction and Demolition (C&D) waste deposited at the site. These excavations were
carried out on Survey Numbers 6 and 210, which fall within the salt pan land under the
Jurisdiction of the Wadala Salt Factory.

At Survey No. 210, the depth of C&D waste was measured at approximately 2.80 meters. This
survey number covers an area of 4,093.91 square meters, as per official mapping records. Based
on the measured depth and area. the approximate volume of C&D waste at the location has
been estimated to be 11,469 cubic meters. Accordingly, the total quantity of mixed C&D debris
lying at Survey No. 210 is assessed to be approximately 21,790 metric tonnes (MT).

It is evident from the inspection that a substantial amount of C&D waste has been illegally
dumped at the site in question. The detailed inspection report, including the methodology used
for estimations, is enclosed herewith as Annexure 1.

[tis also brought to your attention that the land in question, measuring 84 acres and 28 gunthas,
is part of the Dadkhudai Salt Works in Wadala, Mumbai. which is Government of India
property. However. its ownership is under legal dispute pending adjudication in Writ Petition
No. 3069 of 2016 before the Hon'ble Bombay High Court.

The land was formerly leased to salt manufacturers for a 21-year term, which expired on
30.04.1908. Post de-licensing of the salt industry in 1996. notices for lease renewal were issued
but not complied with. Consequently, eviction proceedings were initiated in May 2013 under

-174 -
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the Public Premises (Eviction of Unauthorized Occupants) Act, 1971, resulting in the
declaration of the salt manufacturers as unauthorized occupants in 2016.

Challenging the same, the salt manufacturers filed Writ Petition No. 3069/2016, which led to a
stay on eviction and an order to maintain status quo (enclosed as Annexure 2). This petition
has remained pending for over six years, effectively preventing the Salt Department from
taking physical possession of the land.

During the pendency of the matter, repeated incidents of unauthorized dumping of C&D waste
on the land have been observed. This is being carried out, as per our records, mostly during
odd hours by alleged landholders/salt manufacturers — Shri Taher Chinoy and Others,
represented by their Power of Attorney holder Shri Rajesh Sariya and their manager Shri
Mangesh Vichare & others.

Moreover, unauthorized activities including encroachments, social functions (such as
weddings), and illegal heavy vehicles parking have become rampant on the land, causing
extensive environmental degradation, especially affecting the nearby mangrove ecosystem,
which is of critical ecological importance.

Despite submitting multiple complaints to relevant authorities. including the filing of an FIR
in 2020 (Annexure 3) and repeated representations to the Municipal Corporation of Greater
Mumbai (MCGM) and the Office of District Collector (Annexure 4), no significant action has
been taken: The Salt Department is unable to act directly due to lack of physical possession of
the land, leaving us with only repeated written recourses. :

A Panchanama was conducted on January 14, 2023, by the Salt Department along with Forest
Officials, documenting the illegalities (Annexure 5). A formal request for registration of a
police complaint was submitted on January 23, 2025, to the Senior Police Inspector, Wadala
Police Station, but no action has been taken thus far (Annexure 6).

An Interim Application (L) No. 14483 of 2024 has also been filed in the aforementioned Writ
Petition (Annexure 7) seeking directions from the Hon’ble Court to either prevent further
encroachments and dumping or to vacate the stay order to allow eviction of unauthorized
occupants.

We wish to reaffirm our commitment to support all concerned agencies in restoring the land to
its natural state. However, enforcement of the C&D Waste Management Rules, 2016
(Annexure 8) lies under the jurisdiction of the MCGM and relevant state authorities. As per
MCGM’s circular dated 24.05.2019 (Annexure 9), permission from the original landowner is
mandatory for any dumping of C&D waste. The Salt Department has never granted any such
permission for disposal of waste on salt pan lands.

The unauthorized dumping is in violation of MCGM regulations. C&D Waste Management
Rules, 2016, and the Hon’ble Supreme Court’s Order dated 15.03.2018 in SLP (Civil) No.
D23708/2017 (Annexure 10). Copies of relevant MCGM circulars governing C&D waste
movement are also enclosed (Annexure 11).

In view of the above, it is respectfully submitted that, since the Salt Department, not being in
physical possession of the said land, cannot be held responsible for the removal of the
construction and demolition waste dumped thereon. It is, therefore, earnestly requested that the
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concerned authorities may issue necessary directions to the alleged landholders/sait
manufacturers to immediately remove the debris at their own cost. In the event of non-
compliance, appropriate legal and penal action may kindly be initiated against the violators in
accordance with the applicable laws and regulations.

Enclosures: -
As above,

Copy submitted to: -
A& The Salt Commissioner, Jaipur for information.
2. The Office of District Collector, Mumbai City
3. Municipal Corporation of Greater Mumbai (MCGM),
Copy to: -
1. The Superintendent of Salt, Bhandup.

2. The Deputy Superintendent of Salt, Wadala.
3. Land & Building Section, Regional Office, Mumbai.
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NOTE
Date:15.04.2025
Submitted to Deputy Salt Commissioner, Mumbai
Visit Report: Salt Pan Land Under Wadala Salt Factory R s

Date of Visit: 04.04.2025 | A7 -
Visited by: 2 A \ 35S
« Shri Prafull Kumar Singh, Superintendent of Salt, Mumbai : '/
« Shri Pranav Kumar Priyanshu, YP Civil, RO Mumbai /. N
« Officials from Brihanmumbai Municipal Corporation! .= /pjo 34.1::‘
« Officials from Collectorate, Mumbai. e e
With reference O.A. No. 221/2024 filed in National Green Tribunal, Pune in this regard
a meeting was conducted in Collectorate, Mumbai dated 03.04.2025. (Copy Encl.)

In connection to the meeting dated 03.04.2025 collector Mumbai vide his letter
03.04.25 communicated for conduction of inspection of the site comprising Survey CTS
No 06 and 210(salt Pan Land) under Wadala Salt Factory on 04.04.2025. The officials
as above visited the site to assess the quantity of Construction and demolition(C&D)
waste that has been dumped on above mentioned site.

During the Inspection, three locations were excavated to measure the Depth of the
C&D waste. The measurements were taken at survey numbers 6 and 210 a salt pan
land under Wadala salt factory.

The assessment found that the point dug in survey no 210 having approximate depth of
2.80 meters of C&D waste materials. Specifically, for Survey No. 210, which covers an
area of 4,095.91 Square meters (as per map). On the basis of area of CTS 210 and
depth of excavated pit the approximate Volume of C&D waste is estimated to be
11,469 cubic meters.

As per affidavit fled by Maharashtra Pollution Control Borad (MPCB) before Hon’ble
National Green Tribunal Western Zone Bench, Pune Original Application No. 33/2024
dated 07/04/2025 (Copy Enclosed) indicated in point 4(b) the average bulk density of
C&D waste arrived 1900kg/m3. Applying this bulk density for C&D Waste, the total
quantum of mixed C&D waste lying on the site of the Survey no. 210 is to be estimate
21790 MT (approx.).

The Copy of area taken for survey no 210 is enclosed herewith.
This is for your kind information and further course of action.

/

N1 1%~ : o = —— :‘hn’
L Z1C-Y I
Pranav Kumar Pr?yanshu Prafn%mar Singhﬂb’

YP Civil, Regional Office SoS, Regional office,
Mumbai Mumbai
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EFORE THE HON’BLE NATIONAL GREEN Tnmg{&,
WESTERN ZONE BENCH , PUNE ’:2 :, Wy
ORIGINAL APPLICATION NO.33/2024 (WZ) \\‘“i’i w

Madhura Rajesh Tawde --—-Applicant
Vs
State of Maharashtra & Ors ---Respondents i

Additional Affidavit on behalf of Respondent -Maharashtra
Pollution Control Board.

[, Pratap Jagtap, Age-adult, Occupation -Service, the Sub-
Regional Officer of the Maharashtra Pollution Control Board at
Mumbai-I, having my office address at Kalpataru Point, 2 Floor,
Near Sion Circle, Sion (East), Mumbai-400 001, do hereby state on

solemn affirmation as under:-

1) I am filing this Additional -Affidavit in compliance of Order
dated 21/02/2025 passed by this Hon’ble NGT, on behalf of
the Respondent -Maharashira Pollution Control Board
(MPCB) before this Hon'ble Tribunal. .

2) I say and submit that in compliance of the Order dated
28/9/2022 and 15/3/2023 passed by this Hon'ble NGT, the
Maharashtra Coastal Zone Management Authority(MCZMA)
vide Office Order dated 18/4/2023 constituted a Technical
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Committee, to estimate the quantity of C & D Waste in arsg E_
around the salt pan area of Wadala. \\ C'}
“‘h"“--

3) 1say and submit that as decided in the 2 Meeting of the Task
Force Committee held on 10/12/2024, the Technical
Committee visited to the site in question on 1/4/2025 and
observed as under :

(i) There are total nine numbers of pits, which were
excavated by JCB of MCGM at site on 1/4/2025 upto
the original strata, to determine the level of filled C &
D Waste along the entire length of the bandh / road
within the salt pan premises.

(i) The Committee observed that Pit Nos.1 to7 shotrns, no
signs of C & D Waste. .

(iii) The stretch between PitNos.8 &9 observed wu'h rmxed
C & D waste, which is evident from the photographs

etc.

4) I say and submit that the based on the studies and analysis of
the Technical Committee, it was concluded as under :-

(a) Total volume of waste estimated is 12,160 m° out of which

5185 m?® comprised of mixed C & D Waste alongwith the

heap of C & D Wase dumped on the left site of the

entrance. The remaining quantum of 6,975 m’ is freshly

filled up soil.
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(b) Considering the bulk density of C & D waste, the waste is
1900 kg./ m* The total quantum of mixed C & D waste
used on the site in the stretch from Pit Nos. 8 & 9 is
estimated to be 9,852 MT.

(c) From the Google Image before 2016, it is observed that the
mixed C & D Waste is dumped before 2016. i

(d) The quantum of the soil used for the bund in the stretch
between Pit Nos.l to 7 is estimated to be 10,463 MT
mostly of soil having bulk density of 1500 kg/ m® .Apart
from this, a huge heap of C & D Waste is dumped on the
left side entrance of the salt pan.
A copy of the Report of the Technical Committee on Waste
Estimation of Salt Pan site at Wadala , April 2025 is

annexed as an Exhibit-A.

For and on behalf of
Maharashtra Pollution
Control Board,

/@"’Y.’n\-%

( Pratap Jagtap )

1
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Wadala Salt Pan Site: Waste dumping estimation
1. introduction:

The Government of Maharashtra, Department of Environment and Climate Change
constituted a technical committee with respect to the compliance of Hon'ble NGT orders dt,
15.03.2023 in the OA no. 343/2021. The committee was constituted (copy attached as
Annexure — |} to estimate the quantity of C&D waste dumped in and around the salt pan
area as mentioned in the above referred Hon'ble NGT order.

2. Approach and Methodology:

Accordingly, the committee had its first meeting at the MPCB office, Sion in the chamber of
Regional Officer, Mumbai, Kalpataru Point, Sion Circle East on 26.04.2023. The minutes of
the said meeting are attached as Annexure — II. In the said meeting it was decided to
conduct the core test examination for the estimation of the depth of the C & D waste
dumped on the periphery of the salt pan site. The MCGM was asked to provide the
necessary support for the said investigation. It was also delved to refer the time series

‘images of the Google Earth and satellite images to observe any notable changes in and

around the salt pan works.

In compliance with the Hon’ble NGT Order dated 06.03.2025 in OA No. 33/2024, MISC
Application 01/2024, 02/2024, and Interlocutory Application No. 60/2025 (WZ), the
technical committee had its second meeting at the MPCB Office on 22.01.2025 at 12:30 pm.
The meeting commenced with a discussion on the letter from the Deputy Salt Commissioner
dated 21.11.2024. The technical committee estimated that 23,084 MT of C&D waste was
present at the site, while the salt pan operator reported only 6,000 MT of waste had been
dumped and 1,775 MT had been lifted for scientific disposal. It was decided during the

“meeting to visit the site and verify the current status. The minutes of the said meeting are
attachedas Annexure — i,

-m-thlsmlﬂ ‘a site visit was scheduled on 01.04.2025 to re-verify the quantity of C&D
-uﬁsﬁmﬁsubmitarevisedreponbmdmﬁtemnentsitecondiﬂmmeohpctweofm
'mﬁmwmmmdmmuemmmnﬁ»m taking into account

any d\anaessimeﬁ:eprevtous assessment. The follouﬁng technical committee members are

‘presentduringthesmvlsit:-

1. Anil Sharma, Metro Waste Hand!mg Pvt. Ltd,

2. Rahul Koli, Sub Engineer, SWM, F/N ward, MCGM, Matunga, Mumbai.

3. Sanddep Arekar, Maintenance Surveyor, City Survey and land Record Officer,
Collector Office, Mumbai.

4. D.A. Patil, Consultant.

5. Shridhar Pandya, Consultant.

6. Pratap lagtap, Sub Regional Officer, MPC Board, Mumbai-i.

As per request of the technical committee, P. K. Sing, Superintendent of Salt, RO, Mumbai &
S.K. Thakur, Dy. Superintendent of Salt, Wadala, Mumbai are present during the site visit.
Shri Muralial Garodia and Shri Manoj Garodia, operator of salt pan is present during the visit.

3
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3. Site Investigations

A. Time series Google Images and Satellite data analysis :
f
To understand the site geography, the desk assessment of the site was done based ! o
on the time series images from the Google Earth. The assessment and details of the } ¢ °
google images with visible changes are given below. \\""_'

Feb 2015 S




March 2018

S a2

Dec - 2021
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this Area

Filling
Progressed upto
this point




March 2022
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Filling
Progressed upto
this point

April 2022

| Filling Progress
| point
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4. Site Investigation

{i) 1* site investigation on 03.05.2023

As decided in the first meeting of the Technical Committee held on 26.04.2023, a site visit
was done by all the members on 03.05.2023. The purpose of the site visit was to understand
the site conditions and assess the C&D waste spread across the site. The main objective of
the visit is to assess the extent of the debris filled on the periphery of the site (bunds) and
ascertain the methodology of its estimation.

During the site visit, few pits were made to observe the actual depth of the filled up debris
by using JCB from MCGM. A total of 6 such pits were taken (Photographs attached) to find
out the levels of the filled up C&D waste across the entire length of the bund/Road within
the salt pan premises. This is done to estimate the exact depth of the filled up C&D waste,
which will help in estimation of the quantity of the C&D waste dumped on site. It was also
observed that a fresh debris was also dumped, photograph of the same is attached here.

It was also decided by the members that the survey with respect to ground level be carried
out so that the exact volume of the waste be estimated based on the observations of the pit
and the depth of filled up C&D waste. The said survey was be done in 2 days i.e.; from 4-5"
May 2023.

426
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PIT ' ' FRESH DEBRIS ON SITE (k>

The factual details were recorded and observed by carrying out pits at different locations at
certain intervals of the entire stretch where the filling was observed. This was done to
identify and distinguish between the original strata and the filled up material and their
depths were measured. This was followed by the detailed survey of the stretch to measure
the levels with respect to the datum so that the exact nature of the filling can be estimated.
As per the permission the survey team carried out the detailed survey about a total of 75 %
of the extent of the filling. The occupier didn’t allow the team to carry out the remaining
part of the survey. Therefore we have estimated the quantum based on the details available
with us.

Based on the above studies and analysis a total volume of the waste estimated is 10,493 m®.
Considering the bulk density of the C&D waste as 2200 kg/m’, the total guantum is
estimated comes out to 23,084 MT.

(i) 2"site investigation on 01.04.2025

In compliance with the Hon’ble NGT Order dated 06.03.2025 (OA No. 33/2024), the technical
committee held its second meeting on 22.01.2025 at the MPCB Office. As per the technical
report, the committee had estimated 23,084 MT of C&D waste at the site, while the salt pan
operator reported that 6,000 MT had been dumped and 1,775 MT had been lifted for
scientific disposal. To address this, a site visit was scheduled to re-verify the actual quantum
of C&D waste present on-site.

A total of 9 pits were excavated by the JCB of MCGM on site dated 01.04.2025 up to the
original strata (photographs given below) to determine the levels of the filled C&D waste
along the entire length of the bund/road within the salt pan premises.
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Also, the Google coordinates of each pit, along with the corresponding depth and width of
the bund/road were taken and are provided in the following table.

PitNo. Latitude and Longitude Depth (m) | Width of bund/Road (m)
1 19° 0'49.57"N and 72°52'32.26"E 11 5.0
2 19° 0'48.01"N and 72°52'34.30"E 14 5.0
3 19° 0'47.40"N and 72°52'36.80"E 0.75 5.0
4 19° 0'47.46"N and 72°52'40.49"E 11 5.0
5 19° 0'47.82"N and 72°52'42.54"€ 11 5.0
6 19°0'46.77"N and 72°52'45.86"E | 0.9 5.0
7 19°0'49.96"N and 72°52'48.52"F 1.0 50
8 19°0'52.76"N and 72°52'52.13"E 1.0 6.0
] 19°1'9.62"N and 72°52'37.14"E 0.7 5.5

Total (Avg.) ~ 1.005 5.12

The Committee observed that the pit nos 1 to 7 shows (Stretch Distance 0.9 km} no signs of
the C&D waste as it is filled up with the fresh soil. The stretch between the pit no. 8 and 9
(Stretch distance 0.9 km) observed with the mix C&D waste as is evident from the
photographs.

The locations of the pits were marked on the latest Google image (2025} shown below to
determine the extent of the dumping area within the premises. The Google image, shown
below, shows a clear view of the site, helping to assess the spread and boundaries of the
filling along with the locations of the pits.

10
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From the Google image, it was evident that an area of 12,100 m? was filled with mix C&D
waste up to an average depth of 1.005 m along the entire bund/road within the premises. It
was estimated that the volume of mix C&D on site is in the stretch between pit 8 and 9 is
5,185 m? out of the total of 12,160 m®. The composition of the C&D waste was primarily of
concrete, soil, broken tiles, paver blacks and brick indicating a mix of C&D waste. The
remaining stretch between Pit 1 to 7 having the volume of 6,875 m? is observed with the
fresh soil devoid of C&D waste with occasional presence of broken bricks.

Based on the relevant Indian Standards {IS) for construction materials, the density values for
concrete, soil, and brick have been considered to estimate quantum of the C&D waste on-
site. Below is a table summarizing the density of each material as per the respective 1S
standards, along with the average density used for the overall waste estimation:

Material IS Standard Density (kg/m")
Concrete 15 456:2000 2,400
Soil IS 2720-1:1983 1,500
Brick 1S 1077:1992 1,800
Average 1,900

Heap of C&D waste dumped on the left side of the entrance

11
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FARAD CONTINUATION SHEET
IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.3341 OF 2016

Office Notes, Office Court’s or Judge’s orders
Memoranda of Coram,

Appearances, court’s

orders or directions

and Registrar’s orders

Mr.EE.De'Vitre, Sr.Counsel a/w  Ms.Ankita
Singhania i/b M/s.Bachubhai Munim and Co. for
the petitioner

Mr.S.R.Rajguru a/w Mr.Bharat Mehta for the
respondent

CORAM : K. K. TATED, J.
DATE : DECEMBER 15, 2016
BC.:

1 Not on board. At the request of Advocate for
the petitioner, matter is taken on board for urgent
orders.

2 Heard the learned counsel for the parties.

3 By this petition under Article 226 of the
Constitution of India, the Petitioner challenges the
order dated 1.12.2016 passed by Estate Officer,
Office of the Deputy Salt Commissioner under
section 5(1) of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 directing

petitioner to hand over land admeasuring 84 acres

Mohite 1/3

::: Uploaded on - 17/12/2016 ::; Downloaded on - 16/04/2025 13:40:35 ::
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22 gunthas situated at City Survey No.210 of
Matunga, in the District of Mumbai City to the
respondent Government of India.

4 The learned counsel for the respondent
raised preliminary issue about maintainability of
the Writ Petition. He submits that against the
impugned order passed by the authority,
substantive appeal is provided. Hence, Writ Petition
is not maintainable and same is required to be
dismissed. In support of this contention, he relies
on the judgment of this court in the matter of
Edward alias Adward Paul Machado, Mumbai v.
J.R.Aryan, Chairperson, Airport, New Delhi and
others, 2016(3) ABR 309 paragraph 35.

5 The learned Senior Counsel for the petitioner
submits that this court in the matter of Sir N.PVakil
Trust and anr. vs. Union of India and Ors., 2016
SCC Online Bom 4913 held that if jurisdiction of
the authority itself is challenged then Writ Petition
is maintainable. Considering these facts, following

order is passed:

a) Office is directed to place the matter on
board on 16.1.2017.

b)  Petitioner to remove all office objections
on or before 10.1.2017, failing which Writ
Petition shall stand dismissed without

referring back to the court.

2/3
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¢) Till next date, parties are directed to

maintain status quo as of today.

JUDGE
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FARAD CONTINUATION SHEET

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.3069 OF 2016

aﬁ;e Notes, Office

‘Memoranda of Coram,
' Appearances, court’s
orders or directions
and  Prothonotary’s
orders

Mohite

;i Uploaded on - 06/04/2017

Court’s or Judge’s orders

Mr.D.J.Khambata, Sr.Counsel a/w Ms.Ankita
Singhania i/b M/s.Bachubhai Munim & Co. for the
petitioner
Mr.S.R.Rajguru a/w Mr.Bharat H. Mehta for the
respondents

CORAM : K. K. TATED, J.

DATE : APRIL 4, 2017
BC:
1 Heard.
2 The learned Counsel for the respondents
seeks some time to file additional compilation of
documents with copy to the other side. On his
request, as a last chance, time is granted till
7.4.2017 to file additional compilation of
documents in the Registry of this court with copy
to the other side.
3 Matter to appear on board on 12.4.2017.
4 It is made clear that respondent is not
permitted to place on record any new document.
5 Interim protection granted on 15.12.2016

earlier to continue till further orders.

JUDGE
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Government of India .

Office of Dy. Superintendent of Salt
Wadala Salt factory

C. No. 3(1)L&BMWdI/2024/ 5 € = — 3&7 a(a Date : 27-12-2024
To,

The Manager
M/s Maurer Sanfield

Subject:- Encroachments and Dumping of waste material on CTS 210 (Salt Pan Division)
- Wadala Salt factory.

khkkkhkhkkktkhhhhkrhohihh

Sir,

We have come to know that your company is the contract bearer of MCGM contract to repair
bearings of flyover related to freeway in Wadala. Despite that we resisted and warned your sub-
contractor that land you are occupying is either CTS 1/6 (Salt Pan division) belongs to sait
commissioner and CTS 210 of same division is in possession of Ex salt manufacturer. Your
sub- contractor Ganesh Hiwalkar who is MNS activist also has did not cared and created labour
hutments on these survey number thereby not only encroaching upon but also damaging
Mangroves. Now district collector has asked us to take action in this regard. It is expected from
you to restore mangroves, remove C & D and do not occupy either of these two survey
numbers.

Yours faithfully
(S. K. Thakore)

Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to :-

The Superintendent of Salt, Bhandup for information. %’K‘
The Dy. Salt Commissioner I v Dirdet
MCGM, F-North  aimgd 7o 0 ;EH%W

1.

2.

3.

4. Shri Ganesh Hiwalkar, for necessary action.
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Government of India
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&B/MdI/2024/ =34~ = o o/ ¢ Date : 06-12-2024

To,

The Assistant Commissioner
MCGM, F — North Ward
Mumbai 3

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

dkkhkhkkkhkdkkhkhkhhkkkkkkkikhrk
Sir,

At CTS 210 (Salt Pan Division) and Salt Pan road near Hanuman Mandir, In front of Anand
Nagar someone Raju Ismyle Deshmukh and Salim Ismyle Deshmukh have dumped C & D
waste. They are engaged in Coal trading and cement blocks trading there. Another person
Dipak Misal is maintaining a Garage and parking there. All these are illegal possessions there.
CTS 210 is eco-sensitive place and need to be conserved therefore please take action against

them.

Yours faithfully

(S. K. Thako
Dy. Superintendent of Salt

RECEI@D_\\\\W A Wadala Salt factory

G ier
Wadala Poice Siation, Mu

Copy submitted to :-

1. The Under Secretary (Environment & CC Department), 15t" floor New Administrative
building, opp. Main Mantralay building, Mumbai — 400032

2. Sr. Police Inspector, Wadala.

3. Superintendent of Salt, Bhandup

4. The Dy. Salt Commissioner, Mumbai
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Government of India
Office of Dy. Superintendent of Salt .
Wadala Salt factory c/o Bhandup Salt office

73
.3,
C. N " 1)L&BMWdI2024/ 243 - 278 o Date : 28-9-2024
c

To,

The Regional Transport officer
Wadala, Mumbai

Subject:- Truck parking on CTS 6 & 210 Salt Pan division, Mumbai — regd.

hAkkkkA AR Aok rhdx

Sir,

It has seen that an un-authorized truck parking is in operation on the said land near to wadala
freeway. This is located on periphery of CTS 6 (Revenue land) and CTS 210 (Salt Pan)
operated by unknown people. We have also referred this to court which is hearing ownership
issue of this Salt pan. Environmentalists have serious concerns about this. Maharashtra
government has also notified this land for forest reserves. Please take appropriate action.

Yours faithfully

Cﬁu@‘
(S. K. Thakore)
Dy. Superintendent of Salt
Wadala Salt factory
sanjaythakore.69@gov.in

Copy submitted to:-

1. The Superintendent of Salt, Custom road, Bhandup (E).
2. The Dy. Salt Commissioner, Exchange building, Bellard Estate, Mumbai.
3. Forest officer, Bhakti park, Wadala.

4. Police station Wadala

34 -\\ .\/La’l/"\

iSpatch Writer
:a0ala Police Station, Mui
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Government of India

. Office of Dy. Superintendent of Salt
Wadala Salt factory c/o Bhandup Salt office

C. No. 3(1)L&BMAI2024/ 2.6 - 28 ), Date :27-9-2024

To,

The Dy. Collector (Encroachment & Removal)
Dharavi Division, Mumbai

Subject:- Earth material dumping/transit on CTS 6 & 210 Salt Pan division, Mumbai
— regd.

e e e v e o e o e ok e o o o e e e e e
Sir,

It has seen that some people are engaged in dumping/transit of debris and excavated earth
material on CTS 6 which is a revenue land and shares boundary with CTS 210 (Dadkhudai Salt
Pan land). This people are said to be under umbrella of MNS political party and stopping us
coming there saying that this is not a Salt land. Previously they also started a work contract of
MCGM regarding repairing of ball bearing of fly over of freeway. This place is near to Khargang
Ganesh temple and freeway. Environmentalists have great concern about this as Mangroves
and notified forest land is also there. Please look into this matter.

Yours faithfully

_.£C‘,___u_1'__.
(S. K. Thakore)
Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to:-

The Assistant Commissioner, MCGM, F-ward North,
The Superintendent of Salt, Bhandup.

The Dy. Salt Commissioner, Mumbai for information.
Police station Wadala
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Government of India .
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of sait
Bhandup (E), Mumbai

C. No. 3(1)L&BMWdI/2024/ 7_1_ Date : 2-8-2024
To,

The Sr. Police Inspector,
Wadala Police Station
- Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan jand survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Sir,

it has been observed since 21-6-2024 that some un-known people dumping waste material on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hon'ble High Court, Mumbai has ordered status Quo on 15-12-2016. This happening is also
concerned with environment and NGT laws. Please take appropriate action.

Yours faithfully

{s_‘ﬁﬁﬁmﬂi

Enclosure: Photo Dy. Superintendent of Sait
Wadala Sait factory

RECEIVE

mriw

Wadala Police Station, Mut
Copy submitted to :-

1. The Superintendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai
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Government of india .
Dy. Superintendent of Salt Wadala
Clo Officz of Superintendent of salt

Bhandup (E), Mumbai

451

C. No. 3(1)L&BMdI2024/ 1£9. |~ , Date : 24-6-2024
To,

The Assistant Com missioner
MCGM, F — North ‘Vard
Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

et ek e e e de i e o

Sir,

It has been observed since 21-6-2024 that some un-known people dumping waste material on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hon’ble High Court, Mumbai has ordered status Quo on 15-12-2016. Please take appropriate

action.
Yours faithfully

(S. K. Thakore)
Dy. Superintendent of Salt
Wadaia Sait factory

Copy submitted to -

1. The Wnder Secratary (Environment & CC Department), 15" floor New Administrative
building, opp. Main Mantraiay building Mumbai — 400032

2. Sr. Police Inspector, Wadala.

3. Superintend=2nt of Salt, Bhandup

4. The Dy. Salt Commissioner, Mumbai
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Government of India
Dy. Superintendent of Salt Wadala
C/o Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&B/MWdl/2024/ 13 & Date : 6-5-2024
To,

The Sr. Inspector of police
Wadala police station

Subject:- Fresh encroachment on Salt Pan road - regd.

R s e e e
Sir,

On 3™ & 4™ of this month some people along with someone Ganesh Khot and
Ganesh Hiruvale made encroachment on Salt Pan road'’s portion (Survey No. 6 Part) located
near Kharganga Ganesh temple near Customs/CPWD campus wall on other side of free way
passing near to Sy. No. 210 of Salt pan in Wadala. They tried to prepare sheds to keep their
labourers. On intervention by our Ward & Watch staff Shri Ashwini Mokal, they threatened and
abused him. This land is a part of Salt Pan Road which is in totality 7.24 Km long and moves
through Wadala in form of branches. Width of this road is 52 feet but due to intense
encroachments it became narrow at most of the places. This road is owned by the Salt
Commissioner, Government of India. Therefore please take action against miscreants if they
don’t vacate the place.

Yours faithfully

(m

of ) SR ; Dy. Superintendent of Salt
AT At "'f "Cf'j}"‘r Wadala Salt factory
4&?7 E-Mail : sanjaythakore.69@gov.in

-

-

1. The Supernntendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai
3. MCGM, F-North Ward. If encroachers do not remove their Machine & Material from site

BMC may confiscate it as per rule and in consultation with police.

T .
St i s

RECEIVED
JEe
yispatnt — 3

Wadaia Police s._ ..., Mut
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Government of India,
Office of the Deputy Superintendent of Salt

Wadala
C. No. - 9(2) /L&B/Wdl/ZOZ?:;?hF 1< Date: 14/08/2023
To,
The Dy. Salt Commissioner
Mumbai
Madam,

Subject :- Complaint - lllegal Marriage functions on Govt. land bearing CTS
No. 210 of Salt Pan Division under Wadala Salt Factory- Reg.
Ref .- Your letter C. No. D11030/Bidg./2005/11/2896, even No. 2894 dt. 21.06.2023

Please refer to the attachments sent with your above referred letter It is brought to your
kind information that we are having report of organizing wedding function on Salt Department
land. Mr. Mangesh Bichare might have given permission to them. Recently, may be due to
monsoon, we have not noticed organizing of any wedding ceremony on the site, however
decorating accessories along with one diesel Generator set is lying at the site. Notice was
issued to the decorators and one police complain against him has been lodged. On another side
of the salt works few persons are using land for commercial purposes and are indulged in
trading of house constructing materials.

Verbally it was told to stop such activities but they did not pay heed to our instructions.
We have planned to clear the premise during demolition drive. We have submitted our estimates
to take demolition drive on M/s Dadkhudai Salt works bearing CTS No. 210. Once the estimate
is sanctioned, we will make all possible efforts to remove the encroachments.

In our earlier letter even No. 133-34 dated 26.05.2023, wherein, Authority of Mr. Rajesh
Saraiyya was questioned and it was requested to take all possible measures to detach his
authorities from the salt works. Mr. Sarraiyya with his caretaker (Mr. Mangesh) is acting like
owner of the land. Immediate action should be taken against both of them

A kind reference is invited to letter received from Advocate Shaunak Satpute & Co.
dated 22.12.22 addressed to senior Inspector of police, Wadala and copy to us, wherein, it was
requested to the Police not accept our complains against M/s Dadkhudai Salt works. As salt
Department has no auythority overCTS no 210. Attachments to the letter states that the said
piece of land is acquired by the Maharastra State through a panchnama on 30" April 1970 and
the same was reported to the Dy. Sait commissioner, Mumbai by Land Survey officer vide his
letter 3" June 1970. (enclosed).
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Copy submitted to

1. The Superintendent of Salt, Bhandup
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala

Office at The Superintendent of Salt premises
BHANDUP (East). MUMBAI — 400042.

C. No. - 1(1) Admn/Wdl/2021/ 19:-22 Date: 18/07/2023
To,

The Dy. Salt Commissioner

Mumbai

Madam,

Subject :- Assembly question - Encroachment of Government Land and utilizing
for Commercial Purposes-Organizing wedding ceremony on salt Deptt.
land at M/s Dadkhudai Salt Works bearing C.S. No.210 - Reg.

Ref :- Assembly question No. 14339

This office is in receipt of a letter from District Collector, Mumbai,
requesting to answer para 1 & 4 of one assembly question bearing Number 14339
raised by shri Prasad Lad, regarding use of piece of land under M/s Ddadkhudai salt
works, C. S. No. 210, for organizing wedding ceremony. Our reply is as under.

1. Para 1 - Yes, Mr. Saddam is using the piece of land for organizing wedding
ceremony. It is observed from record that organizing wedding ceremony
might have been started after year 2020. Because land filiing to site was
going on in November 2020 and an FIR against unknown persons was lodged
on 05.11.2020 for dumping activities on the described site.

Para 3 - yes, he has encroached our land and he is misusing it.

. Para 4 - It is observed from the records that on 06™ June 2022 PSI had
called Mr. Saddam and warned him not to use the piece of lana for
commercial purposes. Later Police complain was [odged against the organizer
on 15.12.2022. (copy enclosed). An estimate has been sent to the Salt
Commissioner for demolition of various encroachments at M/s Dadkhudai
Salt Works. Once the grant is sanctioned entire area will be free from
encroachments. Further police complain has been lodged on 17.07.2023 and
a notice is issued to the decorator to remove their belongings immediately
otherwise it will be confiscated.

Y@thfully
Copy submitted to <

Ac— B

w N

1. The Superintendent of Salt, Bhandup
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI — 400042

C. No. - 1(1) Admn/WdI/2021/ g | ' Date: 18/07/2023

To,

Mr. Saddam

M. K. mandap Shops
Wadala

Subject: Encroachment of Government Land and utilizing for Commercial purpose -
Organizing wedding ceremony on Salt Department land at M/s Dadkhudai
Salt Works C.S. No.210 - Reg. :

During my visit to M/s Dadkhudai salt works, Wadala, bearing C. S. No.
210, it was found that few stacks of bundles of cloths and decorative accessories
wrapped in plastics along with one DG set (Diesel Generator Set) was lying there at
different corners of the site, It came to my knowledge that you are organizing
wedding ceremony at the site. ;

It reflects that you have encroached upon Government land and utilizing it
for commercial purposes which is against the law and necessary action will be taken
against you. In the meap time you are diregted to remove all your belongings from
the site immediatefy, gth#; gise, i, Wil bgeegnfiscated. Please be ensured that in
future, no further ¢ y shguld ,be_.erﬁaized on this place. It is an offence and

for that. %

you will be punishe

1 ebee 90
g c i
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LU 1 :
Copy submitted to " - osseen

1. The Superintendent of Salt, Bhandup
2. Ahe Dy. Sait commissioner, Mumbai

- The Assistant Commissioner, F/North Ward, MCG. It is requested to kindly
seize the belongings from the site in case he fails to lift his materials,
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBALI — 400042.

C. No. - 1(1) Admn{WdIfZOZB/"m-—'?b) Date-11/04/2023

To,

The Senior Inspector of Police,
Wadala Police Station,
Wadala, Mumbai -37.

Sir,

Please find enclosed, herewith, forty Al44) no. of photographs revealing
therein structures constructed over the central govt. land, falling in CS no. 210 and
Salt Pan Road falling under Salt Pan division, illegally/ unauthorizedly. Few
photographs are showing land fenced by Tin & Bamboo with intention to grab the
land in future. During construction of the illegal structures our watch & ward staff
posted at Wadala asked/ warned the encroachers not to do any unauthorized
construction over govt. land but the concerned person/s did not heed them and
carried out illegal construction on the pretext that “JO SABKA HOGA VO MERA BHI
HOGA."Here it is to mention that people residing in the area are encroachers over
government land and further extending their existing illegal structures or
unauthorizedly occupying the land falling in front of their illegal structure on pretext
to keep cleanliness or else.

It is tried to get the name of person/s concerned along with mobile number
responsible for constructing illegal structure but they need further verification from
the authority before action against them. The name is written on the photo showing
the concerned structure. You are requested to take suitable action in the matter
against the encroachers in order to prevent the govt. property.

/Y:?aithfully,

\({\\l’) (S N Pandey)
/\ Deputy Superintendent of Salt
Wadala

Enclosures - As above.

1) The Superintendent of Salt, Bhandup for information please.
2) The Deputy Salt Commissioner, Mumbai for information please.

RECEIVED ., ole

P2l

Dispatch Writer
Wadala Police Station, Mur
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBALI — 400042.

C. No. - 1(1) Admn/Wdl/2021/2¢ % - 24 & Date: 15/12/2022

To,

The Senior Inspector of Police
Wadala Police Station,
Wadala, Mumbai - 37

Sir,

Please find enclosed herewith a copy of online complaint dated
10.12.2022 made by shri D. Stalin, Director - Vanshakti regarding use of salt pan
land for social purpose viz. wedding etc. From the letter it appears that the area
described is salt pan land of Messrs. Dad Khudai salt works (C.S.no. 210) of
Wadala. For dumping activity in the area a FIR no. 265/2020 dated 05.11.2020
has already been lodged with you against unknown persons. For organizing wedding
and other functions in the area no any permission is granted from the Sait
department authorities. You are, therefore, requested to take suitable action in the
matter against the persons involved.

Enclosures — As above. Yours faithfully,

S
(S N Pandey)

Deputy Superintendent of Salt
Wadala

; ; \ ol
Copy submitted for kind information to
1) The Deputy Sait Commissioner, Mumbai with reference to his e mail dated
12.12.2022.
2) The Superintendent of Salt, Bhandup.

3) Messrs. Dadkhudai Salt Works, Wadala. Since the possession of the salt
works is with them, they are requested to take necessary measures to stop
misuse/ abuse of salt pan land falling under their jurisdiction.

RECEIVED
: Ajﬁg:ﬁi—ffj— -

Dispatlch Writer
Police Station, Mus
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI - 400042.

C. No. - 1(1) Admn/Wdl/2021/5K§ - 2.4 ¢ Date: 30/11/2022

To,

The Senior Inspector of Police
Wadala Police Station,
Wadala , Mumbai - 37

Sir,

It is learnt from shri Ashwin Vijay Mokal, our watch & ward staff deployed
for Wadala area, that a truck/dumper no. MHO1 CV9078 is caught by him red
handed while dumping debris in the salt works area of CS.no. 210 in the evening of
29.11.2022 (around 7 pm) at Wadala and brought to the Wadala Police station for
further action in the matter. Please find enclosed herewith a photograph revealing

the caught dumper.

Here it may be noted that a FIR no. 265/2020 dated 05.11.2020
(copy enclosed for ready reference) has already been lodged with Wadala police
station against unknown persons for dumping debris in the area.

You are, therefore, requested to take suitable action against the truck
owner & the driver involved in illegal debris dumping activity in salt pan area.

Enclosures - As above. j faithfully,

(S N Pandey)
Deputy Superintendent of Salt

Wadala
c bmitted for kind inf tion §
1) The Deputy Salt Commissioner, Mumbai.
2) The Superintendent of Salt, Bhandup.
RECEIYED
'F’c.”"‘-’gga
Ole— Rianmatch Writer

Wadala rolice-Station, Mua
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GOVERNMENT OF INDIA
Office of the Superintendent of Salt
Circle Office, Bhandup (E) MUMBAI — 400 042
E-mail: supdtsalt-bnd@gov.in

SCO-22014/24/2024-Regional Office Mumbai /85-1{ Date: 23.01.2025
To
The Senior Inspector of Police, Py
Wadala Police Station, i |
Wadala, Mumbai - 37 —-/

% r'-(:?u“
Subject: Police Complaint for Encroachment on Govt. l,aucLurCQﬂo. 1}’[[1! Sait Pan Divislon
(Dadkhudai Salt Works), Wadala (East), Mumbai. AN N 2 ., 9 .

Reference: \
FIR No. 0157614 dated 05.11.2020.
C. No. - 1(1) Admn/Wdl/2021/266-268 dated 30.11.2
C. No. - 1(1) Admn/Wdl/2021/283-286 dated 15.12.20
C. No. — 1(1) Admn/Wdl/2023/69-71 dated 11.04.2023.
C. No. - 3(1) Admn/Wdl/2024/130 dated 06.05.2024.
C. No. —3(1) L&B/Wdl/2024/221 dated 02.08.2024.

R

Sir,

I am writing to address the matter regarding the filling, dumping, and encroachment activities occurring
on the Salt Pan Land situated at C.S. No. 210, Salt Pan Division, Matunga, in the District of Mumbai
City, specifically in relation to the Wadala Salt Factory, which is owned by the Government of India
through the Salt Department.

The land in question, measuring 84 acres, 28 Gunthas and 00 Annas is currently part of the
Dadkhudai Salt Works in Wadala, Mumbai. On 22.09.1891 a registered lease deed was executed for
twenty-one years with effect from 01.05.1887 expiring on 30/04/1908 (Copy Enclosed). As per GR No.
4917 dated 1885 only licensing of Salt Works will serve the purpose and no need to execute any
additional documents. The de-licensing of the salt industry in July 1996 resulted in the cessation of the
salt manufacturers’ licensing rights. After cessation of licensing rights, it was directed to execute lease
deed. Despite notices issued for executing a new lease with the Government of India, the salt
manufacturers, failed to comply. Consequently, notices under the Public Premises (Eviction of
Unauthorized Occupants) Act, 1971, were issued on 24.05.2013, and the proceedings culminated in -
2016 with the declaration of the salt manufacturers as unauthorized occupants.

In response to these actions, the salt manufacturers filed Writ Petition No. 3069/2016 in the
Bombay High Court, which led to a stay order on eviction with directions to maintain a Status quo. The
land was given under the possession of Salt Manufacturers. This petition has been pending for the last
Six years, preventing the execution of eviction orders. %

During the pendency of the Writ Petition, it has also come to our notice that unauthorized
encroachments have occurred, with debris being dumped on the subject land, and the alleged
landholders allowing social functions, including weddings to take place. The situation has worsened
with unauthorized parking, further encroachment, and the spreading of construction and demolition
(C&D) waste on the salt pan land (Photos enclosed). This illegal activity is altering the land’s natural
state and poses a threat to the mangroves and the surrounding environment.
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We have made several attempts to address these issues by writing to you, MCGM and other
relevant authorities; however, we have faced considerable non-cooperation, and since the land is not
currently in our possession, we are unable 1o take direct action. This leaves us with no recourse but to
repeatedly alert the concerned authorities and request their intervention.

The occupants Mr. Taher Chinoy and Ors. through their representatives, Mr, Rajesh Sariya and
his security in-charge, Mr. Mangesh Vichare, continue to flagrantly violate the status quo order,
allowing to operate a marriage venue (creating third party right), allowing heavy vehicles to park, and
profiting from these unlawful activities. They are also increasing area of parking ground slowly and
consistently by dumping C&D waste on the marshy land endangering environment and nature of salt
pan land. This is a blatant disregard for the law and must be addressed immediately.

On 6th January 2025, we received communications from the office of the District Collector,
Mumbai City, regarding the illegal dumping and destruction of the natural wetland reserve forest plot
at CS No. 210 and wanted a report of action taken by the Salt Departmént. In response, our office, along
with the Forest Department, conducted a survey on 14th January 2025, and a “Panchnama” was signed
(copy enclosed).

We are in the process of filing an Interim Application in Writ Petition No. 3069/2016 to request
the Court to vacate the stay order, allowing us to take appropriate action against the unauthorized
occupants.

In the meantime, we request to lodge a formal police complaint against ex-lessee Mr. Taher
Chinoy and Ors. through their representatives, Mr. Rajesh Sariya, Mr. Mangesh Vichare, and all others
involved in these illegal activities. The continued dumping of C&D waste and the unlawful use of the
land for profit-making activities must be halted immediately. Additionally, we insist that any vehicles
involved in the transport of C&D waste be seized, and the source of this waste be thoroughly
investigated. ‘

We expect prompt action from your end to address this serious breach of law. The land in question
belongs to the Government of India, and its protection from illegal occupation and environmental
degradation must be treated with utmost urgency. We look forward to your swift and decisive
intervention in this matter.

Encl: As stated above and request letters issued to other
authorities enclosed herewith.

Copy to —
1. Assistant Municipal Commissioner, F/North Warq
\2" District Collector, Mumbai City
3. Member Secretary, MCZMA
4. Mabharashtra Pollution Control Board (MPCB)

Copy Submitted to —
1. Dy. Salt Commissioner, Mumbai
2. The Salt Commissioner, Jaipur for information.
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IN THE HIGH COURT OF JUDICAATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

INTERIM APPLICATION NO. OF 2023

( for Direction/Injunction )

IN
9 WRIT PETITION NO. 3069 OF 2016
1. The Deputy Salt Commissioner, Chennai ...  Applicants
having his office at Shastri Bhawan, (Original
26, Haddow Road, Numgambakkam, Respondents)
Chennai - 600006.
ilj-!'::‘,.'.." % s if--.l:::
| oo < i
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2.+ The Estate Officer
having his Office at Exchange Building,
Shiv Sagar Ram-Gulam Marg,
Ballard Estate, Mumbai - 400001.
3. The Assistant Salt Commissioner,
R.O. Mumbai having his Office at
Exchange Building, Shiv Sagar Ram-Gulam Marg,
Rallard Estate, Mumbai - 400001.
4, Union of India
Ayakar Bhavan, New Marine Lines,

Mumbai 400 020.

IN THE MATTER BETWEEN

1. Taher Chinoy ...  Petitioners
Since deceased, through Legal Heirs
and Representatives, the Petitioner Nos.2 to 8
2. Mohamed Obedulla Chinoy
ST residing at 64, Citation Drive,

,/Q.NM E 1"
,,, 3 \,n-m\x r\ Toronto, ON, M2K 187, Canada.

['_.
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Ameera Rafig Wahedna

residing at Wahedna Apartments,

75, Hill Road, Bandra, Mumbai 400050.
Yusuf Noorani

residing at Belmont, 37D,

L.Jagmohandas Marg, Mumbai 400036, |

Anees Yusuf Noorani
residing at Belmont, 37D , "
L.Jagmohandas Marg, Mumbai 400036,
Salrnan Yusuf Noorani

residing at Belmont, 37D,
E.Jagmohandas Marg, Mumbai 400036.
Zain F. Kably

residing at Belmont; 37D,
L.Jagmohandas Marg, Mumbai 400036.
Shahjehan Chinoy

Residence at 37-11, Block 6,

P.E.C.H.S. Karachi, Pakistan.

Versus

J
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1.  H.K.Sharma ... Respondents

at present the Deputy Salt Commissioner,
Chennai, having his office at
Shastri Bhawan, 26, Haddow Road,
Numgiambakkam, Chennai — 600006.

2. Dr. ] P. Mishra:
having his Office at Exchange Building,
Shiv Sagar Ram-Gulam Marg,
Ballard Estate, Mumbai - 400001.

3. C. Raghu, Asst. Salt Commissioner,
R.O. Mumbai having his Office at
Exchange Building, Shiv Sagar Ram-Gulam Marg,
Ballard Estate, Mumbai - 400001,

4, Union of India a
Ayakar Bhavan, New Marine Lines,

Mumbai 400 020.

TO
THE HON’BLE CHIEF JUSTICE AND THE OTHER PUSINE
JUDGES OF THE HON’BLE HIGH COURT OF JUDICATURE

AT BOMBAY
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THE HUMBLE APPLICATION OF THE APPLICANTS

ABOVENAMED

MOST RESPECTFULLY SHEWETH:

I. That the Applicants through this Application are seeking
directions against the Petitioners either to take immediate and
appropriate steps to protect the subject land viz. land
admeasuring 84 acres 28 gunthas and 00 annas situated in C.S.
No.210 of Matunga in the District of Mumbai City, covered
by Dadkhudai Salt Works in Wadala Salt Factory owned by
the Government of India through the Salt Department, further
not to create any 3™ party right, title and/or interest by any
means in the said land or part thereof. Alternatively, the
Applicants are praying for vacating the Stay granted by this
Hon’ble Court to the Order dated 01.12.2016 in view of

peculiar facts and circumstances of the case. The facts in brief

are as under.

2. The Applicants state that due to de-licensing of salt industry

in July 1996, the license rights held by the salt manufacturers

SRS -

e TR TN
A BRN A
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in the said public premises came (o an end. They were
required to execute lease with the Government of India in
respect of the public premises to remain in lawful possession
of the same. Despite the notices issued to them, the salt
manufacturers/notices (including the Petitioners) did not
execute any lease with the Government of India and therefore
they were issued notice under sub-section (1) and Clause
(B)(ii) of sub-section (2) of Section 4 of the Public Premises
(Eviction of Unauthorized Occupants) Act, 1971 on

24.05.2013.

The Applicants state that so far as the present subject land viz.
land admeasuring 84 acres 28 gunthas and 00 annas situated
in C.S. No.210 of Matunga in the District of Mumbai City,
covered by Dadkhudai Salt Works in Wadala Salt Factory
owned by the Government of India through the Salt
Department, is concerned, aﬁer hearing parties at length, and
after going through the evidence on record, the Respondent
No.2 Estate Officer by his reasoned Order dated 01.12.2016

ordered the Petitioners and all persons who may be in
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occupation of the said subject land or any part thereof to

vacate the said subject land on or before 20.12.2016.

The Applicants state that the Petitioners through the above
Writ Petition has challenged the show cause notices dated
24.05.2013 and 02.11.2015 and the Order dated 01.12.2016
passed by the Respondent No.2 under the provisions of the
sub-section (1) of Section 5 of the Public Premises (Eviction
of Unauthorized Occupants) Act, 1971 for taking possession
of the lands of Dadkhudai Salt Works situated at Wadala,
Mumbai (annexed at Exh. U @ page no.195 to the Writ

Petition).

The Applicants state that this Hon’ble Court vide Order dated
15.12.2016 passed in the above Writ Petition. directed the
parties to maintain Status Quo. Vide Order dated 13.1 1.2017,
this Hon’ble Court admitted the Writ Petitions and stayed all
further proceedings and actions under the Public Premises

Act. This Hon’ble Court also ordered not to implement the

eviction order until further orders of the Court. In view of

narrow issued involved, this Hon’ble Court furtht:r 3.{11'{:(.,1.(':_(1 to

F E'\ f, \‘,
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list the Writ Petition for final hearing on 04.12.2017 at 3.00

pm. It is submitted the since then the Writ Petition is pending

for final hearing for last 6 years.

The Applicants state and submit that during pendency of the
Writ Petition, some anti-social elements started encroaching
upon the subject land and started dumping debris on the same.
It also appears that various social functions like wedding etc
started taking place on the said land since it was not protected
by the alleged holders of the said land. Accordingly, the
Respondents made various grievances with appropriate
authorities, however nothing could prevent the unauthorized
use of said land since the same is not fenced and protected. A
question in respect of such encroachment was also raised in
the State Assembly. Recently, some persons started parking
their vehicles illegally and unauthorizedly over the subject

land. Hereto annexed and marked as Exhibit ‘IA-1 (colly)

are copies of some of the communications and the recent
photographs. The Applicant crave leave to refer to and to rely
upon said complaints/communications in support of their case

and the contents thereof be treated as part and parcel of this
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Application in order to avoid duplication of paper work.
Because of such activities, the suit land is getting grossly
endangered and vested as well, as the same would result in
multiplicity of the proceedings.

It i1s submitted that it was absolute duty of the Petitioners,
while seeking prayer for stay of the vacation order dated
01.12.2016, to protect the subject land and to take steps to
prevent vesting of the same. However, it now appears that the
Petitioners and/or their agents are renting out the subject land
illegally, highhandedly and without consent of the Applicants
to various 3™ parties for performing marriages as well as for
parking and profiteering from the same. As a result, the

petitioner has violated the interim orders of Hon’ble Bombay

High Court dated 15.12.2016.

Being aggrieved by failure on part of the Petitioners and in
order to protect the subject land from being vested, the
Applicants have approached this Hon’ble Court seeking
direction against the Petitioners either to take immediate and
appropriate steps to protect the subject land, further not to

create any 3" party right, title and/or interest by any means.
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Altematively, the Applicants are praying for vacating the Stay
granted by this Hon’ble Court to the Order dated 01.12.2016

in view of peculiar facts and circumstances of the case.

The Applicants state and submit that they have a very good
case on merits. They would suffer greater hardship than the
Petitioners, irreparable injury, injustice and loss of their
immovable property if no immediate relief against the
Petitioners is granted, which cannot be compensated in terms
of moneys. If the relief as prayed for is not granted it will also
cause inconvenience to the public at large and severe loss to
the Public Exchequer. It is therefore prayed that pending the
hearing and final disposal of the present Writ Petition this

Hon’ble Court be pleased to grant the reliefs as prayed for.

No other Application/Petition/Appeal claiming the same or
similar relief has been filed either to the Hon'ble Supreme

Court of India or to any other Hon'ble Courts in India.

10

473



34 474
039 -
11
11. The present applicant is holding additional charge of Assistant
Salt Commissioner Mumbai and therefore is filing application

as Respondent no.3 herein.

12. The Applicants, therefore, most respectfully pray that Your

Lordships in the interest of justice be pleased to: -

(a) Restrain the Petitioners and/or their agents from
creating any 3™ party right, title and/or interest by any
means in the subject land i.e. land admeasuring 84 acres
28 gunthas and 00 annas situated in C.S. No.210 of
Matunga in the District of Mumbai City, covered by
Dadkhudai Salt Works in Wadala Salt Factory owned
by the Government of India through the Salt
Department, or any part thereof, in view of peculiar
facts and circumstances of the case, and remove all
illegal structures from the subject land and also remove

all encroachments, on this subject land;

(b) Vacate the Order dated 13.11.2017 passed by this

Hon’ble Court in present Writ Petition No.3069/2016




(c)

(d)
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granting stay to all further proceedings and actions
under the Public Premises Act, in view of peculiar facts

and circumstances of the case;

In Addition to prayer clause (a), direct the Petitioners
to take immediate and appropriate steps for protecting
the subject land i.e. land admeasuring 84 acres 28
gunthas and 00 annas situated in C.S. No.210 of
Matunga in the District of Mumbai City, covered by
Dadkhudai Salt Works in Wadala Salt Factory owned
by the Government of India through the Salt
Department, in view of peculiar facts and

circumstances of the case and to report their

compliance to this Hon’ble Court;

Grant ad-interim / interim relief in terms of prayer

clause (a) and (b) above;

Grant/pass such other and further relief /order in the
interests of justice in favour of the Applicants, in view

of peculiar facts and circumstances of the case;
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AND for this act of kindness and justice the Applicants as
duty bound shall ever pray.

MUMBAI

} )
DATED: , % |

b FEBRUARY, 2024 }

avia
APPLICANT No.3
m&@“ﬁ@

ADVOCATE FOR APPLICANTS.
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VERIFICATION

I, Ashwani Kumar, working as Section Officer, DPIIT,
Ministry of Commerce and Trade, Govermn_e;t of India and holding
Additional Charge of the Assistant Salt Commissioner, Mumbai, the
Applicant No.3 above named, do hereby on solemn affirmation say
and state that whatever is stated hereinabove in paragraphs No.l to
10 is true and correct to the best of my knowledge and information
derived from my office records including the legal submissions

which 1 believe to be true and the last paragraph No.11 contain our

humble prayers.

Solemnly affirmed at Mumbai on }

this )b%ay of February, 2024.  }

Identified & explained by me:

UNION OF INDIA
GREATER MUMBAI
& REGD M. 9125

Advocate for Applicants BEFOREWME"
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IN THE HIGH COURT OF JUDICAATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
INTERIM APPLICATION (L) NO. 14483 OF 2024
IN
WRIT PETITION NO. 3069 OF 2016
The Deputy Salt Commissioner, Chennai
and others ...  Applicants
IN THE MATTER BETWEEN
Mohamed Obedulla Chinoy and others ...  Petitioners
Versus
H.K.Sharma and others ... Respondents

ADDITIONAL AFFIDAVIT IN SUPPORT

ON BEHALF OF THE APPLICANTS

INDEX

Exh. | Particulars Page Nos.

From To

L ... | Additional Affidavit 46 55
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Copies of the recent photographs.

56

62

Copy of the |letter dated

12.11.2024.

63

65

1A-4

Copies of some of the grievances
including FIR against the dumping

of debris on the suit land.

66

75

Copies of some of the grievances
against the encroachment over the

suit land.

76

83

Copy of the letter dated
02.01.2025 issued by the Office of
the Collector, Mumbai City, based
on the complaints and copies of

such complaints.

84

89

Copy of the Panchanama dated

14.01.2025.

90

91

Last Page :

91
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IN THE HIGH COURT OF JUDICAATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
INTERIM APPLICATION (L) NO. 14483 OF 2024
IN
WRIT PETITION NO. 3069 OF 2016
The Deputy Salt Commissioner, Chennai
and others ... Applicants
IN THE MATTER BETWEEN
Mohamed Obedulla Chinoy and others ...  Petitioners
Versus
H.K.Sharma and others ... Respondents

ADDITIONAL AFFIDAVIT IN SUPPORT

ON BEHALF OF THE APPLICANTS

Salt Commissioner, Mumbai, the Applicants No.3 above named,
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without prejudice to our rights and contentions, do hereby state and

declare on solemn affirmation as under :

1.  Isay and submit that [ am filing present affidavit for and on
behalf of all the Respondents only for the purposes of bringing
out on record of this Hon’ble Court certain facts/points which
will enable the Court to adjudicate the controversy iﬁvolved

herein.

2. I state that I have gone through the contents of the Affidavit
in Reply dated 20.07.2024 of the Petitioners to our IA. I
strictly deny each and every allegation and averment made by
the said Petitioners in their Affidavit in Reply which is
contrary to our submissions in the IA and in this Affidavit. I
am filing present Affidavit as stated above, in continuation of
our IA, for the limited purpose of bringing on record of this
Hon‘ble High Court certain true and correct facts of the case

v
subsequent to filing of the IA and the necessity to grafit the

/’

O,
prayer clause (c) at present ad- interim stage in order to secure

the land in dispute. Thus, any omission on my part to deny any

of the averments specifically may not be construed as

admission thereof. I say that nothing

)
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contained in the Affidavit in reply should be admitted by me
unless expressly done so. I am filing this short Affidavit
without prejudice to our rights & contentions to file further

Affidavit.

I say that the Applicants through the Interim Application have
sought for directions against the Petitioners either to take
immediate and appropriate steps to protect the subject land
viz. land admeasuring 84 acres 28 gunthas and 00 annas
situated in C.S. No.210 of Matunga in the District of Mumbai
City, covered by Dadkhudai Salt Works in Wadala Salt
Factory owned by the Government of India through the Salt
Department; further not to create any 3" party right, title
and/or interest by any means in the said land or part thereof.
Altemnatively, the Applicants have prayed for vacating the
Stay granted by this Hon’ble Court to the Order dated
01.12.2016 in view of peculiar facts and circumstances of the

case.

It is submitted that as stated by us in our IA, during the

pendency of the Writ Petition, some anti-social element

48
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started encroaching the subject land and started dumping
debris on the same. It also appears that various social
functions like wedding etc. started taking place on the said
land since it was not protected by the alleged holders of the
said land. Accordingly, the Respondents made various
grievances with appropriate authorities, however nothing
could prevent the unauthorized use of said land since the same
is not fenced and protected. A question in respect of such
encroachment was also raised in the State Assembly.
Recently, some persons started parking their vehicles illegally
and unauthorizedly over the subject land creating a third
party right. Because of such activities, the suit land is getting
grossly endangered and vested as well as the same would

result in multiplicity of the proceedings.

Although the Petitioners through their affidavit have not
denied the fact of encroachment which the Applicants have
proved by the evidence. Nothing on record has been brought
in by the Petitioners except mere denial of the averments of

the Applicants.
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Admittedly, till date the Petitioners have not taken any steps
to secure the land under dispute. Since there is no court order
nor there is any prohibition, the encroachers are being
instigated for more encroachments. The photographs

annexed herewith and marked as Exhibit ‘I1A-2’ are copies of

the recent photographs which clearly shows the encroachment

types.

Being aggrieved, the Respondents immediately approached
the local town planning authority viz. MCGM and sought their
intervention regarding such encroachment. Hereto annexed

and marked as Exhibit ‘IA-3’ is a copy of the letter

dated 12.11.2024. The Applicants crave leave to refer to and
to rely upon their said communication in support of their case
and the contents of those communication be treated as part
and parcel of this Affidavit in order to avoid duplication of

paperwork.

As the land under dispute is without fence,

(i)  some people are using it for throwing the debris in it

thereby causing damage not only to the Salt work but
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also damaging the environment friendly eco-system
protector viz. the mangroves belt. In spite of numerous
complaints with various authorities, including a recent
request for lodging a police complaint with the Senior
Police Inspector, Wadala, and the filing of an FIR in
2020, nothing could prevent such dumping of debris.

Hereto annexed and marked as Exhibit ‘I1A-4’ are the

copies of some of the grievances including FIR. The
Applicants crave leave to refer to and to rely upon the
said communications in support of their case and the
contents of those communications be treated as part and
parcel of this Affidavit in order to avoid duplication of
paperwork. Sometimes, the officers of the Applicants
along with officials of other departments also caught
the trucks dumping the debris in the suit land and took
them to the local police Station, surprisingly the

dumping activities are continuing even today.

Some people have also encroached upon the land.
Accordingly, a notice was issued to such persons and a
complaint has been made with the local planning

authority, however such activities are continuing even
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today, which may result in multiplicity of the
proceeding. Hereto annexed and marked as Exhibit

‘IA-5’ are the copies of some of the grievances. The

Applicants crave leave to refer to and to rely upon the
said communications in support of their case and the
contents of those communications be treated as part
and parcel of this Affidavit in order to avoid

duplication of paperwork

It is submitted that the Applicants received a letter dated
02.01.2025 issued by the Office of the Collector, Mumbai
City, based on the complaints received by it, calling upon the
Applicants to submit a detailed report in respect of the
dumping and encroachment in the disputed land and action
taken thereof. Hereto annexed and marked as Exhibit ‘IA-
6’ is the copy of said letter dated 02.01.2025 along with
copies of the complaints received by the Office of the
Collector. The Applicants crave leave to refer to and to rely
upon the said communications in support of their case and
the contents of those communications be treated as part and
parcel of this Affidavit in order to avoid duplication of

paperwork.
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Accordingly, on 14.01.2025 the Applicants carried out a
Panchanama with the assistance of Forest Department
officials and taken photographs, a copy of which is annexed
hereto and marked as Exhibit ‘IA-7’, which clearly shows
the dumping of debris, illegal usage of the encroached
portion, etc. The Applicants crave leave to refer to and to rely
upon the said panchanama and photographs in support of their
case and the contents of the said panchanama and photographs
be treated as part and parcel of this Affidavit in order to avoid

duplication of paperwork.

It is respectfully submitted that till the hearing and final
disposal of the Writ Petition, the land in dispute is required to
be protected under the orders of this Hon’ble Court. In case,
this Hon’ble Court directs the Applicants to take protective
measures for the land in dispute, the Applicants are ready to
do the same only after the land is restored to its original
position by the petitioners, with sole intention of protection

of the disputed property.

In view of above facts, circumstances and evidence on record,
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it is humbly submitted that the aspect of protection of land in
dispute be considered in terms of prayer clause (c) at this ad-

interim stage in order to prevent wastage of the said land.

Whatsoever stated above is true and correct to the

best of my knowledge and belief and official record.

Solemnly affirmed at Delhi on }

thisH 7 E}F[)ay of'February 2025.}

o :
N e Ash:aﬂ Kumar
Aok J
~x~a¢??§¢-:l°‘ =
'u’\\""*::
 Identified & Explained by me Baliard Estate, uunwoo'

BEFORE ME.

Solemnly affirme
over & explainc

Notary Public, Delhi

17 FEB 2005




1 TIUA INBWEA

iensssimmoDd iNSE mere ez
wnoiggimmo’) ts2 mqsg:- o

aibni Yo 1+
wold s onl
-“,.‘ m". -

-

mmgye o

S o

489

i et @

55

IN THE HIGH COURT OF
JUDICATURE AT BOMBAY

00C]

INT. APPLICATION (L) NO. 14483 OF 2024

IN

WRIT PETITION NO. 3069 OF
2016

The Deputy Salt Commissioner,

Chennai & others

Applicants

IN THE MATTER BETWEEN

Taher Chinoy and others ... Petitioners

Versus

H.K.Sharmaand others  ...Respondents

ADDITIONAL AFFIDAVIT IN
SUPPORT ON BEHALF OF THE
APPLICANTS

Dated this th day of February, 2025

NIRANJAN P. SHIMPI
Advocate for the Applicants-Respondents
22, Office No.24, 2™ Floor,

105, Abubaker House, Near
BSE, Opp. Bharat House,
Appollo Street, Mumbai

Samachar Marg, Fort, Mumbai
— 400 023.

Email : shimpi.chambers@gmail.com
Mobile : 98200 35783
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[Published In the Gazette of India, Part-II, Section-3, Sub-section (ii)]
Ministry of Environment, Forest and Climate Change

NOTIFICATION

New Delhi, the 29" March, 2016

G.S.R. 317(E).-Whereas the Municipal Solid Wastes (Management and Handling) Rules, 2000 published
vide notification number S.0. 908(E), dated the 25" September, 2000 by the Government of India in the
erstwhile Ministry of Environment and Forests, provided a regulatory frame work for management of
Municipal Solid Waste generated in the urban area of the country;

And whereas, to make these rules more effective and to improve the collection, segregation,
recycling, treatment and disposal of solid waste in an environmentally sound manner, the Central
Government reviewed the existing rules and it was considered necessary to revise the existing rules with
a emphasis on the roles and accountability of waste generators and various stakeholders, give thrust to
segregation, recovery, reuse, recycle at source, address in detail the management of construction and
demolition waste.

And whereas, the draft rules, namely, the Solid Waste Management Rules, 2015 with a separate
chapter on construction and demolition waste were published by the Central Government in the Ministry
of Environment, Forest and Climate Change vide G.S.R. 451 (E), datedthe 3™ June, 2015 inviting
objections or suggestions from the public within sixty days from the date of publication of the said
notification;

And Whereas, the objections or suggestions received within the stipulated period were duly
considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6, 25 of the Environment
(Protection) Act, 1986 (29 of 1986), and in supersession of the Municipal Solid Wastes (Management
and Handling) Rules, 2000, except as respect things done or omitted to be done before such supersession,
the Central Government hereby notifies the following rules for Management of Construction and
Demolition Waste —

1. Short title and commencement.-(1) These rules shall be called the Construction and Demolition
Waste Management Rules, 2016.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Application.-The rules shall apply to every waste resulting from construction, re-modeling, repair

and demolition of any civil structure of individual or organisation or authority who generates
construction and demolition waste such as building materials, debris, rubble.

3. Definitions —(1) In these rules, unless the context otherwise requires,-
(a) “ ACT’ means the Environment ( Protection) Act, 1986 (29 of 1986);
(b) "construction” means the process of erecting of building or built facility or other structure, or

1
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building of infrastructure including alteration in these entities,;

"construction and demolition waste" means the waste comprising of building materials, debris
and rubble resulting from construction, re-modeling, repair and demolition of any civil structure;

“de-construction” means a planned selective demolition in which salvage, re-use and recycling
of the demolished structure is maximized,

“demolition” means breaking down or tearing down buildings and other structures either
manually or using mechanical force (by various equipment) or by implosion using explosives.

“form” means a Form annexed to these rules;

“local authority” means an urban local authority with different nomenclature such as municipal
corporation, municipality, nagarpalika, nagarnigam, nagarpanchayat, municipal council including
notified area committee and not limited to or any other local authority constituted under the
relevant statutes such as gram panchayat, where the management of construction and demolition
waste is entrusted to such agency;

“ schedule” means a schedule annexed to these rules;

“service provider’ means authorities who provide services like water, sewerage, electricity,
telephone, roads, drainage etc. often generate construction and demolition waste during their
activities, which includes excavation, demolition and civil work;

“waste generator” means any person or association of persons or institution, residential and
commercial establishments including Indian Railways, Airport, Port and Harbour and Defence
establishments who undertakes construction of or demolition of any civil structure which

generate construction and demolition waste.

Words and expressions used but not defined herein shall have the same meaning defined in the

Duties of the waste generator -

Every waste generator shall prima-facie be responsible for collection, segregation of concrete,

soil and others and storage of construction and demolition waste generated, as directed or notified by the
concerned local authority in consonance with these rules.

(2)

The generator shall ensure that other waste (such as solid waste) does not get mixed with this

waste and is stored and disposed separately.

3)

Waste generators who generate more than 20 tons or more in one day or 300 tons per project in a

month shall segregate the waste into four streams such as concrete, soil, steel, wood and plastics, bricks
and mortar and shall submit waste management plan and get appropriate approvals from the local
authority before starting construction or demolition or remodeling work and keep the concerned
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authorities informed regarding the relevant activities from the planning stage to the implementation stage
and this should be on project to project basis.

4) Every waste generator shall keep the construction and demolition waste within the premise or get
the waste deposited at collection centre so made by the local body or handover it to the authorised
processing facilities of construction and demolition waste; and ensure that there is no littering or
deposition of construction and demolition waste so as to prevent obstruction to the traffic or the public or
drains.

(5) Every waste generator shall pay relevant charges for collection, transportation, processing and
disposal as notified by the concerned authorities; Waste generators who generate more than 20 tons or
more in one day or 300 tons per project in a month shall have to pay for the processing and disposal of
construction and demolition waste generated by them, apart from the payment for storage, collection and
transportation. The rate shall be fixed by the concerned local authority or any other authority designated
by the State Government.

(5 Duties of service provider and their contractors -

(1 The service providers shall prepare within six months from the date of notification of these rules,
a comprehensive waste management plan covering segregation, storage, collection, reuse, recycling,
transportation and disposal of construction and demolition waste generated within their jurisdiction.

(2) The service providers shall remove all construction and demolition waste and clean the area
every day, if possible, or depending upon the duration of the work, the quantity and type of waste
generated, appropriate storage and collection, a reasonable timeframe shall be worked out in
consultation with the concerned local authority.

3) In case of the service providers have no logistics support to carry out the work specified in sub-
rules (1) and (2) , they shall tie up with the authorised agencies for removal of construction and
demolition waste and pay the relevant charges as notified by the local authority.

(6) Duties of local authority-The local authority shall,-

() issue detailed directions with regard to proper management of construction and demolition waste
within its jurisdiction in accordance with the provisions of these rules and the local authority shall seek
detailed plan or undertaking as applicable, from generator of construction and demolition waste;

2) chalk out stages, methodology and equipment, material involved in the overall activity and final
clean up after completion of the construction and demolition ;

(3c)  seek assistance from concerned authorities for safe disposal of construction and demolition waste
contaminated with industrial hazardous or toxic material or nuclear waste if any;

4) shall make arrangements and place appropriate containers for collection of waste and shall
remove at regular intervals or when they are filled, either through own resources or by appointing private
operators;
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(5) shall get the collected waste transported to appropriate sites for processing and disposal either
through own resources or by appointing private operators;

(6) shall give appropriate incentives to generator for salvaging, processing and or recycling
preferably in-situ;

(7) shall examine and sanction the waste management plan of the generators within a period of one
month or from the date of approval of building plan, whichever is earlier from the date of its submission;

(8) shall keep track of the generation of construction and demolition waste within its jurisdiction and
establish a data base and update once in a year;

9 shall device appropriate measures in consultation with expert institutions for management of
construction and demolition waste generated including processing facility and for using the recycled
products in the best possible manner;

(10) shall create a sustained system of information, education and communication for construction
and demolition waste through collaboration with expert institutions and civil societies and also
disseminate through their own website;

(11)  shall make provision for giving incentives for use of material made out of construction and
demolition waste in the construction activity including in non-structural concrete, paving blocks, lower
layers of road pavements, colony and rural roads.

(@) Criteria for storage, processing or recycling facilities for construction and demolition waste
and application of construction and demolition waste and its products-

(1) The site for storage and processing or recycling facilities for construction and demolition waste
shall be selected as per the criteria given in Schedule I;

(2) The operator of the facility as specified in sub- rules (1) shall apply in Form 1 for authorization
from State Pollution Control Board or Pollution Control Committee.

(3) The operator of the facility shall submit the annual report to the State Pollution Control Board in
Form Il

(3) Application of materials made from construction and demolition waste in operation of sanitary
landfill shall be as per the criteria given in Schedule IL

(8) Duties of State Pollution Control Board or Pollution Control Committee-

(1) State Pollution Control Board or Pollution Control Committee shall monitor the implementation
of these rules by the concerned local bodies and the competent authorities and the annual report shall be
sent to the Central Pollution Control Board and the State Government or Union Territory or any other
State level nodal agency identified by the State Government or Union Territory administration for
generating State level comprehensive data. Such reports shall also contain the comments and suggestions
of the State Pollution Control Board or Pollution Control Committee with respect to any comments or
changes required;
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(2) State Pollution Control Board or Pollution Control Committee shall grant authorization to
construction and demolition waste processing facility in Form-III as specified under these rules after
examining the application received in Form I;

3) State Pollution Control Board or Pollution Control Committee shall prepare annual report in
Form IV with special emphasis on the implementation status of compliance of these rules and forward
report to Central Pollution Control Board before the 31*July for each financial year.

9) Duties of State Government or Union Territory Administration-

(1) The Secretary in-charge of development in the State Government or Union territory
administration shall prepare their policy document with respect to management of construction and
demolition of waste in accordance with the provisions of these rules within one year from date of final
notification of these rules.

2) The concerned department in the State Government dealing with land shall be responsible for
providing suitable sites for setting up of the storage, processing and recycling facilities for construction
and demolition waste.

(3) The Town and Country planning Department shall incorporate the site in the approved land use
plan so that there is no disturbance to the processing facility on a long term basis.

4 Procurement of materials made from construction and demolition waste shall be made mandatory
to a certain percentage (say 10-20%) in municipal and Government contracts subject to strict quality
control.

(10)  Duties of the Central Pollution Control Board - (1) The Central Pollution Control Board
shall,-

(a) prepare operational guidelines related to environmental management of construction and
demolition waste management;

(b) analyze and collate the data received from the State Pollution Control Boards or Pollution
Control Committee to review these rules from time to time;

(c) coordinate with all the State Pollution Control Board and Pollution Control Committees for any
matter related to development of environmental standards;

(d) forward annual compliance report to Central Government before the 30“’August for each
financial year based on reports given by State Pollution Control Boards of Pollution Control Committees.

(11)  Duties of Bureau of Indian Standards and Indian Roads Congress -The Bureau of Indian
Standards and Indian Roads Congress shall be responsible for preparation of code of practices and
standards for use of recycled materials and products of construction and demolition waste in respect of
construction activities and the role of Indian Road Congress shall be specific to the standards and
practices pertaining to construction of roads.
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(12) Duties of the Central Government -

(1) The Ministry of Urban Development, and the Ministry of Rural Development, Ministry of
Panchayat Raj, shall be responsible for facilitating local bodies in compliance of these rules;

(2) The Ministry of Environment, Forest and Climate Change shall be responsible for reviewing
implementation of these rules as and when required.

13. Timeframe for implementation of the provisions of these rules -The timeline for implementation
of these rules shall be as specified in Schedule I11:

14. Accident reporting by the construction and demolition waste processing facilities-In case of
any accident during construction and demolition waste processing or treatment or disposal facility, the
officer in charge of the facility in the local authority or the operator of the facility shall report of the
accident in Form-V to the local authority. Local body shall review and issue instruction if any, to the in-
charge of the facility.

Schedule I
Criteria for Site Selection for Storage and Processing or Recycling Facilities for construction and
demolition Waste
[See Rule 7(1)]

(1) The concerned department in the State Government dealing with land shall be responsible for
providing suitable sites for setting up of the storage, processing and recycling facilities for
construction and demolition and hand over the sites to the concerned local authority for
development, operation and maintenance, which shall ultimately be given to the operators by
Competent Authority and wherever above Authority is not available, shall lie with the concerned
local authority.

(2) The Local authority shall co-ordinate (in consultation with Department of Urban Development of
the State or the Union territory) with the concerned organizations for giving necessary approvals
and clearances to the operators.

(3) Construction and demolition waste shall be utilized in sanitary landfill for municipal solid waste
of the city or region as mentioned at Schedule 1 of thse rule. Residues from construction and
demolition waste processing or recycling industries shall be land filled in the sanitary landfill for
solid waste.

4) The processing or recycling shall be large enough to last for 20-25 years (project based on-site
recycling facilities).

(5) The processing or recycling site shall be away from habitation clusters, forest arcas, water
bodies, monuments, National Parks, Wetlands and places of important cultural, historical or
religious interest.

(6) A buffer zone of no development shall be maintained around solid waste processing and disposal
facility, exceeding five Tonnes per day of installed capacity. This will be maintained within the

6
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total area of the solid waste processing and disposal facility. The buffer zone shall be prescribed
on case to case basis by the local authority in consultation with concerned State Pollution Control
Board.

(7) Processing or recycling site shall be fenced or hedged and provided with proper gate to monitor
incoming vehicles or other modes of transportation.

(8) The approach and or internal roads shall be concreted or paved so as to avoid generation of dust
particles due to vehicular movement and shall be so designed to ensure free movement of
vehicles and other machinery.

(9 Provisions of weigh bridge to measure quantity of waste brought at landfill site, fire protection
equipment and other facilities as may be required shall be provided.

(10)  Utilities such as drinking water and sanitary facilities (preferably washing/bathing facilities for
workers) and lighting arrangements for easy landfill operations during night hours shall be
provided and Safety provisions including health inspections of workers at landfill sites shall be
carried out made.

(11)  In order to prevent pollution from processing or recycling operations, the following
provisions shall be made, namely:

(a) Provision of storm water drains to prevent stagnation of surface water;

(b) Provision of paved or concreted surface in selected areas in the processing or recycling
facility for minimizing dust and damage to the site.

(c) Prevention of noise pollution from processing and recycling plant:

(d) provision for treatment of effluent if any, to meet the discharge norms as per
Environment (Protection) Rules, 1986.

(12)  Work Zone air quality at the Processing or Recycling site and ambient air quality at the vicinity
shall be monitored.

(13)  The measurement of ambient noise shall be done at the interface of the facility with the
surrounding area, i.e., at plant boundary.

(14)  The following projects shall be exempted from the norms of pollution from dust and noise as
mentioned above:

For construction work, where at least 80 percent construction and demolition waste is
recycled or reused in-situ and sufficient buffer area is available to protectthe  surrounding
habitation from any adverse impact.

(15) A vegetative boundary shall be made around Processing or Recycling plant or site to strengthen
the buffer zone,
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Schedule IT

Application of materials made from construction and demolition waste and its products.
[See Rule 7(3)]

SI. No. Parameters

Compliance Criteria

Drainage layer in leachate collection
system at bottom of Sanitary Landfill
Gas Collection Layer above the waste
1 lat top of Sanitary Landfill and

Drainage Layer in top Cover System
above Gas Collection Layer of
Sanitary Landfill

For capping of sanitary landfill or
dumpsite, drainage layer at the top

Only crushed and graded hard material (stone,
concrete etc.) shall be used having coarse sand size
graded material (2mm — 4.75mm standard sieve
size).

Since the coarse sand particles will be angular in
shape (and not rounded as for riverbed sand),
protection layers of non-woven geo-textiles may be
provided, wherever required, to prevent puncturing'
of adjacent layers or components.

2 [Daily cover

Fines from construction and demolition processed
waste having size up to 2 mm shall be used for
daily cover over the fresh waste.

Use of construction and demolition fines as landfill
cover shall be mandatory where such material is
available. Fresh soil (sweet earth) shall not be used
for such places and borrow-pits shall not be
allowed. Exception — soil excavated during
construction of the same landfill.

During hot windy days in summer months, some
fugitive dust problems may arise. These can be
minimised by mixing with local soil wherever
available for limited period.

3 [Civil construction in a sanitary landfill

Non-structural applications, such as kerb stones,
drain covers, paving blocks in pedestrian areas.
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Schedule ITI
Timeframe for Planning and Implementation
[See Rule 13]
B Cities with Cities with Cities with
Sl. No. Compliance Criteria population of 01 |population of 0.5-01| population of less
million and above million than 0.5 million
1 [Formulation of policy by State 12 months 12 months 12 months
Government
2 [Identification of sites for 18 months 18 months 18 months
collection and processing
facility
3 ommissioning and 18 months 24 months 36 months
implementation of the facility
4 IfMom'toring by SPCBs 3 times a year — oncef 2 times a year — once[2 times a year — once

in 6 monlhs’

in6 monthﬁ

*The time Schedule is effective from the date of notification of these rules.

FORM -1

See [Rule 7 (2)]

Application for obtaining authorisation

To,
The Member Secretary

Name of the local authority or Name of the agency
appointed by the municipal authority

Correspondence address
Telephone No.
Fax No.

by the competent authority

Nodal Officer and designation (Officer authorized
or agency responsible for
operation of processing or recycling or disposal facility)

Authorisation applied for (Please tick mark)

Setting up of processing or recycling

facility  of
demolition waste

construction

and

Competent Authority.

Detailed proposal of construction and demolition waste
processing or recycling facility to include the following

Location of site approved and allotted by the

Average quantity (in tons per day) and composition
of construction and demolition waste to be handled
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at the specific site.

Details of construction and demolition waste
processing or recycling technology to be used.

Quantity of construction and demolition waste to be
processed per day.

Site clearance from Prescribed Authority.

Salient points of agreement between competent
authority or local authority and operating agency
(attach relevant document).

Plan for utilization of recycled product.

Expected amount of process rejects and plan for its
disposal (e.g., sanitary landfill for solid waste).

Measures to be taken for prevention and control of
environmental pollution.

Investment on project and expected returns.

Measures to be taken for safety of workers working
in the processing or recycling plant.

Any preventive plan for accident during the collection,
transportation and treatment including processing and
recycling should be informed to the Competent Authority
(Local Authority) or Prescribed Authority

Date: Signature of Nodal Officer

Form-II

See [Rule (7) (3)]
Format for Issue of Authorisation to the Operator

File No.:
Date :

To,
Ref : Your application number Dt cissearanasa
The State Pollution Control Board or Pollution Control Committee after examining
the proposal hereby authorizes having their administrative office at

to set up and operate construction and demolition waste
processing facility at on the terms and conditions (including the standards to
comply) attached to this authorisation letter.
1. The validity of this authorisation is till . After expiry of the validity period,

renewal of authorisation is to be sought.

10
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2. The State Pollution Control Board or Pollution Control Committee
may, at any time, for justifiable reason, revoke any of the conditions applicable under the authorisation
and shall communicate the same in writing.

3. Any violation of the provision of the construction and demolition Waste Management Rules,
2016 shall attract the penal provision of the Environment (Protection) Act, 1986 (29 of 1986).

Date: (Member Secretary)
Place: State Pollution Control Board/
Pollution Control Committee

Form -III

See [Rule 8(2) |

Format of Annual Report to be submitted by Local Authority to the State Pollution Control Board
(1) Name of the City or Town.........................
(ii) Population.....................
(iii) Name and address of local authority or competent authority

5 v R N N S

(iv) Name of In-charge or Nodal Officer dealing with construction and demolition wastes
management with designation .....................o.o.ooooii

1. Quantity and composition of construction and demolition waste including any
deconstruction waste

(a) Total quantity of construction and demolition waste generated during the whole year in
metric ton

Any figures for lean period and peak period generation PELOAY .ovviisvmivuineiaiin
Average generation of construction and demolition waste (TPD)

Total quantity of construction and demolition waste collected per day

Any Processing / Recycling Facility set up in the CRY. cvrencorssnssspsmms i oais
Status of the facility

(b) Total quantity of construction and demolition waste processed / recycled (in metric ton)
Non-structural concrete aggregate
Manufactured sand :
Ready-mix concrete (RMC)
Paving blocks
GSB
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Others, if any, please specify

(c) Total quantity of Construction & Demolition waste disposed by land filling without
processing (last option) or filling low lying areas

No of landfill sites used

Area used :

Whether weigh-bridge : Yes No
facility used for quantity estimation?

(d) Whether construction and demolition waste used in sanitary landfill (for solid waste) as per
Schedule III

Yes No
2. Storage facilities

(a) Area orlocation or plot or societies covered for collection of Construction and Demolition waste

(b) No. of large Projects (including roadways project) covered

(c) Whether Area or location or plot or societies collection is

Practiced (if yes, whether done by

Competent Authority or Local Authority or through Private Agency
or Non-Governmental Organization)
(d) Storage Bins

Specifications Existing Proposed
(Shape & Size) Number for future

(i) Containers or receptacle (Capacity)
(ii) Others, please specify

(e) Whether all storage bins/collection spots are
attended for daily lifting : Yes No

(¢) Whether lifting of Construction & Demolition

Waste from Storage bins is manual or mechanical

(please tick mark) please specify mode : Manual Mechanical Others,
and equipment used (specify equipment)

3. Transportation

Existing Actually Required/Proposed number

Truck
Truck-Hydraulic
Tractor-Trailer
Dumper-placers
Tricycle
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Refuse-collector
Others (Please specify)

4. Whether any proposal has been made to improve Construction and Demolition waste
management practices

5. Have any efforts been made to involve PPP for processing of Construction & Demolition waste :
If yes, what is (are) the technologies being used, such as:

Processing / recycling Steps taken
Technology (Quantity to be processed)

Dry Process

Wet Process

Others, if any,
Please specify

6. What provisions are available to check unauthorized operations of:

Encroachment on river bank or wet bodies :
Unauthorized filling of low line areas
Mixing with solid waste

Encroachment in Parks, Footpaths etc.

7. How many slums are provided with construction and demolition waste receptacles facilities:
8. Are municipal magistrates appointed

for taking penal action for non-compliance with these rules: Yes No
[ If yes, how many cases registered & settled during last three years (give year wise details)]

Dated: Signature of Municipal
Commissioner

Form -1V

See [Rule (8)(3)]

Format of Annual Report to be submitted by the State Pollution Control Board / Com mittees to the
Central Pollution Control Board

To,
The Chairman,
Central Pollution Control Board,
PariveshBhawan, East Arjun Nagar,
Delhi-110032

13
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Date:

Place:

- 268 - 503

Name of the State/Union territory

Name & address of the State
Pollution Control Board/Pollution
Control Committee

Number of municipal authorities
responsible for management of municipal
solid wastes in the State/Union territory
under these rules

A Summary Statement on progress made
by municipal authorities in respect of
implementation of Schedule 111] :  Please attach as Annexure-|

A Summary Statement on progress made by

municipal authorities in respect of
implementation of Schedule IV . Please attach as Annexure-II

Chairman or the Member Secretary
State Pollution Control Board/
Pollution Control Committee

Form -V
See | Rulel4]
Accident reporting

Date and time of accident
Sequence of events leading to accident
The type of construction and demolition waste involved in accident

Assessment of the effects of the accidents
a. on traffic, drainage system and the environment :

Emergency measures taken

Steps taken to alleviate the effects
a. of accidents

Steps taken to prevent the recurrence
a. ofsuch an accident

Regular monthly health checkup of workers at

14
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a. Processing / recycling site shall be made

9. Any accident during the collection,

a. transportation and treatment including

b. processing and recycling should be informed

c. to the Competent Authority (Local Authority) or

d. Prescribed Authority
Date : Authorized Signatory
Place: Designation

[18-6/2014-HSMD]
Bishwanath Sinha, Joint Secretary

15
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MUNICIPAL CORPORATION OF GREATER MUMBAI

SOLID WASTE MANAGEMENT
Dy.Ch.E/SWM/q:§ / Operation dtd.24 / 05/ 2019

SUB- Uploading of Legal C & D permissions by Builders/Developers for
online for SWM'’s (WMP) approval.

The Builders/Developers are getting the permission papers from designated unloading
site owners (proposed) for disposal of the C & D as per approved Waste Management
Plan{WMP).

All Zonal Executive Engineers (SWM) are hereby directed to check the number of
permissions uploaded by builder/developer through their architect for C&D, quantity and
submission of thé documents.

All Zonal Executive Engineers (SWM) are hereby instructed to submit the details of the
C&D Waste Management Plan (WMP) approved online & offline by them in the following

format — ’

T Sr. | Name of | Site location/ | Permitted | Permitted| Check the permissions | Remarks
No. | the builder/ | Address Designated | Quantity | issued to the builder | ,
Developer/ unloading | inbrass | for the unioading 1 ']
architect site ‘ site is given by original | ',
owner or its authoriz !
representative as 1
approved by | '

Ch.Eng.(SWM).
=

All Zonal E#ecut!vﬁ*'ingineers (SWM) are hereby directed to submit the above report
before 15 of June, 2019 & submit the same regularly every fortnightly.
All Zonal Executive Engineers (SWM) are hereby directed that if the-

No. Dy. Ch. Eng. fsww._flif 3 \:‘JOI’.
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ITEM NO.10 COURT NO.7 SECTION IX
SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
SPECIAL LEAVE PETITION (CIVIL) No.D23708/2017
(Arising out of impugned final judgment and order dated 26-02-2016

in CA No. 221/2013 29-02-2016 in CA No. 221/2013 04-05-2017 in RP
No. 3720/2017 passed by the High Court Of Judicature At Bombay)

MAHARASHTRA CHAMBER OF HOUSING INDUSTRY Petitioner(s)
VERSUS
MUNICIPAL CORPORATION OF GREATER MUMBAI & ORS. Respondent (s)

(FOR ADMISSION and I.R. and IA No.73411/2017-CONDONATION OF DELAY
IN FILING and IA No.73415/2017-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.73414/2017-PERMISSION TO FILE LENGTHY
LIST OF DATES )

Date : 15-03-2018 These petitions were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE S.A. BOBDE
HON'BLE MR. JUSTICE L. NAGESWARA RAO

For Petitioner (s) Mr. Mukul Rohatgi, Sr. Adv.
Mr. Shyam Divan, Sr. Adv.
Mr. Kunal Vajani, Adv.
Ms. Padhma Lakshmi Iyengar, Adv.
Mr. Nikhil Rohtgi, Adv.
Ms. Priyakshi Bhatnagar, Adv.
Mr. Shashank Khurana, Adv.
Mr. Pranaya Goyal, AOR

For Respondent (s) Mr. Ranjit Kumar, Sr. Adv.
Mr. Dhruv Mehta, Sr. Adv.
Mr. J.J. Xavier, Adv.
Mr. Ashish Wad, Adv.
Mrs. Jayashree Wad, Adv.
Ms. Sukriti Jaggi, Adv.
For M/S. J S Wad And Co, AOR

Mr. C.U. Singh, Sr. Adv.
by el Mr. Rishabh Parikh, Adv.
%ﬁ-@?—; Mr. E. C. Agrawala, AOR
Reasan: Mr. Arnav Behari, Adv.
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UPON hearing the counsel the Court made the following
ORDER

These petitions have been preferred by the petitioner for
seeking permission to carry on the construction which has been
prohibited by the impugned judgment and order/s passed by the High
Court.

We make it clear that this order is not intended to set aside
or modify the aforesaid impugned judgment. We have considered the
matter only in order to explore the possibility of safe method of
permitting certain constructions in the city of Mumbai for a
limited period to pave the way for further orders that may be
passed.

Prima facie, we are satisfied that a total prohibition, though
selective, has serious ramifications on housing sector which is of
great significance in a city like Mumbai. It also has a serious
impact on the financial loans which have been obtained by the
developers and builders. Such a ban makes serious inroads into the
rights of citizens under Article 19, 21 and 300A of the
Constitution of India. Though it might be equally true that the
activities and the neglect in disposing of the debris invades the
rights of other citizens under Article 21 etc. That issue is left
open for a proper determination.

We have heard the matter on several occasions and we are of
the considered view that the following order should govern the
construction activities in the city of Mumbai

Primarily, the ban has been imposed by the Bombay High Court

because of alarming impact of the inability of Respondent No.l -
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Municipal Corporation of Greater Mumbai (for short, the '"Municipal
Corporation') to deal with and safely dispose of the solid waste
and construction debris that is generated by the activities of
construction of buildings.

It was however argued before us that this construction debris
can be safely disposed of at designated sites, whoever they belong
to, provided the same are available for receiving and storing this
debris. This, no doubt, assumes that construction activity will go
on and that itself has deleterious effect on the population because
of the waste particles which are dispersed in the air.

We therefore direct that any construction that is permitted
hereafter for the purpose of this order shall be only after
adequate safeguards are employed by the builders for preventing
dispersal of particles through the air. This shall be incorporated
in the IOD, unless it is already so incorporated.

According to the Municipal Corporation, ten sites have been
located and inspected along with the representative/s of the
Monitoring Committee. The land owners have given the consent or 'No
Objection Certificate' (NOC) for bringing such debris onto
specified 1locations which require to be filled with earth. In
another words, these sites require land filling which will be done
by this debris.

The Municipal Corporation shall permit a builder or developer
to carry on construction on their sites by imposing the conditions
in the IOD or any such permission, that the construction debris
generated from this particular site, shall be transported and

deposited in specific site inspected and approved by the Municipal

508
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Corporation.

The Municipal Corporation shall specify such a site meant for
deposit of construction debris in the building permission or IOD.
It shall also ensure compliance by regular inspection of both, the
construction site and the landfill site. Any breach will entail the
cancellation of the building permission or IOD and the work will be
liable to be stopped immediately.

The landfill site shall be governed by the Construction and
Demolition Waste Management Rules, 2016, which came into force with
effect from 29.3.2016. In particular, the landfill sites shall be
the “Sanitary landfill sites” as defined in the Solid Waste
Management Rules, 2016. The Municipal Corporation shall ensure that
the criteria “for development of facilities at the sanitary
land-fills” shall be applied to the landfill sites as specified in
paragraph (B) of Schedule I to the Solid Waste Management Rules,
2016. These Rules will apply to the extent they are relevant and
necessary in relation to the landfill sites which are permitted to
be used for disposal of construction debris under this order.

The Municipal Corporation shall not permit any construction
whether in respect of pre-existing IOD or fresh IOD unless it has
first located a landfill site and has obtained 'No Objection
Certification' or consent of the land owner that such debris may be
deposited on that particular site. The Municipal Corporation shall
incorporate in the IOD the condition that the construction is being
permitted only if such construction debris is deposited.

In so far as the 'small generators' of Construction and

Demolition [“C&D”] Waste are concerned, the C&D Waste shall be
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disposed of in accordance with the 'Debris On-Call Scheme'
initiated by ﬁespondent No.l Municipal Corporation, whereunder the
agencies appointed by the Respondent No.l Municipal Corporation
shall through its authorised appointed agencies pick up and collect
the C&D Waste which shall be transported to/unloaded at the
designated disposal sites and used for creating infrastructure
facility of dumping grounds, covering of Municipal Solid Waste and
preparation of internal roads/loops within the dumping ground
premises as well as in accordance with the pProvisions of
Construction and Demolition Waste Management Rules, 2016.

In so far as the 'large generators' of C&D Waste are
concerned, the C&D Waste shall be disposed of as per the
Waste/Debris Management Plan submitted by the owner/developer at
the time of applying for an IOD and as approved by the Solid Waste
Management department of Respondent No.l Municipal Corporation,
wherein neither Deonar nor Mulund dumping sites shall be included
as designated disposal sites as well as in accordance with the
pProvisions of Construction and Demolition Waste Management Rules,
2016.

In the event for any reason whatsoever the consent given by
the disposal site owner/authority is revoked and/or in the event
the time limit during which the disposal site was available has
expired, the relevant construction activity will be stopped after
issuance of a Show Cause Notice and till such the Waste Management
Plan/Debris Management Plan has been appropriately amended to
provide a new disposal site for dumping of C&D Waste and is

approved by Respondent No.1l Municipal Corporation.
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The applicant for development permissions shall give the Bank
Guarantee to the tune of Rs.5 lacs to Rs.50 lacs depending upon the
size project and mode of development, which bank guarantee shall
remain in force solely for the purpose of ensuing compliance of the
Waste  Management Plan/Debris Management Plan approved by
Respondent No.l Municipal Corporation from time to time, till the
grant/issuance of the Occupation Certificate.

The Monitoring Committee shall be entitled to inspect the
record of the Municipal Corporation for pertaining to the grant of
TODs and shall also be entitled to visit and inspect the landfill
sites. The Monitoring Committee shall be entitled to bring to the
notice of the Municipal Corporation any breach in the permission or
in the conditions of IOD of building permission. The Municipal
Corporation shall pass a speaking order on such objections within a
period of one month.

In view of the above, the Municipal Corporation shall submit a
detailed report to this Court after the expiry of six months. This
order shall remain in force for a period of six months from today.

Tt is made clear that no construction debris will be carried
for disposal to the Deonar and Mulund dumping sites.

List the matter after six months along with the report of

Respondent No.l Municipal Corporation.

(SANJAY KUMAR-ITI) (INDU KUMARI POKHRIYAL)
COURT MASTER (SH) ASST.REGISTRAR
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Cireular  ng DMC/SL 1/ 61, 4l 6 APR 2018

Hon, Supreme Court of India has passed orders in the Special Leave Petition
(Civil) No. D 23708 / 2017 dated 15/03/2018. Accordingly MCGM shall permit a

builder or developer to carry on Construction at their sites for deposition of C & D

waste subject to following procedure. The approval to the C & D “Waste
Management Plan” (WMP) for transportation of C & D waste to designated

unloading sites shall be provided by applicant on line.
A) For Existing designated unloading sites -

: 3

2.

Consent Letter along with notarized documents from the land owner of
the designated unloading site and mentioning Quantity of C & D Waste
that can be accommodated along with time period.

Name, address, contact person of the transporting agency.

B) ForApprwﬂefNewC&mengsitu—
The builder/developer shall apply to Solid Waste Management Department

with following details :-

1.

The Owner/ POA shall submit an Application for the purpose of declaring
the Site/Land as “Approved designated Unloading site” for unloading of C
& D waste as per C & D Waste Management Rules, 2016.

2. The Application shall accompany with

{i) Property card and/ or 7/12 extract, Location Flan, Plot Boundary with
Contour Map, Qué‘ntity of C & D waste which can be unloaded and
Period.

(i)  Title Report from Advocate in practice having 5 years of experience,

indicating the title of applicant.

3. The site will be inspected by Zonal E.E. (SWM) for its suitability for
unloading of C & D waste within 15 days of application. If site is found to
be acceptable, the Approval shall be granted to the new site as
“designated unloading site” to receive C & D Waste. This site shall be
made available for on line approval of C & D “Waste Management Plan”.

4. The builder / developer. shall pay Bank Guarantee online as per
annexure-A based on the plot area of construction site.
ke 0 Gl = amude

Ch.E. (S.W.M.)

DM.C. (8.W.M.) A.M.C. (E.S.) M. S.J“ l
7
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No. CHE/DP/ 23773 /GEN Dtd. 2.5-¢+|Q

SUB- Bank guarantee amount to be recovered as per Supreme Court 's.
order in SLP (Civil) No. D 23708/2017.

Ref -1) This office report wno. CHE/DP/674/Gen dtd. 06.04.2018.
2) MCP/6090 of 07.04.2018.

Reference is please requested to this office detailed reports as regards the order of Supreme
Court dtd. 15.03.2018 for disposal of construction debris & solid waste generated by the activity of
construction of buildings at designated site and integration of application for generating the auto
remarks of SWM deptt as SWCS. Hon’ble M.C.’s approval thereon may please be seen. Accordingly,
the same was circulated to the concerned deptt & uploaded on the MCGM website wno.
CHE/DP/04/Gen/18-19 for taking the cognizance & implementing the same by SWM deptt. &
Building Proposal deptt. So far in respect of 62 of nos of file auto remarks of SWM deptt. as SWCS
have been generated & bank guarantee have been deposited.

The SWM deptt. has also circulated the circular in view of the Supreme Court of India order
dtd. 15.03.2018 (copy attached). .

The Supreme Court has directed to take the cognizance of various major issues which are
elaborated in earlier note dtd. 06.04.2018. As per one of the directive “the applicant for development
permission shall give the bank guarantee to tune of 5 Lakh to 50 Lakh depending upon the size project
& mode of development, which bank guarantee shall remain enforce solely for the purpose of ensuing
compliance of the Waste Management Plan/Debris Management Plan approved by the Municipal
Corporation from time to time, till the grant /issuance of the occupation certificate”.

As per the earlier circular dtd. 06.04.2018, it was proposed to insist the BG of amount from 5
Lakh to 50 Lakh based on gross plot area adm. upto 750 sq.mtr. to more than 5000 sq.mtr. (copy
attached). It was proposed that, for miscellaneous category proposals involving total generation of
debris below 20 M.T. in quantity, the concern applicant shall avail the facility of “debris on call”
initiated by the MCGM.

Meeting was held on 13/4/18 under the chairmanship of Hon. M.C; when DMC (SWM), Ch E
(DP); Law Officer and representatives of MCHI, NAREDCO, PEATA were present.

This office is in receipt of written suggestions/objections from PEATA and NAREDCO on
submission of BG. The suggestions/objections are follows:’

C) Representation of NAREDCO:

In respect of B.G. It is proposed to fix the BG amount based on the unconsumed built
up area of gross plot area. Tabulation is as follows:’

['SR. | Balance Built up potential for which C.C is yet to be | Min.B.G. amount to be
| NO. | issued out of total permissible BUA OR Net Plot Area | insisted in Rs. (Lakhs).
whichever is min.
1 Upto10% or NPA upto 1000 sq.mt. 05.0
2 More than 10% upto 25% or NPA between 1001 to | 12.50
B 2500 sqg.mt.
13 More than 25% upto 50% or NPA between 2501 to | 25.0
| 5000 sq.mt.
4 More than 50% upto 70% or NPA between 5001 to | 35.0
7500 sq.mt
5 More than 70% upto 90% or NPA between 7501 to | 45.0
10,000 sq.mt.
6 100% or NPA more than 10,000 sq.mt. 50.0
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Sr.ne | Description of Representation This office Remarks

1 The Bank Guarantee shall be on the Net Plot | A table is prepared based on balance |
Area and/or proportionate to the work. built up potential for which CC is yet to !

be issued out of total permissible BUA |
or net plot area whichever is minimum. |
Suggestion is partially acceptable. =y

2 The above Bank Guarantee shall be reduced for | There is no mention of exemption for |

Educational and Medical Institutes. educational and medical institutions in
the order of Hon. Supreme Court. This is
also discussed in the meeting held under
the Chairmanship of Hon. M.C. on 13-
04-2018.
Suggestion is not acceptable.

3 The minimum B.G shall be Rs.5.0 Lakhs and the | As per the Hon. Supreme Court order

maximum B.G shall be Rs.50.0 Lakhs. dtd. 15-03-2018, the BG shall be to the
tune of Rs. Slakh to 50 lakh depending
upon the size of project and mode of
development.
Suggestion is acceptable.

B For all miscellaneous proposals, change of user, | There is no mention of exemption for
compound wall, substation, temporary shed, | miscellaneous proposals, proposal of
clubhouse, etc, the deposit of B.G shall not be change of user, compound wall,
applicable (No L.O.D) substation, temporary shed, clubhouse,

etc in the order of Hon. Supreme Court.
This was also discussed in the meeting
held under the Chairmanship of Hon.
M.C. on 13-04-2018. As in such cases
also 1.0.D/ L.O.A is required to be
issued. Hence cognizance of the Hon.
Supreme Court Order needs to be taken.
Suggestion is not acceptable.

5 In case of larger layout where more than 1 | As per Hon. M.C’s approval circular is
building is proposed and the Developer has | issued wno. Ch.E/DP/04/Gen/18-19 did.
obtained Occupation Certificate for 1 building, | 06-04-2018. As per the said circular, in
the Bank Guarantee pertaining to the balance case of layout if more than one building,
potential shall be held on releasing the amount | the B.G amount shall be equally
proportionate to the work completed. distributed on all the ongoing building.

The B.G amount shall be minimum 5

6 If Occupation Certificate is received by the | In case of single building where B.G is
Developer, then B.G. shall be released within 7 submitted, the same shall be released
days from the date of receipt of Occupation | within 15 days from the receipt of OC.

o Certificate.

7 If there is zero debris (debris generated from The B.G table is self explanatory. As per
construction work to be used in site itself) and the said tabulation in case of balanced -
only dust Pollution, then in such cases, Bank | CC is upto 10% of the total permissible
Guarantee for purpose of ensuing compliance of | built up area then the minimum B.G
the Waste Management Plan/Debris | amount is 5 lakh.

| Management Plan should be minimum of Rs.
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SLacs.
| 8 The Proposals which are at Part O.C/Full O.C | In such cases, it appears that IOD’s and
slz‘lge should not require NOC from SWM Dept | CCs are already issued with valid SWM
with minor changes in plan. remarks. However, as per the Hon.
Supreme Court order dtd. 15-03-2018,
the BG needs to be deposited to the tune
of Rs. Slakh to 50 lakh depending upon
the size of project and mode of
. development.
| Suggestion is not acceptable.

9 The C&D Debris produced during construction | As per the C & D waste Management
which is to be used within the Layout, in that | regulation 2016, a C & D management
case, B.G shall not be applicable. plan needs to be submitted. Since C & D

debris produced during construction is
disposed within the layout it should be
done as per the approved C & D
management plan. Hence as per the
Hon. Supreme Court order dtd. 15-03-
2018, the BG needs to be deposited to
the tune of Rs. Slakh to 50 lakh
depending upon the size of project and
mode of development, for the purpose of
ensuring the compliance of C & D
Management Plan.

Suggestion not accepted.

10 . | For all small works, miscellancous works, etc. | As per the Hon. Supreme Court
where debris is not going to cross more than 20 | directives so far as the small generators
tonnes, in that case SWM NOC/B.G. will not be | of C & D Waste are concerned the same
required. Only Undertaking to be taken from the | shall be disposed of in accordance with
applicant to the effect to remove the debris | the “DEBRIS ON CALL” scheme of
through “DEBRIS ON CALL". SWM department. However B.G of

minimum S5lakh needs to be insisted.
D) Representation of PEATA:

TABLE i

WHERE C.C. IS REQUIRED UPTO PLINTH/BUILDING / REMAINING WORK

Sr. | Plot potential (Balance FSI | Rate per Bank Guarantee Remarks

No. | of Building/Layout for sq.mt. amount

which application is made)

1. | Upto 2500 sq. mts. @ Rs.200/- | Rs.5.0 lakhs B &

y ith more than

3. | Upto 10000 sq. mts. @Rs.200/- | Rs.20.0 lakhs shall be equally distributed on all

4. Upto 20000 sq. mts. @ Rs.200/- | Rs.40.0lakhs the on-going Buildings

5. Upto 25000 sq. mts. & above | @ Rs.200/- | Max. Rs.50lakhs
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Sr.no

Description of Representation

This office Remarks

(1)

The Bank Guarantee shall be on actual area
multiplied by the above rate proportionately.

As per srmo. 1 of table A of

NAREDCO.
Suggestion of PEATA is not acceptable.

(i)

The above Bank Guarantee shall be reduced for
Education & Medical Institutes:

(a) For Private Ownership — 50% of total

(b) For Regd. Charitable Institute — 10% of total
(c) For Hotel / LT. — ITES/L.T. Park — 50% of
total.

As per sr.no.2 of representation of
HAREDCO.
Suggestion is not acceptable.

(iif)

The minimum B.G. shall be Rs. 5.0 lakhs and
The maximum B.G. shall be Rs.50.0 lakhs.

As per srno3 of representation of
NAREDCO.
Suggestion is acceptable.

(iv)

For all Miscellaneous proposals, change of user,
compound wall, sub-station, temporary shed,
Club House, etc., the deposit of B.G. shall nc be
applicable (No 1.0.D.).

As per Sr. No. 4 of representation of
NAREDCO.

As per High Court Order dt. 04.052017,
applications made prior to 11.03.20!5 are
excluded from getting this permission. Since the
High Court Order is not modified/not quzshed,
hence it becomes operative in toto. The cases
where N.O.C. from S.W.M. Dept. is not revuired
are mentioned in the High Co.rt Order dt.
04.05.2017 need to be followed.

The directive of Hon. Supreme court is
applicable in respect of pre-existing IOD
or fresh IOD.

Suggestion is not acceptable.

The proposals which are at Part O.C/Full O.C.

| stage should not require N.O.C. from S.W.M.

Dept. with minor changes in lan.

As per srno8 of Representation of
NAREDCO.
Suggestion is not acceptable.

For on-going Project, the permission issued in
the past by Ward Office/ S.W.M. Dept. /
Collector is valid, and such proposals are tq be
cleared by the E.EB.P. at their level and with
the required Undertaking to comply the
remaining aspects as mentioned in the Supreme
Court Order dt. 15.03.2018, if applicable, if any.

As per srno8 of repre:antation of
NAREDCO.
Suggestion is not acceptable

C&D debris produced during construction which
istobcuscdwithin‘:hclayout;inlhalcasc,B.G.
shall not be applicible.

As per srno.9 of representation of
NAREDCO.
Suggestion is not accentable.

For all small werks, miscellaneous work, etc.
where debris is rot going to cross more than 20
tonnes, in that ¢ se, SWM NOC/and B.G. will
not be required. Only Undertaking to be taken
from applicant to the effect to remove the debris
through “Debris on call”,

As per srmo. 10 of representation of
NAREDCO.

o

Procedure of giving Bank Guarantee should be
simplified in 7 vays

As per srno.6 of representation of
NAREDCO. |

10
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Considering all about aspects the following line of action is proposed.
In respect of BG it is proposed to fix the BG amount based on the balance built up potential

for which C.C. is yet to be issued out of total permissible BUA OR Net Plot Area whichever
is min. Tabulation is as follows:

Sr. | Balance built up potential for which C.C. | Min. BG amount to be insisted in
No. | is yet to be issued out of total permissible Rs. (Lakhs)
BUA OR Net Plot Area whichever is min.

1 | Upto 10% Or NPA upto 1000 sq.mt. 05.0

2 | More than 10% upto 25% Or NPA between 12.50
1001 to 2500 sq.mt.

3 | More than 25% upto50% Or NPA 25.0
between 2501 to 5000 sq.mt.

4 | More than 50% upto70% Or NPA 35.0
between 5001 to 7500 sq.mt.

5 | More than 70% upto 90% Or NPA 450
between 7501 to 10,000 sq.mt.

6 | 100% Or NPA more than 10,000 sq.mt. 50.0

10.

In case of layout with more than one building, the B.G. amount shall be distributed
equally on all ongoing buildings. The B.G amount shall be minimum Slakhs per bldg. or
actual which ever is maximum.

Note:
In case of buildings where full C.C. is issued and buildings are completed in all respect as
certified by L.S. and BCC is submitted & only O.C. is to be issued the BG of 5 Lakh shall be
insisted. U/T from owner/developer/arch about zero generation of C & D waste shall be
For Educational /Institutional/ Hospitals building being developed by a Charitable Trust, the
amount of BG shall be as per above table only.
The BG shall be accepted by the office of Zonal Building Proposal Deptt. & proper register
shall be maintained with respect to name of developer/Architect, CTS No., Village, Ward,
name of bank, amount, date of expiry, date of renewal etc.
The B.P. deptt shall deposit the BG in the safe custody of C.A (Finance) deptt.
The format of the BG is attached.
The B.P/SWM/C.A(Finance) deptt shall ensure the renewal of BG well in advance till the
0.C. is issued by the, Building Proposal deptt.
For small gcncrators'&%nscellaneous category proposals such as change of user, compound
wall, substation, temporary shed, clubhouse, addition/alternations without involving FSI
component etc, involving total generation of debris below 20 M.T. in quantity, the concerned
applicant shall avail the facility of “debris on call” initiated by the MCGM subject to
compliance of Supreme Court order. However B.G of minimum Slakh needs to be insisted.
Where valid permission for handling & transportation of waste generated under C&D
Management plan is issued prior to Supreme cburt order dated 15.03.2018, fulfilling the
requirements of Supreme Court order, in such cases required BG shall be insisted without
insisting fresh SWM remarks.
As per the C & D waste Management regulation 2016, a C & D management plan needs to
be submitted. Since C & D debris produced during construction is disposed within the layout
it should be done as per the approved C & D management plan. Hﬂa{'@ﬂmﬁon-
Supreme Court order dtd. 15-03-2018, the BG needs to be deposited as per the above table.
If Occupation Certificate is received by the Developer, then B.G. shall be released within 15
days from the date of receipt of Occupation Certificate.

3E
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. I'L. It is to be stated that the above referred methodology/table for bank guarantee will be made
applicable from the date of sanction of above report & where the bank guarantee as per
earlier approved report is not deposited. Further the bank guarantee deposited as per earlier
circular will not be adjusted as per above table/or will not be refunded for accepting new
bank guarantee.

On receipt of approval, this report will be uploaded on MCGM website as well as
circulated to the Building Proposal, SWM deptt for taking the cognizance.
DMC (SWM) is requested to submit the report for approval of Hon’ble M.C.

%;‘bl »
(S.P."Darade)

Chief Engineer (D.P.)
( Shri. Vishash Shankarwar)
. . ﬁ“"-’""“l el
DMC (S}dﬂ/ aecuonia Bie
(Shri. Ajoy Mehta) /Zg_(—fa?'ﬁl 18
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MUNICIPAL CQRPORATION OF GREATER MUMBAI

(Solid Waste Management Department)

Stage Wise Approval to C and D Waste Management Plan (WMP)
Sr. | Stage of approval Process | Requirement from Architect/
No. Developer
1 |a) At the time of Online Submit Total Estimated quantity of
approval of 10D. C and D waste expected to be
generated in whole project as
b) At the time of certified by Architect along with
approval of CC for WMP and auto generated
pre-existing |0ODs. permission of SWM. On submission
of same IOD can be issued.
However for issue of CC, Sr. No. 3
shall be followed as mentioned
hereunder.
2 | Application for Miscellaneous works

a) Quantity of C and

Online

a) Undertaking stating C and D

D waste generated waste generated is Nil or
is Nil or Consumed Consumed insitu.
insitu. (As certified by Architect)

No SWM remarks required.

b) Quantity of C and
D waste generated

b) For quantity less than
300 MT, then online

b) If the C and D waste generation
is less than 300 MT, then

is Less than 300 MT | ‘debris on call’ Application to MCGM for ‘Debris on
in whole project . EE(SWM) to issue of date | Call’ system.

on which C and D waste

shall be collected and

transported.
¢) Quantity of C and Online €) (i) NOC from owner of the

D waste generated
is More than 300
MT in whole
project.

designated unloading site.

(if) Name of Transporter Agency.
(iii) Quantity to be transported.

(iv) Collector’s permission for the
quantity of excavation of Cand D
waste, if required.

J
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Application for New Building & Redevelopment proposal
L

a) Quantity of C and
D waste generated
is Nil or Consumed
insitu,

Online

a) Undertaking stating C and D
waste generated is Nil or
Consumed insitu.

(As certified by Architect)

No SWM remarks required.

b) Quantity of C and
D waste generated
is Less than 300 MT
in whole project.

b) For quantity less than
300 MT, then as per
‘debris on call’

Zonal EE(SWM.) to
issue NOC & date on
which C and D waste
shall be collected and
transported till online
process is developed by
M/s. Softech

b) If the C and D waste generation
is less than 300 MT, (As certified by
Architect) then Application to
MCGM for ‘Debris on Call’ system.

¢) Quantity of C and
D waste generated
is More than 300
MT in whole
project.

Online
1 C1) (i) Approval at
the time of demolition
activity  of  existing
structure,
2. C2) Approval at
the time of start of
construction activity of
excavation work.
3. "C3) Approval at
the time of completion of
plinth level construction,
if required.
4, C4) Approval at
the time of vertical
construction, as and
when C and D waste is
required to be
transported,

€1) (i) NOC from owner of the
designated unloading site.

(if) Name of Transporter Agency.
(iii) Quantity to be transported,

C2) As per C1) above and
Collector’s permission for the
quantity of excavation of C and D
waste,

For C3), C4), all documents as per
C1) above,

foze |

#Ch.E. (

_(.\'{ o] 0
g%VM) Ch. gFDJ.P)

e 1

D.M.C. (SWM)

G

A.M.C. (E.S.) M.C.
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Municipal Corporation of Greater Mumbai v
No. Dy ChEng/SWMB57/0p. dt. /0922018

CIRCULAR? ® % *'®

Subject: Implementation of the Construction and Demolition Waste Management
Rules, 2016

Reference: i) Hon'ble Supreme Court's order in the Special Leave Petition (civil)
No. D 2370872017, dated 15/03/2018
ii) Hon'ble M.C. Sir's Approval wno. MGC/F/7076 dtd. 30.08.2018

The Construction and Demolition Waste Management Rules, 2016 is applicable to ‘every waste
resulting from construction, re-modeling, repair and demolition of any civil structure of individual or
organisation or authority who generates construction and demolition waste such as building materials,
debris, rubble’.

Hon'ble Supreme Court vide order dated 15/03/2018, has directed to dispose of construction and
demolition waste material by following due procedure in accordance with the provisions of the Construction
and Demolition Waste Management Rules, 2016™.

[n order to put curb on the un-authorisedly dumped waste, it is essential to control it by asking ward
Maintenance department or any MCGM department to issue w rk-permission only after assessing the total
estimated quantity of C&D waste likely to be generated out of { +: epairs / construction / trenching work or
any such civil works, and asking them to make payment in advence of in stages of waste generation for the
‘Debris on Call’ system or transport C&D waste to designated ur loading site.

Following standard operating procedure is proposed (o be adopted:

1) MCGM department like A. E. (Maintenance), A. E. (B&F), HE., $.0,, SP. MSDP., WSP,
SW.D.S.WM., C.E, BC., BM., Roads, Bridges, etc. carrying out civil work / repairs works etc.
Miwtmﬁﬁmhhm&fgm;’mwwmﬂmmmw
by (i) ‘Debris on Call’ schcmeifgenemionofC&Dmislusﬂmmm':ﬁiEM'w
(i) contractor shall transport to designated unloading site approved by MCGM S.W.M. department
by following due procedure if C&D waste is more than 300MT for entire project.

2) mmmmofmec&nmmmumﬁﬁdwa.&w)wm
or the concerned department.

3) If quantity of C&D waste is less than J00MT, A. E. (S.W.M.) Ward will issue Challan for making
mmtuw'%ﬁmdl‘ﬂmmmﬁﬁmlﬂ&.h(&'ﬂi}

4) If quantity of C&D waste is more than 300MT, the contractor / agency will submit C&D waste
mamamplancompletewi&mdmmwm&mts.w.u).ﬁumﬂ.ﬁ
contractor / citizen / agency carTying out the civil works will be allowed to transport the C&D waste
material to the designated unloading site.

5) mm!dﬁmimymﬁumhdﬁ!mmm&dﬂﬂn
appmpriﬂemdhhdate.qmityofc&bwmm-wmd.vdﬁchﬂo..mﬂndnwdﬁof
C&D waste from unloading site etc.

6) The whole system of issuing NOC for C&D waste t-unsportation and payment will be made
ONLINE and for this M/S. Softtech will be asked to develop appropriate software on the basis of
existing norms being done for auto-DCR portal.

7) The proposals will be processed manually till the complete system fully operational online.

8) All the contractors / agencies using designated unloading site must maintain proper record of the
C&Dmmmdmspomdalmgwiﬂ:dmﬁvdﬂduw*c&nh
w&umofcwmmwmﬁmmhmmmmmu
submit the same to A.E. (S.W . M.) ward through concerned department.

Sd/-07/082018 Sd/-07/08/2018 Sd/-10/0872018 Sd&/-29/08/2018 553
Ch. Eng. (SW.M.) D.M.C. (S.W.M.) AMC(ES.) I

AN Y T Forwarded for information and compliance please

D Ondine ( .iﬂﬂt.an-h-tu-ﬁlrwr &1 waste bz
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S.0.P. for taking action against various Lapses / Violation of

2323 -

523
‘@

Conditions of S.W.M. C & D waste Management permissions.

A. ISSUES OF APPLICANTS / CONSTRUCTION SITES
g:' Nature of Lapses Actions to be taken Action by
Non uploading proper consent letter from | 1) Intimation through online
1 designated unloading site system to correct it within 07
Uploading consent letter for less quantity days.
2| than that mentioned in SW.M. C& D 2) Further Show Cause of 07
NOC Days for compliance.
Not renewing / revalidating S.W.M. .
34 : 3 o 3) Hearing by Zonal E.E.
NOC in case of expiry of unloading site. | g w \ ) & passing of reasoned
Not submitting proper record of order within 15 days.
2 4
4 transportation of C & D waste to =
designated unloading site (Challans in | 4) Cancellation of C & DNOC
format, etc.) in case of non-compliance is
5| Records of transporiation of C& D waste confirmed in reasoned order. | o £ (g )
1 not tallying with actual transportations 5) For violation Sr. No. 4 in Zone
: addition to above action, action
6. ge‘;g?m‘:’ef‘:n‘f‘:::;? not unloaded &t | ypder MRTP Act and Penal
: action under Cleanliness And
Not responding to messages through Sanitation Byelaws will be
- ‘Correspondence Tab or “Show Cause’ initiated if found dumping
1 notices for clarification / rectification of | unauthorized on sites other than
lapses. designated unloading site
8. | Any other lapses
Revoking and cancellation of
il ook approval given on confirmation
9. Sntm;:gfmudulent Iy of these lapses after giving
3 show cause notice of 135 days
period.
The action regarding
encashment of BG will be
initiated by the concerned Zonal
EE (BP) on receipt of specific
remarks from SWM E.E.(S.WM.)
4 department. As regards issue of Zone /
2 0‘(‘:%“0“}5‘3‘(‘:"“ ET. Stop Work Notice, concemed | EE.(B.P.)/
X i Zonal EE (BP) will forward the | Ward
remarks to the Ward Designated | Designated
Officer to issue Stop Work Officer
Notice and to submit the
compliance report immediately
to EE (BP) / SWM Deptt.
- -3

2 Y



_ 9Ra-

Confirmation on ONLINE
portal, that the applicant has
complied with all the conditions
of SWM C & D waste

Request for release of Bank Guarantee Management NOC and the e g'rg'M')
11. | Amount lapses pointed out, if any and '
has uploaded the mandatory
details of transportation of C &
D waste material to the
designated unloading site.
BG amount will be released
: ? E.E. (S WM,
12. | Release of Bank Guarantee Amount il .after seaipt of Qi Zone
specific NOC from the SWM /EE(B.P)
Deptt. E> ST
s ISSUES AT DESIGNATED UNLOADING SITES
1Sql;; Nature of Lapses Actions to be taken Action by
No proper Entry / Exit gate or Enclosure PR :
1. : Ry 1) Intimation through online
on the periphery of the unloading site system to ¢ it within 07
Non availability of proper security cabin | days.
2.| (manned 24 x7) with registers for records | 2) Show Cause of 07 Days for
of entry and exit of vehicles compliance.
3 Non availability non functioning of .
| CCTV at Entry / Exit gate 3% Hearing by Zonal Et;E'
Not submitting proper record of unloading ( .W.I:.i) f:dpassu:};g 5 15
4. of C & D waste at designated unloading da““”“ sk E.E. (S.WM.)
site. ys. Zone
5 | Records of transportation of C& D waste 4) Cancellation of C & D
'| not tallying with actual transportations unloading site permission in
case of non-compliance is
6., Any other lapses confirmed in Hearing order.
Revoking and cancellation of
s approval given on
7 gt:)l::mlttmg fraudulent / Forged confirmation of this lapses
uments. i :
after giving show cause notice
of 15 days period.
The owner / authorised representative of the designated unloading site has to submit Bank
8. | Guarantee for ensuring compliance of conditions, as per following based on permitted
capacity of the unloading site. The B G shall be renewed as per requirement.
i. | Up to 25,000 Brass Rs. 3 Lakh The valid B G
ii. | From 25,000 Brass to 50,000 Brass Rs. 5 Lakh shall be
iii. | From 50,000 Brass to 75,000 Brass Rs. 7 Lakh submitted in
iv. | From 75,000 Brass to 1,00,000 Brass Rs. 10 Lakh the office of
Rs. 15 Lakh respective EE
v. | Above 1,00,000 Brass SWM Zone.
E/ y M\ b
W= %
Ch.E.(D.P.) D.M.C.(S.W.M.)
{J L~ .I

A M. C ES)

s
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Municipal Corporation of Greater Mumbai V
(Solid Waste Management Department) B

No. Dy: Chi Eag AWML JOP.
e 3 ~S - 2e)
Subject: Approval of designated unioading sites for C&D Waste Material

Reference: DMC/SWM/67 Di. 06.04.2018

The proposals for approval of designated unleading sites for C&D Waste material arc
mitiated by Zonal EX. Lng (SWM). It has been observed that there is no uniformly in
compliance of documents required which results in different norms. Hence to adopt uniform

palicy and to avoid discrepancies in processing such proposals, instructions are issued.

Respectivie Zonal Ex. Eng (SWM) shall thoroughly scrutinise the documents
(¢specially those related to ownership of the land and NOC, Remarks of, collector,
Iehshildar, CRZ; and Forest department etc.) submitted by the applicant and visit the site
personalty and ﬁ'Epare calculations sheet for quantity of C&D Waste Material that can be
allowed to be pprmmed as per site conditions. The proposal shall be complete with all
essentiil ducumc*ms as per attached check list which shall be attached with proposal file,

deviations. if any| shall be specially mentioned in the proposal.

Also follpwing points to be complied after approval but before uploading of the
unloading site on "Auto-DCR™ Portal.

i ‘iuhmissi{‘lrn of Bank Guarantee of appropriate amount.

iy € nmplian}cc of conditions of SOP viz
) Prop'f:lL Entry / Exit gate / Enclosure _
b &mmiry -..abumu'ﬁ register *:.

¢) CCT \} arrangement, ec.

M |
o, B (SWM) Z— 1/ 11/ 11/ 1V V N/ VIl

!’;“ - o grmEEs Od (ase) qfR-5/6
P . ) TETE
‘s‘?‘rw}&",";’_‘ | B s
1 ‘ .‘Y ggg :' ﬁfﬂ’f’]’ s ae s heah AT IRER rae 17
¥ et Wi 1 ey wﬁ a:-r‘k - e
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#. ol ﬂhfw\ I ok Pl Wﬁ‘




—- _2q1-
526

Municipal Corporation of Greater Mumba

Check list for compliance of documents required for approval of designated unloading
site for C&D Waste material

—— Rtk

} e s i e — |
A\pplication by Owner / POA mentioning |
a) quantity

L b vpe of C&D Waste required

| ¢) Time period (Maximum time period
permissible is one year from date of issue

| of approvallette) . |

| Authority letlcr(ﬁﬁ}élgrecmcnt between |
landowner & applicant representative
(Notarised). . . l I.
tindertaking on Rs. 200 Stamp Paper in
| prescribed format stating
3 | i) compliance of Conditions of C&D
Rules, 2016 I
i) Payment of Bank Guaramee. \ l‘ —
T TProperyCardandlor Ixlextmet,____L |
_Consent from all stake holders mentioned ; '
| on property card / 7x12 extract.
“Tirle Report from Advocate in practice |
6  having 5 vears of experience, indicating |
| the fitle of applicant.
Site visit report by Zonal Exccutive\
| Engineer with calculation sheet. . |
a) Date of receipt of application \ ’ | '
|
1
!

3 Deseription | Compliance Page No.

b) Date of site visit____

8 | l_‘h.j_u;_:_s_r_ap}‘lf of'site..

"‘_H_-'«'"lﬂlﬂllid_l\’ii_l_[)._ it --_—-—-__———\—’————_- e ettt
10| Location Map (Showing-Plat Boundary).

i j-:—;\_t_)(' From (_.'_pllv_:g._:l}_a_;_"_’ Tahsildar ! : i

" NOC | Remarks of CRZ / Forest i
e department etc. as applicable. P!
'NOC from Ward Officer SWD | '
{3 | Department (For  plots in MCGMl
jurisdiction). % 7 P
~ | Details of contact | Communication | .
person [ !
14 | u) Name !
by Mobile Number |
: (i_lti‘[l’dil i A ! j o S
36




MUNICIPAL CORPORATION OF GREATER MUMBAI

SOLID WASTE MANAGEMENT
Dy.Ch.E / SWM / q+§ [ Operation dtd.2.4 / 05/ 2019

SUB- Uploading of Legal C & D permissions by Builders/Developers for
online for SWM'’s (WMP) approval.

The Builders/Developers are getting the permission papers from designated unloading
site owners (proposed) for disposal of the C & D as per approved Waste Management
Plan(WMP). _

All Zonal Executive Engineers (SWM) are hereby directed to check the number of
permissions upl&ded by builder/developer through their architect for C&D, quantity and
submission of the documents.

All Zonal Executive Engineers (SWM) are hereby instructed to submit the details of the
C&D Waste Management Plan (WMP) approved online & offline by them in the following

format -
Sr. | Name of | Site location/ | Permitted | Permitted Check the permissions Remarks
No. | the builder/ | Address Designated | Quantity | issued to the builder
Developer/ unloading | inbrass | for the unloading
architect site site is given by original |
owner or its authoriz
representative as
approved by
Ch.Eng.(SWM).

All Zonal Executive Engineers (SWM) are hereby directed to submit the above report
before 15" of June, 2019 & submit the same regularly every fortnightly.
All Zonal Executive Engineers (SWM) are hereby directed that if the original site

2%
No. Dy. Ch. Eng.fsxxau_%.:.;:.:..\.;!pr.

u : Zon
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Email: dsaltcom.mum@nic.in
Phone: 022-20825206,20822192

GOVERNMENT OF INDIA
IGARE HGFT FRAL
Office of the Deputy Salt Commissioner
ateft i3, vder e, / 4 floor, Exchange Building,
& RraweR W 71/ Sir Shivsagar Ramgulam Marg
#aré vz, HT§ - 400 001 / Ballard Estate, MUMBAI — 400 001

Ref: SCO-22014/8/2025 — Regional Office Mumbai/ g/ Date: 05.06.2025

To

\/H{ District Collector

Mumbai City

Subject: Urgent Action Required for Removal of Construction & Demolition Waste and
Encroachments at Survey No. 210, Wadala Salt Factory, Mumbai - In reference to Original
Application No. 22/2024 before the Hon’ble National Green Tribunal (Western Zone Bench)

Reference: Letter No. SCO-22014/8/2025-Regional Office Mumbai/1739 dated 22.04.2025

Sir/Madam,

This is in reference to Original Application No. 221/2024, currently pending before the Hon’ble
National Green Tribunal (Western Zone Bench), wherein the Salt Department has been
arrayed as Respondent No. 2 and your esteemed office, as the District Collector — Mumbai
City and Chairman, District Coastal Zone Monitoring Committee, is Respondent No. 1.

2. The aforementioned application seeks immediate directions for the removal of
encroachments and construction & demolition (C&D) waste from Sites | and Il, as
identified in Exhibit-H of the petition. These sites are located within Survey No. 210,
Wadala, adjacent to the Eastern Freeway.

3. It is respectfully submitted that the land in question, measuring 84 acres and 28
gunthas, forms part of the Dadkhudai Salt Works and is owned by the Government of
India under the administrative jurisdiction of the Salt Department. However, due to
ongoing proceedings in Writ Petition No. 3069/2016 before the Hon’ble Bombay High
Court, physical possession of the land is presently not with the Salt Department. The
matter is subject to interim stay and status quo orders (Annexure 1).

4. Further, it is pertinent to highlight the following:

528
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i.  The area is classified as ecologically sensitive under CRZ-I, being part of an
intertidal zone and designated wetland, as confirmed in the National Wetland
Atlas (2010 & 2021).

ii.  Satellite imagery and photographs presented to the Hon’ble Tribunal indicate
persistent illegal dumping and encroachment activities since prior to December
20189, resulting in serious damage to mangroves and wetland ecosystems, and
constituting violations under applicable Coastal Regulation Zone (CRZ)
notifications.

iii.  The ongoing violations include unauthorized dumping of debris, parking of
trucks and tankers, hosting of public functions (e.g., weddings), and illegal
construction of commercial structures.

Despite several representations (Annexure 2), filing of an FIR (Annexure 3), and
execution of a Panchanama (Annexure 4), the encroachments and environmental
violations remain unaddressed.

Your kind attention is invited to the joint site inspection conducted on 04.04.2025,
involving your office in coordination with the Brihanmumbai Municipal Corporation
(BMC), Salt Department, and the Mangrove Cell, as resolved in the meeting dated
03.04.2025 concerning the said NGT proceedings.

. A letter dated 22.04.2025 (as referenced above) (Annexure 5) was submitted by this

office, detailing the estimated quantity of C&D waste requiring removal from Survey
No. 210, and highlighting the constraints preventing direct action by the Salt
Department.
These constraints include:

a) lack of physical possession of the land;

b) Absence of dedicated manpower and requisite machinery; and

c) Legallimitations restricting independent intervention.
In light of the above, we respectfully request that urgent and time-bound remedial
measures be initiated by your office, considering:

i.  Your dual role as Respondent No. 1 in the ongoing NGT proceedings and as
Chairman of the District Coastal Zone Monitoring Committee;

ii.  The responsibility of local and state authorities in enforcing the provisions of
the Construction & Demolition Waste Management Rules, 2016, CRz
notifications, and Wetland (Conservation and Management) Rules.

We earnestly request the following actions:
a) Immediate removal of unauthorized C&D waste and encroachments at Sites |
& Il as identified in Exhibit-H of the application;
b) Enforcement of CRZ and wetland regulations to prevent further environmental
degradation;
c) Initiation of penal action against those responsible for the unauthorized
occupation and ecological violations.
The Salt Department remains fully committed to cooperating with your office and
other agencies in ensuring the protection of the environment and restoration of the
land. However, we reiterate that removal of waste and prevention of encroachments

529
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presently falls under the jurisdiction and capability of local/state enforcement
authorities.

12. We trust this matter will receive your immediate attention, given the gravity of
environmental concerns and the ongoing proceedings before the Hon’ble National
Green Tribunal.

Enclosures: -
As above.

Copy submitted to: -

1. The Salt Commissioner, Jaipur for information.

Copy to: -

1. The Superintendent of Salt, Bhandup.
2. The Deputy Superintendent of Salt, Wadala.
3. Land & Building Section, Regional Office, Mumbai.
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Dinbandhu Nagar, Wadala, Mumbai, Maharashtra 400037, India

Latitude Longitude

19.01714925° 72.87085466°

Local 09:24:45 A

Altitude 5 meters
Sunday, 01.06.2025
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Dinbandhu Nagar, Wadala, Mumbai, Maharashtra 400037, India

Latitude Longitude
19.01714632° 72.87083838°

Local 09:25:03 AM Altitude 5 meters
GMT 03:55:03 AM Sunday, 01.06.2025
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Dinbandhu Nagar, Wadala, Mumbai, Maharashtra 400037, India

Latitude Longitude
19.0174044° 72.87061458°

Local 09:20:13 AM Altitude 5 meters
GMT 03:50:13 AM Tuesday, 20.05.2025
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Dinbandhu Nagar, Wadala, Mumbai, Maharashtra 400037, India

Latitude Longitude
19.01713523° 72.87083077°

Local 09:25:11 AM Altitude 5 meters
GMT 03:55:11 AM Sunday, 01.06.2025
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Eastern Fw, Wadala, Mumbai, Maharashtra 400037, India
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19.01609267° 72.87193456°

Local 09:25:13 AM Altitude 4 meters
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Eastern Fw, Wadala, Mumbai, Maharashtra 400037, India

Latitude Longitude
19.01609853° 72.87189633°

Local 09:24:50 AM Altitude 4 meters
GMT 03:54:50 AM Tuesday, 20.05.2025
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FARAD CONTINUATION SHEET

IN THE HIGH COURT OF JUDICATURE AT BOMBAY

ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION (L) NO.3341 OF 2016

Office Notes, Office
Memoranda of Coram,
Appearances, court’s
orders or directions

and Registrar’s orders |

Mohite

:: Uploaded on - 17/12/2016

Court’s or Judge's orders

MrEE.DeVitre, Sr.Counsel a/w  Ms.Ankita
Singhania i/b M/s.Bachubhai Munim and Co. for
the petitioner

MrS.R.Rajguru a/w MrBharat Mehta for the
respondent

CORAM : K. K. TATED, J.
DATE : DECEMBER 15, 2016
PC.:

1 Not on board. At the request of Advocate for
the petitioner, matter is taken on board for urgent
orders.

2 Heard the learned counsel for the parties.

3 By this petition under Article 226 of the
Constitution of India, the Petitioner challenges the
order dated 1.12.2016 passed by Estate Officer,
Office of the Deputy Salt Commissioner under
section 5(1) of the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971 directing

petitioner to hand over land admeasuring 84 acres

1/3

;2 Downloaded on - 05/07/2018 16:12:50 :::
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901 prwpl3341-16

22 gunthas situated at City Survey No.210 of
Matunga, in the District of Mumbai City to the
respondent Government of India.

4 The learned counsel for the respondent
raised preliminary issue about maintainability of
the Writ Petition. He submits that against the
impugned order passed by the authority,
substantive appeal is provided. Hence, Writ Petition
is not maintainable and same is required to be
dismissed. In support of this contention, he relies
on the judgment of this court in the matter of
Edward alias Adward Paul Machado, Mumbai v.
J.R.Aryan, Chairperson, Airport, New Delhi and
others, 2016(3) ABR 309 paragraph 35.

5 The learned Senior Counsel for the petitioner
submits that this court in the matter of Sir N.PVakil
Trust and anr. vs. Union of India and Ors., 2016
SCC Online Bom 4913 held that if jurisdiction of
the authority itself is challenged then Writ Petition
is maintainable. Considering these facts, following

order is passed:

a)  Office is directed to place the matter on
board on 16.1.2017.

b)  Petitioner to remove all office objections
on or before 10.1.2017, failing which Writ
Petition shall stand dismissed without

referring back to the court.

2/3
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c) Till next date, parties are directed to

maintain status quo as of today.

JUDGE
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FARAD CONTINUATION SHEET
IN THE HIGH COURT OF JUDICATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION

WRIT PETITION NO.3069 OF 2016

Office Notes, Office Court’s or Judge’s orders
Memoranda of Coram,

Appearances, court’s

orders or directions

and Prothonotary’s

orders

Mr.D.J.Khambata, SrCounsel a/w Ms.Ankita
Singhania i/b M/s.Bachubhai Munim & Co. for the
petitioner
Mr.S.R.Rajguru a/w Mr.Bharat H. Mehta for the
respondents

CORAM : K. K. TATED, J.

DATE : APRIL 4, 2017
BC::
1 Heard.
2 The learned Counsel for the respondents
seeks some time to file additional compilation of
documents with copy to the other side. On his
request, as a last chance, time is granted till
7.42017 to file additional compilation of
documents in the Registry of this court with copy
to the other side.
3 Matter to appear on board on 12.4.2017.
B It is made clear that respondent is not
permitted to place on record any new document.
5 Interim protection granted on 15.12.2016
earlier to continue till further orders.

JUDGE
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Governm;t of India

Office of Dy. Superintendent of Sait
Wadala Salt factory

C. No. 3(1)L&B/WdI2024/ s € 3 ~ 387 5 . Date : 27-12-2024

To,

The Manager
M/s Maurer Sanfield

Subject:- Encroachments and Dumping of waste material on CTS 210 (Salt Pan Division)
- Wadala Salt factory.

Sir,

We have come to know that your company is the contract bearer of MCGM contract to repair
bearings of flyover related to freeway in Wadala. Despite that we resisted and warned your sub-
contractor that land you are occupying is either CTS 1/6 (Salt Pan division) belongs to sait
commissioner and CTS 210 of same division is in possession of Ex saft manufacturer. Your
sub- contractor Ganesh Hiwalkar who is MNS activist also has did not cared and created labour
hutments on these survey number thereby not only encroaching upon but also damaging
Mangroves. Now district collector has asked us to take action in this regard. It is expected from
you to restore mangroves, remove C & D and do not occupy either of these two survey
numbers.

Yours faithfully

(S. K. Thakorg)
Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to :-

1. The Superintendent of Salt, Bhandup for information. é"“
2. The Dy. Salt Commissioner « Dl d
3. MCGM, F-North  Aimpdy Aein P77 9&'%%

4. Shri Ganesh Hiwalkar, for necessary action.
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Government of India
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&B/MWdI2024/ >~ = 4o o/ Date : 06-12-2024
To,

The Assistant Commissioner
MCGM, F — North Ward
Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Ak Ak d kR Rk ko

Sir,

At CTS 210 (Salt Pan Division) and Salt Pan road near Hanuman Mandir, In front of Anand
Nagar someone Raju Ismyle Deshmukh and Salim Ismyle Deshmukh have dumped C & D
waste. They are engaged in Coal trading and cement blocks trading there. Another person
Dipak Misal is maintaining a Garage and parking there. All these are illegal possessions there.
CTS 210 is eco-sensitive place and need to be conserved therefore please take action against
them.

Yours faithfully

(S. K. Thakori-r

Dy. Superintendent of Salt
RECEIVED Wadala Salt factory

Wadala Palice Siation, Mua

Copy submitted to :-

1. The Under Secretary (Environment & CC Department), 15™ floor New Administrative
building, opp. Main Mantralay building, Mumbai — 400032

2. Sr. Police Inspector, Wadala.

3. Superintendent of Salt, Bhandup

4. The Dy. Salt Commissioner, Mumbai

LETEER MUY
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Government of India
Office of Dy. Superintendent of Salt
Wadala Salt factory c/o Bhandup Salt office

. |
C. N“%1)L&B/WdI2024/ 245 . 272 o Date : 28-9-2024
/c

To,

The Regional Transport officer
Wadala, Mumbai

Subject:- Truck parking on CTS 6 & 210 Salt Pan division, Mumbai — regd

R bl Al S s e e e e e R

Sir,

It has seen that an un-authorized truck parking is in operation on the said land near to wadala
freeway. This is located on periphery of CTS 6 (Revenue land) and CTS 210 (Salt Pan)
operated by unknown people. We have also referred this to court which is hearing ownership
issue of this Salt pan. Environmentalists have serious concerns about this. Maharashtra
government has also notified this land for forest reserves. Please take appropriate action.

Yours faithfully

<Sidey
(S. K. Thakore)
Dy. Superintendent of Salt
Wadala Salt factory
sanjaythakore.69@gov.in

Copy submitted to:-

1. The Superintendent of Salt, Custom road, Bhandup (E).
2. The Dy. Salt Commissioner, Exchange building, Bellard Estate, Mumbai
3. Forest officer, Bhakti park, Wadala.

4. Police station Wadala

RECEIVED
:E e \\""\n./':./y"1
» 5 R
<Bispateh Writer

-+adalz Police Station. Mui




~3lo- 545

Government of India .
Office of Dy. Superintendent of Sait :
Wadala Salt factory c/o Bhandup Salt office

C. No. 3(1)L&BWdI2024/ 26 - 208 Date :27-9-2024

|
Ve

To,

The Dy. Collector (Encroachment & Removal)
Dharavi Division, Mumbai

Subject:- Earth material dumping/transit on CTS 6 & 210 Salt Pan division, Mumbai
— regd. :

AR EAAREEEARE R TR kW
Sir,

It has seen that some people are engaged in dumping/transit of debris and excavated earth
material on CTS 6 which is a revenue land and shares boundary with CTS 210 (Dadkhudai Sait
Pan land). This people are said to be under umbrella of MNS political party and stopping us
coming there saying that this is not a Salt land. Previously they also started a work contract of
MCGM regarding repairing of ball bearing of fly over of freeway. This place is near to Khargang
Ganesh temple and freeway. Environmentalists have great concern about this as Mangroves

and notified forest land is also there. Please look into this matter.
Yours faithfully

a2l

(S. K. Thakore)
Dy. Superintendent of Salt
Wadala Salt factory

Copy submitted to:-

1. The Assistant Commissioner, MCGM, F-ward North,
2. The Superintendent of Salt, Bhandup.

3. The Dy. Salt Commissioner, Mumbai for information.
4. Police station Wadala
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Government of India
Dy. Superintandent of Salt VWadala
Clo Office of Superintendent of sait
Bhandup (E), Mumbai

C. No. 3(1)L&BMWdI/2024/ 7_a_, Date : 2-8-2024
To,
The Sr. Police Inspector,

Wadala Police Station
" Mumbai

Subject:- Dumping of Earthen and waste material on Salt Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Sir,

It has been observed since 21-8-2024 that some un-known people dumping waste material on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hor'ble High Court, Mumbai has ordered status Quo on 15-12-2016. This happening is also
concamed with environment and NGT laws. Please take appropriate action.

Yours faithfully
(S. K. l:ﬁah!ié}
Enciosure: Photo Dy. Superintendent of Salt
Wadala Salt factory
RECEIVED
u& Writer
Wadala Police Station, Mur
Copy submitteg to :-

1. The Superintendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai




=~ 310

547
HTT TER .
FATG 37 A7F IeRTH asr
AT FTTT 7o TS gy
C. No. 3(1)L&BMWdI/2024/ t8¢ — 19) a / L =i :03-7-2024
g,
A I FAT

fard, s TgrEgy e IR

Ruz- iR aivwer awa

R,

I ART T ¥ A R smfRige s #r A T Torr o7 W@ ¥ O W A WO
FRA TR T e e W A RE A F R T IS FEF L

~ LN
SL2 it
qEET ARG 87
ufar sfEafes :
1. MCGM, F-ward North, i & e Tgra war & s SRer & sy sy
HEaQr &

2. T 9w wES
3. AHE HUEH, HigY




- 3)3- S48

Government of India
Dy. Superintendent of Salt Wadala
Clo Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&BM/2024/ 1 9. 1 , Date : 24-6-2024
To,
The Assistant Corr:nissioner

MCGM, F — North "ard
Mumbai

Subject:- Dumping of Earthen and waste material on Sait Pan land survey No. 210 known as
Dadkhudai Salt works near Wadala freeway - regd.

Sir,

It has been observed since 21-6-2024 that some un-known people dumping waste material on
said salt land. This Salt works is lying fallow since long ago. Its ownership is sub judice and
Hon'ble High Court, Mumbai has ordered status Quo on 15-12-2016. Please take appropriate

action.
Yours faithfully

(S. K. Thakore)
Dy. Superintendent of Salt
Wadaia Sait factory

Copy siubmitted to -

1. The Under Sscratary (Environment & CC Department), 15™ floor New Administrative
building, opp. Main Mantraiay building Mumbai — 400032

Sr. Police Inspector, \Wadala.

Superintendant of Salt, Bhandup

The Dy. Salt Commissioner, Mumbai

BN

Wadals copen o W-"'#e:-q ’Qfo']

~olice Siatr’on, Muy
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Government of India .
Dy. Superintendent of Salt Wadala
C/o Office of Superintendent of salt
Bhandup (E), Mumbai

C. No. 3(1)L&BMdI2024/ 13 & Date : 6-5-2024
To,

The Sr. Inspector of palice
Wadala police station

Subject- Fresh encroachment on Salt Pan road - regd.

e e e e e e e e s

Sir,

On 3™ & 4™ of this month some people along with someone Ganesh Khot and
Ganesh Hiruvale made encroachment on Salt Pan road’s portion (Survey No. 6 Part) located
near Kharganga Ganesh temple near Customs/CPWD campus wall on other side of free way
passing near to Sy. No. 210 of Salt pan in Wadala. They tried to prepare sheds to keep their
labourers. On intervention by our Ward & Watch staff Shri Ashwini Mokal, they threatened and
abused him. This land is a part of Sait Pan Road which is in totality 7.24 Km long and moves
through Wadala in form of branches. Width of this road is 52 feet but due to intense
encroachments it became narrow at most of the places. This road is owned by the Sait
Commissioner, Government of India. Therefore please take action against miscreants if they
don’t vacate the place.

Yours faithfully

R ey

' S . Dy. Superintendent of Sait
Mag + B terng "‘f’*”}“’" Wadala Salt factory
49-;»7 E-Mail : sanjaythakore.69@gov.in

Encl,s

; ‘Superintendent of Salt, Bhandup
2. The Dy. Salt Commissioner, Mumbai
3. MCGM, F-North Ward. If encroachers do not remove their Machine & Material from site
BMC may confiscate it as per rule and in consultation with police.

RECEIVED
e P S

Lispatnr

Wadalz Polica = ..., Mt
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Govemnment of India,
Office of the Deputy Superintendent of Salt

Wadala
C. No. - 9(2) /L&B/Wdl/ZOBQb- 1< Date: 14/08/2023
To,
The Dy. Salt Commissioner
Mumbai
Madam,

Subject :- Complaint - lllegal Marriage functions on Govt. land bearing CTS
No. 210 of Salt Pan Division under Wadala Sait Factory~- Reg.
Ref - Your letter C. No. D1 1030/Bidg./2005/11/2896, even No 2894 dt 21.06.2023

authorities from the salt works. Mr. Sarraiyya with his caretaker (Mr. Mangesh) is acting like
owner of the land. Immediate action should be taken against both of them.

A kind reference is invited to letter received from Advocate Shaunak Satpute & Co
dated 22.12.22 addressed to senior Inspector of police, Wadala and copy to us, wherein, it was

piece of land is acquired by the Maharastra State through a panchnama on 30" April 1970 and
the same was reported to the Dy. Sait commissioner, Mumbai by Land Survey officer vide his

letter 3" June 1970 (enclosed).




offices, we are in very embarrassing position | have been directed to fite an FIR against the
Mandap decorator vide your letter even No. 3621 dated 07.08.2023. At this juncture, we are in
need of action taken report against the advocate who has forbade Police Department to
entertain our letters related to M/s Dadkhudai Salt Works.

with State Government as per documents available. Let's assume that during demolition, there
are huge damages to the property and may be a loss of life, and in that case someone
approach to the court who will heid be responsible? It may kindly be clarified.

Y. ithfully

Copy submitted to
1. The Superintendent of Salt, Bhandup

‘SjUBSIoSIW
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala

Oftice at The Superintendent of Salt premises
BHANDUP (East}, MUMBAI - 400042,

C. No. - 1(1) Admn/Wdi/2021/ 5; 91 Date: 18/07/2023

The Dy. Salt Commissioner
Mumbai
Madam,

Subject :- Assembly questicn - Encroachment of Government Land and utilizing

for Commercial Purposes-Organizing wedding ceremony on salt Deptt.
land at M/s Dadkhudai Salt Works bearing C.S. No.210 - Reg.

Ref :- Assembly guestion No. 14339

This office is in receipt of a letter from District Collector, Mumbai,

requesting to answer para 1 & 4 of one assembly question bearing Number 14339
raised by shri Prasad Lad, regarding use of piece of land under M/s Ddadkhudai salt
works, C. S. No. 210, for organizing wedding ceremony. Our reply is as under.

b

Lt N

Para 1 - Yes, Mr, Saddam is using the piece of land for organizing wedding
ceremony. [t is observed from record that organizing wedding ceremony
might have been started after year 2020. Because land filling to site was
going on in November 2020 and an FIR against unknown persons was lodged
on 05.11.2020 for dumping activities on the described site.

Para 3 - yes, he has encroached our land and he is misusing it.

Para 4 - It is observed from the records that on 06" June 2022 PSI had
called Mr. Saddam and warned him not to use the piece of land for
commercial purposes. Later Police complain was lodged against the organizer
on 15.12.2022. (copy enclosed). An estimate has been sent to the Salt
Commissioner for demolition of various encroachments at M/s Dadkhudai
Salt Works. Once the grant is sanctioned entire area will be free from
encroachments. Further police complain has been lodged on 17.07.2023 and
a notice is issued to the decorator to remove their belongings immediately
otherwise it will be confiscated.

Y({rs}!hfully
Copy subcmitted to .

1

The Superintendent of Salt, Bhandup C’Lé/

'
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Govermment of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBALI —- 400042.

C. No. - 1(1) Admn/WdI/2021/ 91 Date: 18/07/2023

To,

Mr. Saddam

M. K. mandap Shops
Wadala

Subject: Encroachment of Government Land and utilizing for Commercial purpose -
Organizing wedding ceremony on Salt Department land at M/s Dadkhudai
Salt Works C.S. No.210 - Reg.

During my visit to M/s Dadkhudai salt works, Wadala, bearing C. S. No.
21Q, it was found that few stacks of bundles of cloths and decorative accessories
wrapped in plastics along with one DG set (Diesel Generator Set) was lying there at
different corners of the site. It came to my knowledge that you are organizing
wedding ceremony at the site.

It reflects that you have encroached upon Government land and utilizing it
for commercial purposes which is against the law and necessary action will be taken
against you. In the mean time you are diregted to remove all your belongings from
the site immediatefi, gthgpdise, it wilpbgergnfiscated. Please be ensured that in
future, no further ¢ ly shauid be arganized on this place. It is an offence and

for that. B

you will be punish

o dme Cn
i ] A

' YoMMfully
; /

ik : { " g
¥ q_/ &\ & o
Aa- (., {
P By, i x:
Copy submitted to R S )| (D

1. The Superintendent of Salt, Bhandup
2. _Ahe Dy. Salt commissioner, Mumbai

7 The Assistant Commissioner, F/North Ward, MCG. It is requested to kindly
seize the belongings from the site in case he fails to lift his materials,
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises

BHANDUP (East), MUMBAI — 400042,

C. No. - 1(1) Admandl/2023/'m i AY Date-11/04/2023

To,

The Senior Inspector of Paolice,
Wadala Police Station,
Wadala, Mumbai -37,

land and Ffurther extending their existing illegal structures or
unauthorizedly occupying the land falling in front of their illegal structure on pretext
 to keep cleanliness or eise,

- _ _acﬁonagafnstthem.Thenamefswﬁttenmmaphntoshowmg
the concerned structure, Ywammqueﬁedmtakemnabhaanmema&a
ag'amsttm:nm;sinordertopremtmegovtpmperty.

Enclosures - As above.

’/\’:.?ﬁithfully,

\\(1:’_) (S N Pandey)
& Deputy Superintendent of Salt
Wadala

1) The Superintendent of Salt, Bhandup for information please,
2) The Deputy Salt Commissioner, Mumbai for information please,

4 sle
o\

Dispateh Writer
Wadala Palice Station, M
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises

BHANDUP (East), MUMBAI - 400042.

C. No. - 1(1) Admn/Wdl/2021/3Q% -~ 28 4 Date: 15/12/2022

To,

The Senior Inspector of Police
Wadala Police Station,
Wadala, Mumbai - 37

Sir,

Please find enclosed herewith a copy of online complaint dated
10.12.2022 made by shri D. Stalin, Director - Vanshakti regarding use of salt pan
land for social purpose viz. wedding etc. From the letter it appears that the area
described is salt pan land of Messrs. Dad Khudai sait works (C.S.no. 210) of
Wadala. For dumping activity in the area a FIR no. 265/2020 dated 05.11.2020
has already been lodged with you against unknown persons. For organizing wedding
and other functions in the area no any permission is granted from the Sait
department authorities. You are, therefore, requested to take suitable action in the
matter against the persons involved.

Enclosures - As above, Yours faithfully,
/ﬁ ]3"

(S N Pandey)
Deputy Superintendent of Salt

Wadala
a (_.l_.
Copy submitted for kind information to
1) The Deputy Salt Commissioner, Mumbai with reference to his e mail dated
12.12.2022.

2) The Superintendent of Salt, Bhandup.

3) Messrs. Dadkhudai Salt Works, Wadala. Since the possession of the salt
works is with them, they are requested to take necessary measures to stop
misuse/ abuse of salt pan land falling under their jurisdiction.

RECEIVED
M.L--—

Dispalch Writer
Wadala Police Station, Mus
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Government of India,
Office of the Deputy Superintendent of Salt
Wadala
Office at The Superintendent of Salt premises
BHANDUP (East), MUMBAI — 400042.

C. No. - 1(1) Admn/Wd1/2021/56§ - 24 ¢ Date: 30/11/2022

To,

The Senior Inspector of Police
Wadala Police Station,
Wadala , Mumbai - 37

It is learnt from shri Ashwin Vijay Mokal, our watch & ward staff deployed
for Wadala area, that a truck/dumper no. MHO1 CV9078 is caught by him red
handed while dumping debris in the salt works area of CS.no. 210 in the evening of
29.11.2022 (around 7 pm) at Wadala and brought to the Wadala Police station far
further action in the matter. Please find enclosed herewith a photograph revealing

the caught dumper.
Here it may be noted that a FIR no. 265/2020 dated 05.11.2020

(copy enclosed for ready reference) has already been lodged with Wadala police
station against unknown persons for dumping debris in the area.

You are, therefore, requested to take suitable action against the truck
owner & the driver involved in illegal debris dumping activity in salt pan area.

Enclosures - As above. Yours faithfully,
(S N Pandey)
Deputy Superintendent of Salt
Wadala
1) The Deputy Salt Commissioner, Mumbai.
2) The Superintendent of Salt, Bhandup.
RECEIE'ED
)
Ole— Riasstch Writer

Wadals “olice Station, Mus
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GOVERNMENT OF INDIA
Office of the Superintendent of Salt.

" Cirele Office, Bhandup (£) MUMBAL - 460 042

E-mail: snpdtsalt-hml@gwj; s RS o

SCO-2201 4




GOVERNMENT OF INDIA
Office of the Su perintendent of Salt

Cirele Office, Bhandup (E) MUMBAI - 400 042
E-mail: supdtsalt-bnd@gov.in

SCO0-22014/24/2024-Regional Office Mumbai / gr-Q

To

The Senior Inspector of Police,
Wadala Police Station,
Wadala, Mumbai - 37

Date: 23.01.2025

Subject: Police Complaint for Encroa

chment on Govt. Land in CS No. 210 in Salt Pan Division
(Dadkhudai Salt Works),

Wadala (East), Mumbai.

Reference:
1. FIR No. 0157614 dated 05.1 1.2020.
2. C.No.-1(1) Admnv/Wd112021 /266-268 dated 30.11.2022.
3. C.No. - 1(1) Admn/Wd1/2021/283-286 dated 15.12.2022.
4. C.No.-1(]) Admn/Wdl/2023/69-71 dated 11.04.2023.
g. C. No. - 3(1) Admn/WdU/2024/130 dated 06.05.2024.

C. No. - 3(1) L&B/Wdl/2024/221 dated 02.08.2024.
Sir,

I am writing to address the matter regarding the filling, dumping, and encroachment activities occurring
on the Salt Pan Land situated at C.S. No. 210, Salt Pan Division, Matunga, in the District of Mumbai

City, specifically in relation to the Wadala Salt Factory, which is owned by the Government of India
through the Salt Department.

The land in question, measuring 84 acres, 28 Gunthas and 00 Annas is currently part of the
Dadkhudai Salt Works in Wadala, Mumbai. On 22.09.1891 a registered lease deed was executed for
twenty-one years with effect from 01.05.1887 expiring on 30/04/1908 (Copy Enclosed). As per GR No.
4917 dated 1885 only licensing of Salt Works will serve the purpose and no need to execute any
additional documents. The de-licensing of the salt industry in July 1996 resulted in the cessation of the
salt manufacturers® licensing rights. After cessation of licensing rights, it was directed to execute lease
deed. Despite notices issued for executing a new lease with the Government of India. the salt
manufacturers, failed to comply. Consequently, notices under the Public Premises (Eviction of
Unauthorized Occupants) Act, 1971, were issued on 24.05.2013, and the proceedings culminated in
2016 with the declaration of the salt manufacturers as unauthorized occupants.

In response to these actions, the salt manufacturers filed Writ Petition No. 3069/2016 in the
Bombay High Court, which led to a stay order on eviction with directions to maintain a Status quo. The

land was given under the possession of Salt Manufacturers. This petition has been pending for the last
six years, preventing the execution of eviction orders.

During the pendency of the Writ Petition, it has also come to our notice that unauthorized
encroachments have occurred, with debris being dumped on the subject land, and the alleged
landholders allowing social functions, including weddings to take place. The situation has worsened
with unauthorized parking, further encroachment, and the spreading of construction and demolition
(C&D) waste on the salt pan land (Photos enclosed). This illegal activity is altering the land’s natural
state and poses a threat to the mangroves and the surrounding environment.
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We have made several attempts 1o address these issues by writing to you, MCGM and other
relevant authorities: however. we have faced considerable non-cooperation, and singe the land is not
currently in our possession, we are unable to take direct action. This feaves us with no recourse but to
repeatedly alert the concerned authorities and request their intervention,

: The occupants Mr. Taher Chinoy and Ors. through their representatives, Mr. Rajesh Sariya and
his sgcurit}' in-charge. Mr. Mangesh Vichare, continue to flagrantly violate the status quo order,
allowing to operate a marriage venue (creating third party right). allowing heavy vehicles to park, and
profiting from these unlawful activities. They are also increasing arca of parking ground slowly and
consistently by dumping C&D waste on the marshy land endangering environment and nature of salt
pan land. This is a blatant disregard for the law and must be addressed immediately.

_0“. 6th January 2025, we received communications from the office of the District Collector,
Mumbai City. regarding the illegal dumping and destruction of the natural wetland reserve forest plot
at CS No. 210 and wanted a report of action taken by the Salt Department. In response, our office, along

with the Forest Department, conducted a survey on |4th January 2025, and a “Panchnama™ was signed
(copy enclosed).

We are in the process of filing an Interim Application in Writ Petition No. 3069/2016 to request

the Court to vacate the stay order, allowing us to take appropriate action against the unauthorized
occupants.

In the meantime. we request to lodge a formal police complaint against ex-lessee Mr. Taher.

Chinoy and Ors. through their representatives, Mr. Rajesh Sariya. Mr. Mangesh Vichare, and all others
involved in these illegal activities. The continued dumping of C&D waste and the unlawful use of the
land for profit-making activities must be halted immediately. Additionally, we insist that any vehicles
involved in the transport of C&D waste be seized, and the source of this waste be thoroughly
investigated.

We expect prompt action from your end to address this serious breach of law. The land in question
belongs to the Government of India, and its protection from illegal occupation and environmental
degradation must be treated with utmost urgency. We look forward to your swift and decisive
intervention in this matter.

Encl: As stated above and request letters issued to other Y jthfully
authorities enclosed herewith.

Circle Office,
o

Copy to —
1. Assistant Municipal Commissioner, F/North Ward
2. District Collector, Mumbai City
3. Member Secretary, MCZMA
4. Maharashtra Pollution Control Board (MPCB)

Copy Submitted to —
1. Dy. Salt Commissioner, Mumbai
2. The Salt Commissioner, Jaipur for information.
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GOVERNMENT OF INDIA
Office of the Deputy Salt Commissioner
Exchange Building, 4" floor, Sir Shivsagar Ramgulam Marg, Ballard Estate,
MUMBALI - 400 001
Phone: 2082 5206. 2082 2192
E-mail: dsaltcom.mum@nic.in

SCO-22014/8/2023-Regional Office Mumbai / 1738 Date:22.04.2025

To
The Additional Principal Chief Conservator of Forests
& Mangroove Cell Head Mumbai.

Subject: Submission of Estimated Quantity for Removal of Construction & Demolition Waste
from Survey No. 210, Wadala Salt Factory, Mumbai and Request for Immediate Action.

Sir/Madam,

With reference to the joint site inspection conducted on 04.04.2025 by the Office of the District
Collector, Mumbai City, in coordination with the Brihanmumbai Municipal Corporation
(BMC), the Salt Department, and your esteemed office, as per the decisions taken during the
meeting held on 03.04.2025 regarding Original Application No. 221/2024 filed before the
Hon’ble National Green Tribunal, the undersigned hereby submits the following information
along with an associated action plan for your kind consideration and necessary action.

During the site inspection, three locations were excavated to determine the depth of
Construction and Demolition (C&D) waste deposited at the site. These excavations were
carried out on Survey Numbers 6 and 210, which fall within the salt pan land under the
Jjurisdiction of the Wadala Salt Factory.

At Survey No. 210, the depth of C&D waste was measured at approximately 2.80 meters. This
survey number covers an area of 4,095.9 | square meters, as per official mapping records. Based
on the measured depth and area, the approximate volume of C&D waste at the location has
been estimated to be 11,469 cubic meters. Accordingly, the total quantity of mixed C&D debris
lying at Survey No. 210 is assessed to be approximately 21,790 metric tonnes (MT).

It is evident from the inspection that a substantial amount of C&D waste has been illegally
dumped at the site in question. The detailed inspection report, including the methodology used
for estimations, is enclosed herewith as Annexure 1.

It is also brought to your attention that the land in question, measuring 84 acres and 28 gunthas,
is part of the Dadkhudai Salt Works in Wadala, Mumbai, which is Government of India
property. However, its ownership is under legal dispute pending adjudication in Writ Petition
No. 3069 of 2016 before the Hon'ble Bombay High Court.

The land was formerly leased to salt manufacturers for a 21-year term, which expired on
30.04.1908. Post de-licensing of the salt industry in 1996, notices for lease renewal were issued
but not complied with. Consequently, eviction proceedings were initiated in May 2013 under
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the Public Premises (Eviction of Unauthorized Occupants) Act. 1971, resulting in the
declaration of the salt manufacturers as unauthorized occupants in 2016.

Challenging the same, the salt manufacturers filed Writ Petition No. 3069/2016, which led to a
stay on eviction and an order to maintain status guo {enclosed as Anoexure 2). [his petition
has remained pending for over six years. effectively preventing the Salt Department from
taking physical possession of the land,

During the pendency of the matter, repeated incidents of unauthorized dumping of C&D waste
on the land have been observed. This is being carried out, as per our records, mostly during
odd hours by alleged landholders/salt manufacturers - Shri Taher Chinoy and Others,
represented by their Power of Attorney holder Shri Rajesh Sariya and their manager Shri
Mangesh Vichare & others.

Moreover, unauthorized activities including encroachments, social functions (such as
weddings), and illegal heavy vehicles parking have become rampant on the land, causing
extensive environmental degradation, especially affecting the nearby mangrove ecosystem,
which is of critical ecological importance.

Despite submitting multiple complaints to relevant authorities, including the filing of an FIR
in 2020 (Annexure 3) and repeated representations to the Municipal Corporation of Greater
Mumbai (MCGM) and the Office of District Collector (Annexure 4), no significant action has
been taken. The Salt Department is unable to act directly due to lack of physical possession of
the land. leaving us with only repeated written recourses.

A Panchanama was conducted on January L4, 2023, by the Salt Department along with Forest
Officials, documenting the illegalities (Annexure 5). A formal request for registration of a
police complaint was submitted on January 23, 2025, to the Senior Police Inspector, Wadala
Police Station, but no action has been taken thus far (Annexure 6).

An Interim Application (L) No. 14483 of 2024 has also been filed in the aforementioned Writ
Petition (Annexure 7) seeking directions from the Hon’ble Court to either prevent further
encroachments and dumping or to vacate the stay order to allow eviction of unauthorized
occupants.

We wish to reaffirm our commitment to support all concerned agencies in restoring the land to
its natural state. However, enforcement of the C&D Waste Management Rules, 2016
(Annexure 8) lies under the jurisdiction of the MCGM and relevant state authorities. As per
MCGM'’s circular dated 24.05.2019 (Annexure 9), permission from the original landowner is
mandatory for any dumping of C&D waste. The Salt Department has never granted any such
permission for disposal of waste on salt pan lands.

The unauthorized dumping is in violation of MCGM regulations, C&D Waste Management
Rules, 2016, and the Hon'ble Supreme Court’s Order dated 15.03.2018 in SLP (Civil) No.
D23708/2017 (Annexure 10). Copies of relevant MCGM circulars governing C&D waste
movement are also enclosed (Annexure 11).

In view of the above, it is respectfully submitted that, since the Salt Department, not being in
physical possession of the said land, cannot be held responsible for the removal of the
construction and demolition waste dumped thereon. [t is. therefore. earnestly requested that the
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concerned authorities may issue necessary directions to the alleged landhoiders/salt
manufacturers to immediately remove the debris at their own cost. In the event of non-
compliance, appropriate legal and penal action may kindly be initiated against the violators in
accordance with the applicable laws and regulations.

Superin f Salt
* Regional Office, bat
Enclosures: -
As above.,
Copy submitted to: -

& The Salt Commissioner, Jaipur for information.
2. The Office of District Collector, Mumbai City
3. Mumicipal Corporation of Greater Mumbai (MCGM),

Copy to: -
The Superintendent of Salt, Bhandup.

1.
2. The Deputy Superintendent of Salt, Wadala.
3. Land & Building Section, Regional Office, Mumbai.
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IN THE HIGH COURT OF JUDICAATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
INTERIM APPLICATION (L) NO. 14483 OF 2024
IN
WRIT PETITION NO. 3069 OF 2016
The Deputy Salt Commissioner, Chennai
and others ...  Applicants
IN THE MATTER BETWEEN
Mohamed Obedulla Chinoy and others ...  Petitioners
Versus
H.K.Sharma and others ...  Respondents

ADDITIONAL AFFIDAVIT IN SUPPORT

ON BEHALF OF THE APPLICANTS

INDEX

Exh. | Particulars Page Nos.

From To

1. ... | Additional Affidavit 46 55
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Copies of the recent photographs.

56

62

Copy of the Iletter dated

12.11.2024.
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Copies of some of the grievances
including FIR against the dumping

of debris on the suit land.

75

Copies of some of the grievances
against the encroachment over the

suit land.
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83

IA-6

Copy of the Iletter dated
02.01.2025 issued by the Office of
the Collector, Mumbai City, based
on the complaints and copies of

such complaints.
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Copy of the Panchanama dated

14.01.2025.
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IN THE HIGH COURT OF JUDICAATURE AT BOMBAY
ORDINARY ORIGINAL CIVIL JURISDICTION
INTERIM APPLICATION (L) NO. 14483 OF 2024
IN

WRIT PETITION NO. 3069 OF 2016
The Deputy Salt Commissioner, Chennai
and others ...  Applicants
IN THE MATTER BETWEEN
Mohamed Obedulla Chinoy and others ...  Petitioners

Versus
H.K.Sharma and others ... Respondents

ADDITIONAL AFFIDAVIT IN SUPPORT

ON BEHALF OF THE APPLICANTS

Government of India and holding Additional Charge of the Assistant

Salt Commissioner, Mumbai, the Applicants No.3 above name

-
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without prejudice to our rights and contentions, do hereby state and

declare on solemn affirmation as under :

I say and submit that I am filing present affidavit for and on
behalf of all the Respondents only for the purposes of bringing
out on record of this Hon’ble Court certain facts/points which
will enable the Court to adjudicate the controversy involved

herein.

[ state that [ have gone through the contents of the Affidavit
in Reply dated 20.07.2024 of the Petitioners to our IA. I
strictly deny each and every allegation and averment made by
the said Petitioners in their Affidavit in Reply which is
contrary to our submissions in the IA and in this Affidavit. I
am filing present Affidavit as stated above, in continuation of
our IA, for the limited purpose of bringing on record of this
Hon‘ble High Court certain true and correct facts of the case

"7
subsequent to filing of the IA and the necessity to grgnit the

.,Cr',

prayer clause (c) at present ad- interim stage in order to secure

the land in dispute. Thus, any omission on my part to deny any
of the averments specifically may not be construed as

admission thereof. I say that nothing

4
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contained in the Affidavit in reply should be admitted by me
unless expressly done so. I am filing this short Affidavit
without prejudice to our rights & contentions to file further

Affidavit.

3. Isay that the Applicants through the Interim Application have
sought for directions against the Petitioners either to take
immediate and appropriate steps to protect the subject land
viz. land admeasuring 84 acres 28 gunthas and 00 annas
situated in C.S. No.210 of Matunga in the District of Mumbai
City, covered by Dadkhudai Salt Works in Wadala Salt
Factory owned by the Government of India through the Salt
Department; further not to create any 3" party right, title
and/or interest by any means in the said land or part thereof.
Alternatively, the Applicants have prayed for vacating the
Stay granted by this Hon’ble Court to the Order dated
01.12.2016 in view of peculiar facts and circumstances of the

case.

Q
o GOV 4. It is submitted that as stated by us in our IA, during the

pendency of the Writ Petition, some anti-social elemen
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started encroaching the subject land and started dumping
debris on the same. It also appears that various social
functions like wedding etc. started taking place on the said
land since it was not protected by the alleged holders of the
said land. Accordingly, the Respondents made various
grievances with appropriate authorities, however nothing
could prevent the unauthorized use of said land since the same
is not fenced and protected. A question in respect of such
encroachment was also raised in the State Assembly.
Recently, some persons started parking their vehicles illegally
and unauthorizedly over the subject land creating a third
party right. Because of such activities, the suit land is getting
grossly endangered and vested as well as the same would

result in multiplicity of the proceedings.

Although the Petitioners through their affidavit have not
denied the fact of encroachment which the Applicants have
proved by the evidence. Nothing on record has been brought
in by the Petitioners except mere denial of the averments of

the Applicants.
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Admittedly, till date the Petitioners have not taken any steps
to secure the land under dispute. Since there is no court order
nor there is any prohibition, the encroachers are being
instigated for more encroachments. The photographs

annexed herewith and marked as Exhibit ‘IA-2’ are copies of

the recent photographs which clearly shows the encroachment

types.

Being aggrieved, the Respondents immediately approached
the local town planning authority viz. MCGM and sought their
intervention regarding such encroachment. Hereto annexed
and marked as Exhibit ‘IA-3’ is a copy of the letter

dated 12.11.2024. The Applicants crave leave to refer to and
to rely upon their said communication in support of their case
and the contents of those communication be treated as part
and parcel of this Affidavit in order to avoid duplication of

paperwork.

As the land under dispute is without fence,

(i)  some people are using it for throwing the debris in it

thereby causing damage not only to the Salt work but

50
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also damaging the environment friendly eco-system
protector viz. the mangroves belt. In spite of numerous
complaints with various authorities, including a recent
request for lodging a police complaint with the Senior
Police Inspector, Wadala, and the filing of an FIR in
2020, nothing could prevent such dumping of debris.
Hereto annexed and marked as Exhibit ‘IA-4’ are the
copies of some of the grievances including FIR. The
Applicants crave leave to refer to and to rely upon the
said communications in support of their case and the
contents of those communications be treated as part and
parcel of this Affidavit in order to avoid duplication of
paperwork. Sometimes, the officers of the Applicants
along with officials of other departments also caught
the trucks dumping the debris in the suit land and took
them to the local police Station, surprisingly the

dumping activities are continuing even today.

Some people have also encroached upon the land.
Accordingly, a notice was issued to such persons and a
complaint has been made with the local planning

authority, however such activities are continuing even

51
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today, which may result in multiplicity of the
proceeding. Hereto annexed and marked as Exhibit

‘IA-5’ are the copies of some of the grievances. The

Applicants crave leave to refer to and to rely upon the
said communications in support of their case and the
contents of those communications be treated as part
and parcel of this Affidavit in order to avoid

duplication of paperwork

It is submitted that the Applicants received a letter dated
02.01.2025 issued by the Office of the Collector, Mumbai
City, based on the complaints received by it, calling upon the
Applicants to submit a detailed report in respect of the
dumping and encroachment in the disputed land and action
taken thereof. Hereto annexed and marked as Exhibit ‘IA-
6’ is the copy of said letter dated 02.01.2025 along with
copies of the complaints received by the Office of the
Collector. The Applicants crave leave to refer to and to rely
upon the said communications in support of their case and
the contents of those communications be treated as part and
parcel of this Affidavit in order to avoid duplication of

paperwork.
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Accordingly, on 14.01.2025 the Applicants carried out a
Panchanama with the assistance of Forest Department
officials and taken photographs, a copy of which is annexed

hereto and marked as Exhibit ‘IA-7°, which clearly shows

the dumping of debris, illegal usage of the encroached
portion, etc. The Applicants crave leave to refer to and to rely
upon the said panchanama and photographs in support of their
case and the contents of the said panchanama and photographs
be treated as part and parcel of this Affidavit in order to avoid

duplication of paperwork.

It is respectfully submitted that till the hearing and final
disposal of the Writ Petition, the land in dispute is required to
be protected under the orders of this Hon’ble Court. In case,
this Hon’ble Court directs the Applicants to take protective
measures for the land in dispute, the Applicants are ready to
do the same only after the land is restored to its original
position by the petitioners, with sole intention of protection

of the disputed property.

In view of above facts, circumstances and evidence on record,
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it is humbly submitted that the aspect of protection of land in
dispute be considered in terms of prayer clause (c) at this ad-

interim stage in order to prevent wastage of the said land.

Whatsoever stated above is true and correct to the

best of my knowledge and belief and official record.

Solemnly affirmed at Delhi on }

ER 7202
this“ ] Elﬂ%ayb’f‘ ebruary, 2025.}

" T.
2

SO Ashwani Kumar

Qﬁ\.f\‘ ?g-:,““r‘ Assistant Ssit Commissioner
R O B verment
\‘;‘.‘J A -\:\f" 4th Floor,
et . R k)
A" %" Identified & Explained by me. ‘
L\
Advocate for the Applicants
BEFORE ME.

Solemnly aﬁi_rm beiose
over & explaines

Notary Public, Delhi

17 FEB 2025
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IN THE HIGH COURT OF
JUDICATURE AT BOMBAY

00C]

INT. APPLICATION (L) NO. 14483 OF 2024
' IN
WRIT PETITION NO. 3069 OF
2016

The Deputy Salt Commissioner,

Chennai & others
Applicants

IN THE MATTER BETWEEN

Taher Chinoy and others ... Petitioners

Versus

H.K.Sharmaand others  ..Respondents

ADDITIONAL AFFIDAVIT IN
SUPPORT ON BEHALF OF THE
BTN ';nswna,., APPLICANTS
i i a-m
R
10O 1B 2nii1y5 g 3ed Dated this th day of February, 2025

'‘BrPA MR
'

NIRANJAN P. SHIMPI
Advocate for the Applicants-Respondents
22, Office No.24, 2™ Floor,

105, Abubaker House, Near
BSE, Opp. Bharat House,
Appollo Street, Mumbai
Samachar Marg, Fort, Mumbai
— 400 023.

Email : shimpi.chambers@gmail.com
Mobile : 98200 35783
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Assembly. In respect to which earlier many police complains were made but no
action was being taken. Furthermore, they have illegally and unautharizedly
utilized another portion of the land for parking heavy vehicles. Complaints have
been lodged with the police regarding this issue as well, yet no action has been
taken to rectify the situation.

Despite lodging repeated police complaints, no action has been taken. Day by
day, the encroachers become more emboldened, which not anly gives them
more power but also undermines the rule of law and threatens the integrity of
the land. This lack of intervention sends a concerning message that iliegal
activities can go unchallenged, further complicating efforts to restore the area
and protect its ecological significance.

Closer to the salt works, some portions of the land are covered with mangrove
forests in marshy areas, where encroachers have started dumping waste. They
are also attempting to convert these protected areas for other uses, which is
entirely against forest regulations and possess a significant threat to the local
ecosystem. The destruction of mangroves not only harms biodiversity but also
disrupts natural flood protection and contributes to soil erosion. This reckless
activity undermines conservation efforts and endangers the livelihoods of local
communities who depend on a healthy environment. Immediate intervention is
essential to halt these violations and restore the ecological balance of the area

Numerous complaints have been filed by the Salt Department and concerned
NGOs, yet little action has been taken to address these encroachments. This
situation not only violates legal mandates but also poses significant
environmental risks. If no action is taken, it will result in considerable
inconvenience to the public and lead to severe losses for the public exchequer.
The continued neglect of this issue threatens the integrity of the land and
undermines the efforts of those striving to protect our natural resources.

We kindly request your intervention to facilitate the removal of these
encroachments and to uphald the law regarding public premises. Your support
in this matter is crucial to restore the integrity of this Salt Pan land and
ensuring compliance with existing legal orders.

Your prompt action on this matter Is crucial to prevent further degradation of
the salt pan lands. | urge you to take all necessary measures to protect these
lands and uphald the regulations governing their use.
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GOVERNMENT OF INDIA
Office of the Superintendent of Salt
Circle Office, Bhandup (E) MUMBAT - 400 042
E-mait: supdtsali-bnd@ gov.in

SCO-22014724/2024-Regional Office Mumbai | -3 Date: 23.01.2025

To

The Senior lnspector of Police,
\Wadala Pelice Station,
Wadala, Mumbai- 37

Subjects Po!ice Complaint for Encroachment on Govt. Land in CS No. 210 in Salt Pan Division
{Dadkhudai Salt Works), Wadsla (East), Mumbal.

Reference:

1. FIR No. 0157614 dated 05.11,2020,
2. C.No. = I(1) Admn"Wdl202 1 /266-268 dated 30.11.2022.

3. CNo.— U1} Adom'Wdl2021/283-286 dated 15.12,2022,
4. C.No. ~ I{1) Admn"Wdl'2023/69-71 dated 11.04.2023,
5. €. No.=3(1) Adma Wdl'2024/130 dated 06,05.2024.

6. C.Na.—3(1) L&B/WJI2024/221 dated 02.08.2024,
Sir,

Lam writing 10 address the matier regarding the filling, damping, and encroachment activities occurming
on the Salt Pan Land shuated at C.8. No. 210, Sait Pan Division, Matunga, in the District of Mumbai
Ciry, specifically in relation 1o the Wadala Salt Factery, which is owned by the Government of India
through the Salt Departrnent.

The land in question, measuring 84 acres, 28 Gunihas and 00 Annas is curently pan of the
Dadkhudai Salt Works in Wadala, Mumbai. On 22.09.1891 a registered lcase deed was executed for
twenty-one years with cffect from 01.05,1887 expiring on 30/04/1908 {Copy Enclosed). As per GR No.
4917 dated 18835 only licensing of Salt Warks will scrve the purposc and no need 10 execute any
additional documents. The de-licensing ofthe salt industry in July 1996 resulied in the cessation of the
sah manufacturers® Ficensing rights. Afler cessation of licensing rights, [t was directed 10 execute lease
deed. Despite notices jssued for excouting 2 new kease with the Government of India, the salt
manufscturers, falled to comply. Consequently, notices under the Public Promises (Eviclion of
Unauthorized ) Act, 1971, were issued on 24.05.2013, and the proceedings culminated in
2016 with the declarstion of the salt manufacturers 83 unauthorized occupants.

In response to these actions, the salt manufacturers filed Writ Petition No. 306972016 in the
Bombay High Coust, which led to a stay order on eviction with directions 1o maintain a Status quo. The
land was given under the possession of Salt Manufacturers, This petition has been pending for the last
six years, preventing the execution of evietion orders.

During the pendency of the Weit Petition, it has also come to our notice that unauthorized
encroachments have occurred, with debris being dumped on the fand, and the alleged
landholders allowing social functions, including weddings 1o take place. The situation has worsened
with unauthorized parking, funher encroachment, and the spreading of construction and demolition
(C&D) waste on the sall pan land (Photos enclosed). This illegal activity is ahering the land's natural
state and poses a threat to the mangroves and the surrounding environment

.
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We have made several attempts to address these issues by writing to you, MCGM and ether
relevant authoritiess however, we have faced considerable non-cooperation, and since the fand is not
currently in our possession. we are unable o fake direct action. This leaves us with no reconrse bul 1
repeated]y olert the concemed auwthorifies and request their intervention,

nemmm.wmmwnmuwmmmmwmw
his sccurity in-charge, Mr. Mangesh Vichare, comtimee to fagrantly violic the states que order,
allowing 1o operate a marriage venue (creating thisd party right). allowing heavy vehicles to park, and
profiting from these unlawful activities, They are abso increasing arca of parking grownd slowly and
consistently by dumping C&D waste on the marshy land endangering environment and nature of salt
pan land, This is a blatant disregard for the law and must be addressed immediately,

On 6th January 2025, we received communications from the office of the District Collector,
Mumbai City, regarding the iflegal dumping and destruction of the natueal wetland reserve forest plot
21 CS Ne. 210 and wanted a report of action taken by the Salt Department, n response, our office, along

with the Forest Department, conducted 3 survey on 14th January 2025, and a "Panchaama”™ was signed
(copy enclosed).

Wearein the process of filing an Interim Application in Writ Petition No. 306972016 to request
the Court to vacate the stay order, allowing us to take appropriate action against the unauthotized
accupants. '

iy s o g o o b Rl S . Mango i h s
; Mr. Rajesh Sariys, Mr. ;

involved in these illegal activitics. The continusd dumping of C&D waste asd the unlawfil use of the

uﬁmmmamhwm.mﬁumu-wm

Whhw#c&omhdﬂ.ﬁmmd&hmhw

We expest prompt action from your end 1o address this serious breach of faw. The land in question
belongs to the Govemment of Indla, and its protection from illegal oecupation and envirorsmental

mmkuudw%mw.mmmnmmiauﬂmm
intervention in this maler.

Encl: As stated above and request letters issued to other
authoritics enclased herewith.

Copvio-
1. Assistant Municipal Commissioner, F/North Ward
2. District Collector, Mumbai City
3. Member Sccretary, MCZMA .
. 4. Maharashira Pollution Control Baard (MPCB)

Copy Submitted to —
1. Dy, Salt Commissioner, Mumbai
2. The Salt Commissioner, Jaipur for information.
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